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LOK SABHA

Monday, March 14, 1966 /Phalguna 23,
1887 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr, SpeAker in the Chair]

ORAL ANSWERS TO QUESTIONS
Loss due to Indo-Pak Conflict

+
*505. Shri Madhu Limaye:
8hri Kishen Pattnayak:
Shri Daljit Singh:
8hri Balakrishnan:

Will the Prime Minister be pleased
to state:

(a) whether Government have com-
pleted a survey of the extent of des-
truction of shops and industrial units
of all types during the recent con-
flict with Pakistan;

(b) if so, the results of survey; and

have
plan for

(c) whether Government
drawn any comprehensive
their rehabilitatinn?

The Minister of State in Ministry of
Labour, Employment and Rehabilita-
tion (Shri D. R. Chavan): (a) No, Sir,
Some areas have been vacated very
recently.

(b) No significant damage to indus-
trial units and shops has been report-
ed so far.

(c) Schemes for rehabilitation have
been dreawn up.

5194

lﬂ‘!m: s Wa
T gg €YY qF T 97 ar wwan<i §
wa¥ arit 4f fr wiaifoe gfaei &1
W ghAl © S G TET g ] |
& ST wrean g owm oA g
M & aEate &0, W T qadit
f& gad s foew M & &I
QT ®T d%e WA g ?

8hri D. R. Chavan: The question
asked is whether any survey has been
completed. So far ay the survey w.th
regard to the areas which were under
the occupation of the Pakistani army
is concerned, that has not yet been
completed, but other surveys have
been made. I have got the informa-
tion that has been supplied by the
Governments of Rajasthan, Punjab
and Jammu and Kashmir,

So far as Punjap is concerned, no
industrial units or shops were des-
troyed as a result of Pakistani bomb-
ing. In Amritsar district, however,
some buildings of a few units were
slightly demaged.

So far as Jammu and Kashmir area
is concerned, as the hon. Member is
well aware, about 50 shops were des-
troyed by a fire at Batamalu in August
1985, when the infiltration sia ted.
The survey of Chhamb-Jaurian area
which was under the occupation of
Pakistani forces hag not yet been
completed.

Bhri Bhagwat Jha Azad: The infor-
mation could as well have been given
in u statement form.

Bhri D. R. Chavan: So far as Rajas-
than area ig concerncd, one produe-
tion centre belonging to Khadi Come-
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mission in Jaisalmer area was des-
troyed, as a result of which a loss to
the extent of Rs. 16,500 was involved.
Another thing is that some shops be-
longing to Mahajans....

Mr. Speaker: The last portion of the
question was about the number of
persons that had heen affected by that
<onflict.

Sh1 D. R. Chavan:
mumber of persons in the industrial
units, i.e., the laborers who were
wuffected during the period of Indo-
Pakisian Conflict, is concerned, most
wof the industries were closed and,
the 'efore, the pefsons ran away from
the industrial centreg till the Cease-
fire was declared. So far as the num-
‘ber is concerned, I have not got the
fprecise information.

So far as the

ot wy fowdt : o qFar o
R} W1 I AW K1 S Juraew av
FA A W T g ?oaft g,
ar Kag A A wg v W A e
Frare Tar arge v oo g & wfee
TR ST § et g an arar w A
&f oy W o w1 a1 s A § I
&1 WU ¥ O w7

Shrli D. R. Chavan: Yes, Sir; that
has been unswe.ed in part (c) of the
Question, i.e., schemes for rehabili-
tation have been drawn up. 1 may
mention the salient features,

So far as small persons, as the hon.
member has referred to, particula ly
in the rural areas like artisans, car-
penters, blacksmiths and potte 5 are
concerned, loans upto Rs. 500 will be
given to them. For persons engaged
in trade and business, loans upto
Rs. 1,000, will be given. In the urban
areas, for the hawkers, it is to the ex-
tent of Rs. 200 for artisans up to the
extent of Rs. 500, for the shop-keepers
and traders to the extent of Rs. 5,000,
and to professional people like doc-
tors, lawyers and dentists to the ex-
tent of Rs. 6,000
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Shri Daljit Simgh: It is stated in
the Fortnightly Newsletter of the
Punjab Government recently that the
loss to Punjab during the Indo-Pak-
istan conflict comes to Rs. 50 crores,
besidcs human suffering caused to
50,000 persons (10,000 families) who
were uprooled from their homes;
Amritsar, Ferozepur, and Gurdaspur
districts were directly involved in
this conflict. The districts of Jullun-
dur, Hissar, Ambala, Bhatinda, Kapur-
thala, Kangra, Ludhiana, Hoshiar-

Mr, Speaker: He need not read out
all the names, which the Punjab Gov-
ernment have mentioned.

Shri Da jit Singh: I am telling the
truth; I am teliing what has wactually
happened.

All those districts also suffereq due
to enemy action. I want to know
what specific financial assistance has
been given to the Punjab Govern-
ment, and what steps are being taken
by the Government of Indm towards
relief and rehabilitation expenditure,
contribution for strengthening the en-
tire border of 350 wiles and also to
construct roads on the border areas
and for assistance towardg industry?

Shri D. R. Chavan: So far as the
rehabilitation of these industries is
concerned, a number of steps have
been taken. I may state for the
information of the hon. Member that
wbout Rs. 50 lakhs have been placed
at the disposal of the Punjab Govern-
ment to advance loang to the small-
scale industrialists. So far, our infor-
mation is that about Rs. 55 lakhs have
been distributed by the Punjab Gov-
ernment. So far asg roads are concern-
ed, nearly 11 roads, whose total
length would be about 139 miles, assis-
tance hag been given; some of these
roads were damaged or destroyed; for
the reconstruction of these roads and
for repai-s to them, nearly Rs. 44
lakhs have beep given to the Punjab
Government.

Mr. Speaker: Dr. L. M. Singhvi:
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st qeite oy : & oF gare qoAT
STRATE | T A1 HaTT o1 § a8
FRAWFT AT | wafaq ...

Mr. Speaker: The hon, Member
should resume his seat. I have call-
ed Dr. L. M. Singhvi now.

Dr. L. M, Singhvi: It seems that the
pipe-line of information from the
State Government is very seriously
choked. The hon., Minister must tell us
the extent of damage in these areas
and the amount of grant given by the
Central Government and the amount
of assistance which has already been
extended in these areas. But none
of this information is forthcoming.

Shri D. R. Chavan: I have just now
mentioned about the damage that was
caused to shops and industry, The
entire information that I have given
is based on the informaticn supplied
by the Governments of Rajasthan,
Punjab and Jammu and Kashmir. As
regards assistance that is being given,
1 have already mentioned that Rs. 50
lakhs have been paced at the disposal
of the Punjab Government. So far, the
Punjap Government have di-tributed
about Rs. 55 lakhs

Dr. L. M. Singhv:: The question is
not restricted to the Punjab only.

Shri D. R, Chavan: Sp far as Rajas-
than is concerned, 1 have mentioned
that no industrial units of major sig-
nificance were located in the Rajas-
thun area; one production centre be-
longing to the Khadi Commission had
been destroyed, involving a loss of
Ra. 16,500. I have mentioned that al-
ready.

&t Wi wre & ;- wWT Ha
#gRd A FFamar fw 16,500 T w7
AFETT g | AfwT agt @ A gl
et frdr § fodt #rm ot W
gt | ®T FTETC #1qE W R
0T W AT § & 99 & g #ri-
e E & !

Shrl D. R. Chavan: 1 have already
mentioned thay this information is
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based on the information which relates
to shops and indusiry only supplied
by the Rajasthan and other Govern-
ments.

Manufacture of Aircraft paris in Pub-
lic and Private Sector Industries

-'_
*506. Shrl Yashpal Singh:
Shri Maheswar Nalk:
Shri P. C. Borooah:
Shrj M. L. Dwivedi:
Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bhagwat Jha Aszad:
Shri Karni Singhjl:
Shri Vishwa Nath Pandey:
Shrl Ri%% Harkh Yadav:
Will the Minister of Defence be
pleased to state:

(a) whether there is a proposal
under consideration to manufacture
aircraft parts in the public and pri-
vate sector industries in the country;

(b) whether other light defence
equipment will also be manufaclured
in the public and private gector indus=-

tries to ‘meet the Defence require-
ments; and
(c) if so, the details thureof and

how fur iy has proved sdaccessful?

The Minister of State in the Minds-
try of Defence (Shri A. M. Thomas):z
(a) Yes, Sir.

(b) Yes, Sir.

(¢) The equipment for Defence Ser-
vices proposed to be manufactured by
the civi] industry includes tractor en-
gines, vehicles accessories, optical,
electronic  and aircraft instruments,
line communication equipment, pumps,
motors, compressors, generators etc.

st qmarw fex ¥ goeT T2
FTAATH ¥ 9T w9 fF TR oqree ¥
) o e faraft , fm gw
Ty |1y 27 FC 7E § W17 fwar A
FamRE?

Shri A, M. Thoma:: With regard to
this matter, the Department of Def-
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ence Production had set up various
technical ecommittees and gone into
this guestion; those reports have been
submitted to the Planning Commis-
sion. The Study G.oups have made.
recommendations on the investment
for each particular item of import-
ance, For sxample, for the manufac-
ture of electronic equipment, the
Study Group is of opinion that in the
public sector about Rs. 34 crores
worth of investment wou!d be neces-
sary and in the private sector about
Rs. 20 croreg in the next Five Yecar
Plan. Similarly, for the other items
also, studies have been made and the
outlay a8 been indicated.

st g Fag : Fm go Yo ¥
xore) oz #t aU% ¥ oF g wmar
a1 38 o §¥@R {7 wAa e
&, afzgr, oy wr e fear § 7

Shri A. M, Thomas: To the extent
possible, suggestions made by indus-
trialists which are possible of accep-
tance have been accepted. We have
algp taken into consideration some of
the major industrial units like TELCO,
Walchand Industries and Hind Cycles
who have offered to manufacture tank
and vehicle components, We are tak-
ing their assistance and also rendering
them requisite technical advice.

Sh-l Bhagwat Jha Azad: Ig it not
possible for the Defence Ministry
undertakings in the public sector {o
produce these vital items of defence
requirements so that they may avoid
going to the private sector for these?
Is it not possible for Government to
raise the investment of Rs. 20 crores
the hon. Minister '‘mentioned so as to
have entirely autonomoug units of
production in the public sector itself
as has been the policy of Government
so far as defence requirements are
concerned?

Shri AL M. Thoma~: To the extent
possible, we are utilising various def-
ence establishments. They are work-
ing to capacity. They are being ex-
panded and modernised also. Addi-
tional factorics are alsp being set up.
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The hon, Member would agree that in
a time of emergency with a hot war,
we will have to draw on gll sources
of supply in which the private sector
would have a very important part to
play. But 1 may assure the hon.
Member that production in various
defence factories will not be affected
to any extent; in fact, it would only
be enhanced because of the capacity
released by reason of some compo=

nents being manufactured else-
where ., . . ,
Shrl Bhagwai Jha Azad: I do not

want such a long answer which does
not relate to my question. My ques-
tion is something enlirely different. I
simply wanted to know this: Is jt not
possible for Government in their def-
ence undertakings to produce these
things rather than depend on the pri-
vate sector? Why this policy devia-
tion?

Shri A. M, Thomas: With regard to
the Rs. 20 crores mentioned, it relates
to the electronics industry, I have
sald that as much as Rs. 35 crores
would be invested in the public sector
undertakings. As the hon. House
knows, the main public sector under=
takings we have in this respect is the
Bharat Electronics, It would be uti-
lised to the utmost capacity, We
are also putting up another factory in
Hyderabad; alsp a third factory Iis
under contemplation. So that, to the
extent possible, public sector units
would certainly be commissioned.

Shri P. C. Borooah: In view of the
dificulties faced in importing spares
for aircraft and defence equipment
due to the stoppage of supplies by UK
and USA during the recent conflict,
Government organised some industrial
exhibition tg attract pioneer industria-
lists to thig fleld, What has been the
result of this exhibition and has any
response come from private industria-
lists?

The Minister of State in the Minls-
try of Home Affairs ang the Minister
of Defence Supplies in the Ministry of
Defence (Shrl Hathi): About 12,000
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items were exhibited In different
places and it has been possible to

locate gources for about 5,000 of these
from the civil sector.

oft fawrw qeda @ SaT oA
AERT § qamn § e T & gt &
Feara & fadr aTardy aar 4% g
qal & wrowEy ¥ fawri & ¥ aqaw
&7 famre fmar § 1 &% ag qn sgar
E fe gw ¥ - A
@l & Tamt # famrl & @@ awr w1
17 feqr § WX frg AT
fear & 1

Shri A. M. Thomas: They are S0
many, e.g., in the last three years,
for maunfacture of components of
erms and ammunition itself, we have
placed an order worth about Rs., 15
crores with several firms. It will not
be possible to mention the names of
the hundreds of firms with which the
orders have been placed. This ques-
tion relates to maximisation of pro-
duction both in the public sector and
private sector, sp that the gquestion is
comprehensives enough. To the exlent
possible, we are utilising both public
sector and private sector in this mat-
ter.

it Wo w0 faraa : & S wmgaw
£ f wreg e i Y fadrd (39

& Ao ofsas seEfew § g
e Hafedt w1 3w w3 F fogr v
W GO |94 TAT  FEIeET graTl
&Y FHA FT T A KW ¥ )
afz =&, a1 w6 @ W o fafaw
woredtw &1 faar W wr g, wEEr
qfemfedr & o # ™ e mow
g?

Shri A. M. Thomas: As far as the
defence factories are concerned, it
cannot be stated that there is spare
capacity. In fact it is working to
eapacity in almost all the factories.

Perhaps there may be a little loss of
workload in certain sections some-
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times, but it may be a matter of a
transitiorral nature. Ag far as the
defence factories are concerned, they
are now being utilised to the maxi-
mum extent.

Shri M. L. Dwivedi: I asked what
arrangements were being made for
publicity in the civil industries go that
they may work

Mr. Speaker: When the Members
join so many questions, it becomes
difficult for the Minister to answer all
of them,

Shri A. M. Thomas: That mratter has
been answered by my hon. colleague,
Shri Hathi, with regard to the exhibl-
tion and other things, so that the co=-
operation of the private gector is
taken.

Bhri 8. C. Samanta: May I know
what percentage of various parts of
MIG-21 will be supplied by USSR
and what percentage is being manu-
factured here or will be manufactured
here in the near future?

Shri A. M. Thomas: I do not think
it would be advisable to give details
about the components that we are go-
ing to manufacture and those that we
are going to import,

Shri S. M. Banerjee: We would like
to know whether the Government js
aware that by bringing in TELCO,
Tata, Walchand ang others, and giving
them orders both for this manufacture
of aircraft parts and other items a
war psychosis is likely to be created
by America, because each business-
man will spend more than Rs. 50
crores. If they are aware, I want to
know the reason why 12,000 items
have been selected for giving to the
private sector when the ordnance fac-
tories are already suffering because of
no work and not even 40 per cent
capacity is being utilised?

Bhri A. M. Thomas: I thought my
hon. friend had better information
with regard to the working of the
ordnance factorles. In fact all the
ordnance factories, I may assure him,
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are working to capacity. With regard
to aircraft accessories, we have not en-
trusteq to TELCO or anybody else.
‘We have entered into two agreements,
one with Dunlop Rubber Co., and
another with Bentex Corporation, by
which an accessories division would
be set up in Bangalore at the Banga-
lore unit of Hindustan Aireraft Fac-
tory, which is a public sector enter-
prise, as the hon. Member knows.
With regard to less of work in the
ordnance factories, in fact by parcel-
ling out fhese things in a way there
would be more work, because ord-
nance factories can concentrate on
very critical items in which specifica-
tiong are very stringent, and sophisti-
cated and other parts can be taken up.
In a way, there would be more of
work.

Shri 5. M. Banerjee: The first part
of my question was whether Govern-
ment is aware that by bringing in pri-
vate sector men like Tata and Wal-
chand, and by their spending Rs. 100
crores, they will never allow us to go
in for peace, they will only establish
a war psychosis. [ want to know
whether Government is aware. My

question ig pointed to the Prime
Minister.
Shri A. M. Thomas: In fact, this

association of TELCO and other things
is not really a matter of ncw item as
such, because they are, as the hon.
Member knows, manufacturing wvehi-
cles now, so that it is automobile
components mainly that would be
parcelled out to them. They have got
the necessary capacity, so that it is
not a matter of parcelling out new
items of equipment. Of course, there
would be some addition.

Shri R. 8. Pandey: With regard to
the gquestion of parts to be produced
indigenously, may 1 know Whether a
line is drawn and the time limit is
fixed, by what time we are going to
be self-sufficient so far as parts are
concerned?

Shri A. M. Thomas: It is very diffi-
cult to indicate that. As I have indi-
cated a study has been made with re-
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gard to the capacity to be set yp and
the requirements during the Fourth
Plan, and we have taken into account
the question of self-sufficiency regard-
ing warious items. It is not possible
to indicate by which time we would
be self-sufficient in all items. We still
may have to import certain items.

Shri Bade: In continuation of the
questions put by Shri Bhagwat Jha
Azad and Shri Banerjee, I want to
ask whether all these private com-
panies are more efficient than the
public sector companies and they are
more nationalist, and there is no
question of war psychosis which is a
thing that is created by Pakistan and
China, and is it not a fact that by giv-
ing these items of work to the private
'manufacturers—the manufacturing of
these defence spare parts—the Gov-
ernment is creating more national
spirit in the mind of the companies?

Shri A. M. Thomas: I think there is
inadequate appreciation of the role
played by them. At the time of hot
war, it is well known that the require-
ments would be 60 to 100 times more
than at the time of peace. At the
ttme of hot war, the production in the
ordnance factories may not be suffi-
cient to meet the situation; so it is in
our interest to see that some capacity
is built up in the private sector so
that it will be in the ogverall intercsts
of the country's industrial develop-
ment. We have to welcome this
move.

I may also say that even in the ord-
nance factories which we are now
putting up, we are as far ag possible
utilising the genera] purposeg machi-
nery. At certain times,—it may per-
haps be a distant time—we may have
to switch on to the civil purposes
also.

Shri M. R. Krishna: The ordnance
factories have been producing many
vehicles, such as Shaktiman and
Nissan, ete. In order to bring down
the prices, which is one of the fmpor-
tant factors, and also t0 meet the
defence requirements, and these ob-
jections could be achieved by stand-
ardising the equipment, mray I know



§208 Oral Answers

whether any efforts have been made
by the Defence Department to stand-
ardise the components required for the
various vchicles manufaciured in the
country?

Shri A. M. Thomas: Yes, Sir. As
far as the defenre requirements are
concerned, it will be mninly Shakti-
man and Nisan, that is 4X4. Stand-
ardisation will be on that basis. The
vehicles which are required for de-
fence purposes need a special stan-
dard, mainly these 4X4 vehicles, and
specification, so that the question of
standardisation will always be kept in
view.

Viclation of Kutch Agreement by

Pakistan

+
*507. Shri Maheshwar Naik:

Shri Yashpal Singh:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Bhri S, C. Samanta:
Shri Bhagwat Jha Azad:
Shri P. C. Borooah:
Shri Kajrolkar:
Shri Madhu Limaye:
Shri Prakash Vir Shastri:
Shri Hukam Chand

Kachhavaiya:
Shri Jagdev Singh Siddhanti:
Shri Hem Barua:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that Pakis-
tan in violation of the Kutch agree-
ment of June, 1965 has been digging
bunkers, concentrating military vehi-
cles in the Kanjarkot area ang send-
ing out patrols across the Ding-Surai
track; and

(b) if so, the action taken by Gov-
ernment in the matter and the result
thereof?

The Minister of State in the Minis-
try of Defemee (Shrl Y. B. Chavan):
(a) and (b). During November-Dec-
ember last year, Pakistan had, on 2
few occasions, been found to have
violated the terms of the Kutch
Agreement of June 1965 ir sn far as
sending out of pat-ols, military wvehi-
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ciles, and digging of bunkers is con-

cerned. A protest was lodged with
the Government of Pakistan in re-

gard to these violations. No reply has
been received. However, no violations
have been noticed since the signing of
the Tashkent Declaration,

Shri Maheswar Nalk: May I know
whether any good has come out of this
matter having been referred to the
Geneva tribunal?

Shri A. M. Thomas: There was one
‘meeting, which was more or less a
preliminary meeting,

Shri Maheswar Nalk: May I also
know whether the Tashkent Declara-
tion has got any pervasive effe.t over
this Kutch dispute?

Shri A. M. Thomas: Tt cannot be
saig whether on the dispute itself it
would have any effect, but ag I have
indicated in the main answer, no vio-
lation of the agreement on the Rann
of Kutch has come to our notice after
the Tashkent declaration.

&t awarw few @ w0 gTET Og
FaeT &war @ fF gt Here
wEear A g g TE @ e
EWR THT #1 QT gy w1 far 3
fs wife zomer o et oo &
X ?

Shri A. M. Thomas: I do not think
it advisable to mention the details
with regard to the communications
that we are just having,

Mr. Speaker:
should be given,

Some satisfaction.

Shri A. M. Thomas: Certainly we
have kept that in view.

Shri Hem Barua: India has accepted
the Kutch agreement, although it is
unfavourable to us in ‘many respects,
in the hope of good relations with
Pakistan, and that Is Mr. Wilson's
hope also, but as late as 30th Novem-
ber, 1965, Pakistan sent units of irre-
gular troops in the Ding-Surai patrol
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track. In that context may I know
whether Government have brought
this fact of violation of the Kutch
agreement by Pakistan to the notice
of Mr. Harold Wilson, who took g lot
of interest in bringing the two parties
together?

Shri A. M. Thomas: I do not admit
that the agreement regarding Kutch
has been unfavourable to us. With
regard to the fact that incursions have
been made in violation of the agree-
ment, we have brought it to the notice
of the Prime Minister of the United
Kingdom.

Shrl Hem Barua: Sir, it is a very
fmportant point. He says that he has
brought it to the notice of the Prime
Minister of UK, Naturally enough, we
are interested in knowing what Mr.
Harold Wilson's reactions to this are.

Mr. Speaker: Order, order, Prob-
ably some other Member may be ask-
ing that, Shri Prakash Vir Shastri:

st SwmET med W S
wEEg ¥ g ¥ I ¥ wqwman fE
o FHEY FT FeATA HETA FY AT
¥ foam T & 9ad R { W@
FETC ¥ I e @ ST a7 9
Fue1 IFT 741 Wt feeg ag faaor
a3Y faan f ey o for-fer ameit
® gewT gl & W W & fadw
qF FT IALA AR H ATLZ AT F1IF
syt s w et & 7

The Minister of Defence (Shri Y. B.
Chavan): They used vehicles which
they should not have used there and
they tried to put up a checkpost in
that area where they should not have
put it up. It was on these points that
a protest note was lodged with them.
They did not send a reply to that.
That was during the period of tension
between India and Pakistan. But on
the 4th January, when the Tashkent
negotiations started, they evacuated
from those places. They have acted
on the protest note, though they have
not admitted it in reply,
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8hri P. C, Boroovah: The British
Prime Minister said in the House of
Commons that the Pakistani forces
have been patrolling the entire area
of Rann of Kutch. May I know whe-
ther that is a fuct and if so, what steps
have been taken to restrict the Pakis-
tani movement in the Ding-Sural
track and other areas belonging to
India?

Shri A. M. Thomas: Regarding this
matter, an understanding wag arrived
at on 29th July, namely, Pakistanl
patrols were to move along the Ding-
Surai track and the Indian patrol was
to move upto Kanjarkot from Chhad
Bet vio Karim Shahi; the strength of
patrols on either side should not ex-
ceed the section strength of 1 and 10
and that the patrg] partics should
carry only personal weapons—rifies
and revolveri—ang not light machine
gung or other automatic weapons,

Shri Hem Barua: On a point of
order, Sir. The hon. Minister said
that according to the agreement Pak-
istan can gend her troops upto
Ding-Surai patrol track. My ques-
tion was on 30th November they sent
their troops across the Ding-Surai
track. which is not provided in the
agreement,

Shri Bubodh Hansda: May I know
whether there were any UN observers
in this place and if so, whether all
these thingg have been brought to
their notice?

Shri A. M. Thomas: There are no
UN Observers in the Kutch area. We
have got our own scheme of knowing
things so that we are able to notice
the incursions. We have brought it to
the notice of the Pakistan Govern-
ment; a prowat note has been sent to
them. We have also brought it to the
notice of the UK Government because
it was at thz instance of the Prime
Minister of UK that this agreement
was entered irto.

sft ®o wro firdat: ¥ ATATfUETw
# frrucfir wrea ST arfeaT & TR
¥ werew gk @t 1 & o W §
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for #a1 37 am7 %1 g7 i o= 97 wET
qiffears & @imT 4w fem T oar
Igr W 71§ J3w A A W
aferswor 1 4 1€ 3 1 afy 7ff & 7
at &t A & af

Shri A. M. Thomas: The tribunal has
to decide on the queslion of the merits
of the case, whether it belongs to
Pakistan or to us. This does not form
the subject-matter of the dispute
pending before the tribunal

Shrl B. C. Samanta: May I know
whether protests of violation on our
part have been received by the gov-
ernment and if so, what is the reply
sent and whut action has been taken?

Shri A. M. Thomas: We have pro-
tested on 3-1-1966 and a copy of our
note was sent to our High Commission
in UK the very same day. We have
not receiveq any reply so far.

Shrl Bhagwat Jha Azad: What we
are interested to know is whether, on
the information that was given to
Mr. Wilson, the Prime Minister of UK,
our senior partner in the Common-
wealth, he had advised Pakistan to
desist from aggression or by his usual
silence he has encouraged Pakistan?

Shri AL M. Thomas: We have
brought it to the notice of our High
Commission with instructions to bring
it to the notice of the UK Govern-
ment. We have received a reply from
the High Commissioner to the effuct
that the attention of the British Gov-
ernment has been drawn to this
matter.

Shri Bhagwat Jha Azad: No reply
from them?

st vy fomd : st wEIoT, weA
A g7 s aF faady w7 § fF o
qgeATel AV F FIC HAT wgRT ag
¥ Ear 3 Q¥ weEl wT wWRT A HE )
ot gaTR faraTs W | IR o way
o1 fix arfFeana & F98 K07 7 IeAwT
u ¢ fvg whweg fivar | 0 Faw §
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gt wra fr frad o6 weewa femt
T | ¥ HET REINT OET AEY aE €1
fir 21 % fiar o fe o faran 1 ag at
oY I T X |

o A1 997 7g & 5 7371 g seReAy
& &7 F1 F99 F 0L F A w=OGT
daHEAds W®IE IqH MEA T 9@
HIT T TJATAT GG UL KT 41T
arT qifeenT & T SeeaA g @
g

Shri A. M. Thomas: As far as we
are concerned, we do not want either
to minimise or to exaggerate the na-
ture oi the jncident.

Shrli Madhu Limaye: You said: “on
only a few occasions”.

Shri A. M. Thomas: I do not think
I have used the words “only a few"
at all. In fact, what has happencd is,
in wviolation of the cease-fire agree-
ment. ... (Interruptions).

&\ vy fewd : wewe wENRT, T
# T F w1y 08 I wEwd §
fs.. ..

Shri A. M. Thomas: Sir, in violation
of the cease-fire agreement two or
three incidents have taken place. One
was digging of trenches and construc-
tion of bunkers in the Kanjarkot
arca. The other was, on 11th August,
1965 the second patrol of Pakistan
Indus Rangers came to Ding in vehi-
cles, which has been referred to by
my senior colleague. The third was,
on the 30th November, Pakistanis sent
units of their jrregular forceg across
the Ding-Surai patrol track besides
concertrating a large number of vehi-
cles in the Kuanjarkot area to which a
reference was made by the hon. Mem-
her (Interruptions). The hon Member
knows these things. He knows the
dates also. He is well versed with
these things.

Shri Hem Barux: Sir, he has been
trying to throw dust into your eyes
and also into my eyes,
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Mr, Spealier: My eyes have no dust
HOW. .

= . niq fsg fegedt : oifeer
AR T T 1 ey T fem & wmrmg A
T T B 99 uaalydr genad |
FT 1 a1 4EF 7 w7 #% o A1 ovw w7
fratow &0 37 a0 W fizve & w0
F TS AR &1 16 wfaw ag g9
#1i 7gY 37 7

Shri Y. B, Chavan: Sir, ]| have ex-
plained this point. They had with-
drawn their intrusions before the
Gencrals met at Rawalpindi. There-
fore, there was no question of dis-
cussing this matter there. If they had
persisted jn those intrusions about
whici: we had lodged protests, things
would have bcen different and what
steps to take would have been serious-
'y considered. I do not want to say
now in what way we would have
reacted to this. Wilkin a few weeks
or days time when they withdraw
from those posts, I do not think it was
necessary for us to take it up at the
Rawalpindj Conference.

Electronics Industry

+
*588. Shri Onkar Lal Berwa:
Shri R. G. Dubey:
Bhri Harish Chandra
Mathur:
Dr. L. M. Singhvi:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that a group
of scientists have suggestedq to the
Government of India to embark upon
a programme of development of Elec-
tronics Industry with a view to mak-
ing India self-sufficient in electronics:
#nd

(b) if so, the reaction of the Gov-
ernment of India thereto?

The Minister of State in the Minjs-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.
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(b) It is expected that copies of the
Report submitted by the Committee
presided over by the late Dr. H. J.
Bhabha will shortly be placed on the
Table of the House. The Report was
drawn up after careful and detailed
work over a period of two years by a
group of experty with whom user
Ministries were continuously associat-
ed. The broad pattern of develop-
ment of the electronics industry sug-
pested bv the Commitlee s, there-
fore, likely to be accepteq by Gov-
ernment. As  however, the report
is  comprehensive and voluminous,
Government will need some time to
consider jt fully and to institute ac-
tion on all the recommendations,

=it wifwre e don: # ag ST
Tz £ fF #1727 WY FToww aemar
oy faRei &7 ggroar & Fman
s 7 afis gf, 1 g g 97 faaen
TraT & T FY qeaEer 7

st gt W A AT A AWE
A Y e § g o & fF 10
AT § 170 FIEC X FT AT FAT
a3 T w7 fa2wii 97 qETEAT & A A
graeg § AY e A1 & fs forea a3
FAT FH WTEY W] AT 5T AW
q¥t 1 FET ITHT ARTAAT FAT QI |

it wiwre e & & ag o
g § fF gud s freet faoft
wzT &d ol W s 2w faw g
¥ =y mEg /A 7

st grat : sETaET 31 I wfrEe
1 g8 & q¢ § gAY oy F1RT § AlEA
ARt TF FIHCH ® Fwiemd § g
qT AF FH A I qF AT gAY #7 AT
aefoa g, Ja% fog & gt &
T oFm ) Afww §% F oaww
oAt A%-d% T Wi w1 W gw qgt
AT AT g7 FH FIAT AT |

=t wiwre s dwn : frm T
¥ FETAT ¥ FY e @ o7 Ay
e faeft &t T, 77 M ger A
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Mr. Speaker: How much of foreign
exchange will be reeded and from
which country will it be obtained?

Sbri Hathi: The Commitee has given
a programme for ter years. It has not
been able to decide what will be the
progress of manufacture of indigenous
camponents. Therefore, in the initial
stages, if we have Rs. 30 crores worth
of production about 38 per cent of it
wil] be in foreign exchange. Later on
as we go on manufacturing indigenous
components, the forelgn components
will be reduced.

8hri R. G. Dubey- May I know whe-
ther the Minister is in a position to
state some of the Lroad features of
the report suomitted by the Commis-
sion?

Bhri Hathl: The report is a compre-
hensive one. They have guggested that
during the next ten years we should
be able to nanufacture all our require.
ments. For that they have given a
phased programme cf different jtems
needea both for civillan and defence
consumption.

Shri Harish Chandra Mathur: May
1, in the first instance, know who is
dealing with the electronics industry
as such—the Minister of Industries,
the Minister of Defence or the Prime
Minister—and what arrangements ex-
its to bring about co-ordination? Some
time back I was to'd that the Minis-
ter of Industries wis dealing with it.
Now the Defence Minister is answering
the question. The then Chairman of
the Atomic Energy Commission, the
lat. Dr. Bhabha, who submitted this
report is controlleq by the Prime
Minister May I know who i- respon-
sible for this and how co-n-dination is
brought about? May T also know whe-
ther this Report takes any note of
nuclear developmert, of nuclear
weapons in particuirr by China about
which very disturhing reports have
come, specially from Washington? If
it is not dealt with so far, how do
Government propose to deal with the
matter?

PHALGUNA 23, 1887 (SAKA)

Oral Answers 5214

Shri Hathl: So ar 35 the tirst part of
the question 35 concerned, it is true
that originally the Indusivies Minis-
ter was looking atter this, Now the
Minister of Defence is looking after
this.

Shri Harish Chandra Mathur: Ato-
mic emergy is not under you.

‘Shri Hathi: No, that is true, So far
as atomic encrgy is comcerned, it is
{rue that the developmen: of atomic
energy would be impossible without
electronics. Therefore, electronics is
closely connacted w'ih atomic energy.
Co-ordination between the atomue
energy research institute and the o.her
research institute ete, is done by the
Defence Ministry.

8hri Harish Chandra Mathur: The
Prime Minister ha; no hand in it? That
part ot the question },as not been ans-
wered. The Prime Minister has no
hand in it while tue atomic energy is
under her and the development of alo-
mic energy is vitally connected with
the developm:nt of clectronics, Then,
secondly, may I hnow whether this
report has taken rete of such develip
ment by China, pmticularly of nue-
lear vreapons, and, if not, how do you
propose to g) into the matter?

The Minister of Defence (Shrl Y. B,
Chavan): May I exp.ain? This aspect
of the question relating to nuclear
weapons and their production by the
Chinese wag not a matter which was
dealt with by this Committee. This
Committee was, reully speaking, deal-
ing with the tochiical part of the
development nf electionics industry as
such, The weapon part of it was cer-
tainly not considered by it. The wca=
pon svstem is g different thing. Even
apart from the wvieapon system, the
development of suclear energy even
for peaceful purpeses depends upon
th> development of the electronics in-
dustry. That pari eof it has certainly
been looked into ty this Committee
and to that extent certainly, co-ordi-
nation would be done by the Defence
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Ministry. Naturaly, the Prime Minis-
ter js in overall «hwrge of Atomic
Energy Commissiug wnd it is entirely
under her coatre.

Dr L. M. Singhvi: In view of the
fact that the Miuster has conceod
that the tw> are very closely in.er-
relat:d and ‘ne deve.cpment of elec-
tronics industry is a necessary pre-
condition for vhe utitication of nuclear
energy in variotg ways, would ihe
hon. Minister say whether a pro-
gramme for the development of elec-
tronics industry, parucuarlv 'n the
context of the need to develop Dug-
lear energy, has been drawn up and
whather this Report, which actording
to the Minister did not take this as-
pect into view, is now being reviewed
with a view to accelerate the progress
of electronicg industry, both with de-
fence orientation and with general
scientific and industrial considerations
in view and, if so, what is being
thought about it?

Shrli ¥, B. Chavan: As T said, this
question of electronics development is
a g.neral question which certainly has
some defence orientation connected
with it, but it has not specifically
taken into account this particular
question of nuclear weapons, I am
only trying to make that point clear.
As regards other weapons and their
production in this country, it depends
upon th: development of electronics in
this country,

Dr. Ranen Sen: May I know whe-
ther in the report of this group of
scientists, who went into this whole
question, there is any suggestion, in
regard to the expansion of Bharat
Electronics, thz only electronics in-
dustry in the public sector, for the
development of electronics in India?

Shri Hathi: They have also looked
into this question.

Shri P. Venkatasubbalah: The deve-
lopm.nt of the electronics industry
has been phased over a period of ten
years. ‘Cthat is what the hon. Minis-
ter said To what extent has the deve-
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lopment of the elzctronics industry
been fitted in our five-year plans as
regards the expenditure involved in
it?

Shri Hathi: The total amount to be
spent during a poriod of ten years 1s
Rs. 170 crores and for the five years
it wil] nearly be Rs. 70 crores or so
and that portion js being provided,

Oocupation of Indiap Territory by
Pakistan

+

*509. Shri S. M. Banerjee:
Dr, L. M. Singhvi:
Shri Prakash Vir Shastri:
Shri Hokam Chand

Kachhavaiya:

Shri Jagdev Singh Siddhanti;
Shri Vishram Prasad:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Linga Reddy:
Dr. Ram Manohar Lohia:
Shri Maorya:

Will the Minister of Defence be ple-
ased to state:

(a) the names of places and the total
area forcibly occupied by Pakistan
after the ceasefire and whether they
have been got vacated by the Indian
Army; and

(b) if not, the area still occupied by
Pakistan and the reasons therefor?

The Minister of State In the Minls-
try of Defence (Shri A, M. Thomas):
(a) After the cease-fire the Pakis-
tanis intruded into a number of
isolated hamlets near the Rajas-
than border and made some fresh
intrusions in the Fazilka and
Chhamb sectors. It is not possible to
make a computation of area o cupied
by Pakistan after the cease-fire, as the
o cupations were, by and large, only
of isolated points, without any compact
area being involved, In Rajasthan and
elsewhere we were able to drive the
Pakistanis from a good few positions
occupied by them. A list of the isolat-
ed points into which the Pakistonis in-
truded some time or the other in
Raiasthran and the points from which
they were actua’ly cleared bv the In-
dian Army is laid on the Table of the
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House. [Placed in Library, See No.
LT-5765/66]. All the remaining
Pakistani intrusions have been clear-
ed by the withdrawal of Pak stani
armed personnel, gs provided for in
the Tashkent Declartion,

(b) Doe: not arise,

Shri 5. M, Banerjee: From the list
it appears that the Pakistanis intru-
ded after the cease-fire, in Rajas-
than area alone at 29 points and from
the other list it appears that they
were cleared out from 17 puints. I
want to know whether the remaining
12 points are still under Pakistani
occupation or they have been cleared
from there also,

Shri A. M. Thomas: They have been
cleared from that area angd it is under
our oc.upation,

Bhri 8. M. Banerjee: From the state-
ment it appears that out of the 17
points shown in the statement from
where the Pakistanis had been cleared
off, two points were re-occupied by
them later on, that is, Sadhewala and
Buily. I want to know what the pre-
sent position there is, whether they
have been cleared out from there,

Bhri A. M, Thomas: They have been
cleared out from there also.

Dr, L, M, Singhvi: What is the con-
dition in which these places have been
left after their evacuation by Pakistan
troops? Is there truth in the various
reports that we have heard that some
of these pla_es have been very badly
damaged and desecruted?

Shri A, M. Thomas: It is true that
some of the places which they oc upi-
ed and which they surrendered iater
have been very badiy damaged. Re-
ports about that have already appear-
ed.

s} SETIAIT STEA 0 TSR &
forg &7 3 p3a7fT wEFEE I
T X BRI AT § Y e
¥ 97 40 g 7 ofew IR &
g %47 7 sqfem anfim w1 g § ar
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3T & graew ¥ wrew eI § W\
#Aifa fraifcr €Y § fs gq wore & sfrr
@ 5 mffea w) aadT 3@ & 99w
AFATIT ATGAT AT AGY LT wrEen

The Minister of Defence (Shrl ¥. B.
Chavan); So far those people have not
yet come, as far as my information
goes, but certainly that is a question
that will have to be carefully const-
dered.

st T B g ;oY g wam
¥ wraT avEqr  ®e  Hifgar A OF
A & @t fis Twee @ X
qfsnfad, & ggawt ¥ ag ¥ Fwon fwar
g7 &1 71 I AT AN Agea FT e g
AXETTE F I Hag E q@wA W
¥ fg AT & ML a Y ag 9 T
ot 5.frgt qx aifeema & s f e
a7 g frg ot ¥ g ar ?

Shri A. M, Thomas: 1 have made &
detailed statement with regard to the
posts oc upied by them after the cease
fire Agreement. I have also said that
all the potsts have now either been re-
captured by us or the troops have
withdrawn subsequent to the Tashkent
Agreement,

ot W #ww aw: e wEIs,
7 U aw & A § A0 g A g
AT T S N € fr ag
a9 3% g1 141 ga%1 fehewT 7T faar

g
werw Wt : frw # oweet ¥
(T GHT AT G K FT 4T ST 47 7

st Tm Faw grw: § 3 qgd o
foar a1 fir 59 @27 § =6 wifgmm &
wRad .

g% Al qaeR: fvad e Oy
oF @iq w1q ?
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ol TR §AE AW HiET SEA
wraTy & 9T 99 J9A1 F1 F7 wE T5TE
T T A IF A A T IwA
T fRmg .. ..

weaw wgwg ;WA g,
@ il & Fur sy w1 faw g 330

it T AwE arw ;- gE T WEAq,
Fa T Es A ar e fE s g A
AT Aff K0 A fer v w @ w7
HAAX FIM T e g 7

oW RERE ¢ A g g 7

& W w1 grey ¥ g dr
T O 90X g 7 {7 we wifgwm A
B A H g A s A A drar e
Tuea[ # 9T aifeenfaat & g3
FAX woort fe 1 qr W 7 ¥ Fog
ot 3z #1 9f a0 %7 9T 97 grew H
# wasd a0 g o1 fe 4o faw
Y TS & 9T 40 )

wreaw st war gfer wY e
ot ?

Shri Y. B, Chavan: We have cer-
‘tainly made a categorical statement.
Dr. Lohia has made a statement that
some of the posts were occupied by
Pakistanis before the cease-fire and
'this fact has been contradi ted on the
floo: of thig House that they had not
«done s0,

st WY ;¥ A AR w0
B Ja g !

weqs : ¥, AT, 9%
wgy & F g v E

Shri Harish Chandra Mathor: In
.ordinasy circumstances, a vanquished
aggressor wil] have to pav for a'l the
-damages and the loss inflicted by it
But now we are in a Tashkent spirit
and we go by that way. May I know
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how will the hon, Minister justify our
going by Lhe Tashicent spirit when
Pakistan while withdrawing—during
the war they may have done any-
thing—after the Tashkent Agreement,
according to the statement of the Chief
Minister of Rajasthan which he made
on the floor of the Assembly, have des-
troyed Manubao station and have pol-
luted the drinking wrater sour_es, when
they are doing all these things, and
whether this question has been taken
up with Pakistan and whether he still
thinks that the Tashkent spirit persists
and he will be able to pursue jt?

8hri ¥, B. Chavan: That particular
aspect has not been raised in any of
the meetings. Certainly, we will have
to find out—we have to be very cer-
tain—exactly when these things were
done. 1 entirely agree with the hon.
Member and, according to our infor-
mration, some of the damage was done
after the Tashkent Agreement, That is
our informatlon also. But this matter
needs to be looked into in the general
background of the Tashkent Agree-
ment, whether we should take up the
matter, and possibly they can make
counter-allegations which are comple-
tely untrue. But there will be some
gort of spirit of controversy raised.
That may turn counter to the Ta hkent
spirit which we want to pursue.

Shri Harish Chamdra Mathar: I am
sot saying ahout the press repona
What 1 am asking hum is  whether,
when the Chief Minister, possibly a
responsible person, has made a state-
ment on the floor of the Assembly
there, any note has been taken of that
and, if so, what is the reaction of the
Central Government thereto?

Shrli Y. B. Chavan: Certainly, we
have takepn note of the statement thac
the Chief Minister of Rajasthan has
made. He is not only possibly a res-
ponsible pe~son but he is a very res-
ponsible person. He has mentioned
these facts to me when he met ma. To
that extent we have certainly taken
note of that.
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'ﬂ‘“m:mwﬂw,m
®! a1z g fr food g § 43 g
R ¥ gara fear a1 s ToreaT *
i gamel ¥ st oifeea ¥
AT T FaT @ o Oy SwEt &
T g qifFET S Ty ¥ A 9w
T IHA T e @, w9 g
T , ToreqrT ¥ fauer wwr & ag
qeq TR AT § A gt & war agew
¥ I gt § 6 T ag gma W
T & Tt & qft arrerQy 3 & fog
@ § ? ¥ fygmarht Amifes €A
& ®T0 37 & wlasy w1 737 AgAyt
A, IWF AT H gEIC ¥ v
T A qAr g7
Shri ¥. B. Chavan: [ will require
wcertain notice; 1 should have inter-

ministerial discussions before 1 can
make any statement about it.

ot g fed: St AT arreTr
A i—ifagaer g sar 3

TR WERT T ATAGTS AT |

st TR g1 A afeaT
& A1g gOFTC A Tga AL qaumy el
8 frg ¥ o7 awed aga sfag & -
#rge-faarsa Fwwiar, $98 &1 quwtar
o R awdlar @ gF aral
Eecicigatniza i icol ot o
fora a7 gawT & a1 A g7 LY
¥ 5 a¢ aga afear wwar gar @,
qrfFear 39 &1 WY ag W &1 K Ay
FIAAT AT § F AT AT o Wy
@ auEiy ¥ arew O W@ v
qg wifFearT & &9 W1 g9 §0
w1 fqar @t & ?

Bhri Y. B. Chavan There is no ques-
tion as such, The Tashkent agree-
ment is there. It is very obvious that
we want to stick to the Tashkent
agreement.

2782 Aaj LS—2.
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Mr. Speaker: Next question.

ot oo werw AR,
Y AV &1 AT A WA § 0 oy
T e @

woW WEww . AT 8Xe A
gt fiF w501 wa of ARy Eaed
®T qrerT s | fafaeeT argr &
t fs T w4t |

oft v ¢ 3 q% 78T }
fw a1 W Wt goeTe Tifeea & /19
qRAT T @A

W WERT ;O ET W 5
oear & 7

off TRTTTTeT 0 §ORTL W 9E
qarm wife + © gwEEl w7 e
o gt & 7

oW WY 99 AT §EE
e {1 T @ W G, @ 0
ary § Rawr v oawa & o

st oRTTRE 9T &Y SET 9T
w7

Study of Pak. Weapons captured dur-
log Indo-Pak. Conflict

.i..

*518. Shri P. R, Chakravertl:
Shri K. N, Tiwary:
Shri M. L. Dwivedl:
Shri Bhagwat Jha Aszad:
Shri Subodh Hansda:
Shri §. C, Samanta:
Shri P. C. Borooah:

Will the Minister of Defence be
pleased to state:

(a) whether some National Labora-
tories have started studying sophistl-
cated weapons, including Sabre Jets,
Patton Tanks and Cobra anti-tank mis.
gileg captured from Pakistan Forces
during the recent conflict;
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(b) whether his Ministry had asked
Scientists, I.C.SR, and other Research
Establishments to make specific pro-
posals for defence research; and

(c¢) whether special allocation of
funds for devising measures to im-
prove the country's defence capabili-
ties has been made to I.C.S.R. from his
Ministry?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) No, Sir. However, warious Re-
search & Development Laboratories
under the Ministry of Defence are
making suitable studies in related
flelds,

(b) and (c). Yes, Sir, A number of
projects of defence interest have been
given to various CSIR laboratories,
Universities and other Research Insti-
#utes in the country—special funds are
made available where necessary.

Bhri P. R. Chakravertl: May I know
whether the Government has requisi-
tioned the services of eminent scien-
tists in the universities and it so,
which are the universities concerned
under the new project?

Shri A. M. Thomas: We have taken
the services of eminent scientists. 180
projects of Defence interest are in
progress in the various national labo-
ratories under the C.S.IR, and we
bhave also entrusted certain projects
of Defence interest—as many as 41—
to different universities and technical
Institutions in the country.

Shri P. B. Chakraverti: May I know
what is the special amount that has
been made available to CSIR for De-
fence research?

Bhri A, M. Thomas: So far &as
CS.IR is concerned, no amount is
necessary, From their own funds,
they are making available the meces-
sary amounts. If necessary, we would
be prepared to place additional
amounts at their disposal

st wo wie frddt : g & @wy
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Shri A. M. Thomas: It is an establi-
shed practice that all enemy equip-
ment, arms and ammunitions, captur-
ed during times of hostilities, would
certainly be examined by our Army
establishment and also by the Re-
search & Development Organisation of
the Ministry of Defence, That is being
done. The main object is also to
study, analyse and evaluate salient
points of interest which we may per=
haps ourselves borrow. We are taking
all the steps; for example, the studies
also include Cobra anti-missiles which
we captured, Pdatton tanks and other
weapons,

oft wo wre fyaefl : wemw w T,
 ag gor a1 {5 a1 g afeam
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Shri Bhagwat Jha Azad: May I
know whether the suitable studies in
suitable fields made by the Ministry
include only the American Sabre-jets
and the German Cobra anti-tank mis-
siles or whether they include also the
British weapong supplied by our Com-
monwealth friend to Pakistan and
captured during the last hostilities?

Shri A, M. Thomas: The studies in-
clude weapons of all types.

Shri Sham Lal Saraf: May I know
whether care ig being taken to see
that we develop our own quality and
also striking force as far as the wea-
pons of war are concerned, and if so,
what attention ha; been devoteq to-
wards that matter?

8hri A. M. Thamas: The Research
and Development Organisalion is at-
tending to that and ¢o some extent the
various inspectorates also are attend-
ing to it. 1 have already mentioned
about the work that is being carried
on in the CSIR and in the warlous
universities. That is constantly kept
under review,

Shri Subodh Hansda: May I know
whether our Defence scientists or de-
fence experts agree with the state-
ment made by the US defence experts
after their study of the Patton tanks
which fell during the Indo-Pakistan
conflict, and if so, to what extent? If
they do not agree, may I know how
far our arms are superior so that they
could knock down the other arms?

Shri A. M. Thomas: 1 do not know
what the hon. Member has in mind.
It is very difficult to answer that
question,

Shri Ranga: May we be assured that
the defence research section has been
guitably strengthened and is proposed
to be further strengthened in addition
to the various universities being en-
couraged to take interest in defence
research?

Shri A, M. Thomas: It is true that
the problems that are being posed are
increasing day by day, and the Re-
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search and Development Organisation
to the extent possible is also being
strengthened,

Shri Ranga: I only asked whether it
was being strengthened to the extent
possible. 1 do not understand this
kind of answer by the hon, Minister.
I want to know whether they have
taken steps to strengthen their staff
and also research equipment.

Shri A, M. Thomas: In fact, under
the Research and Development esta-
blishment, there are as many as 32 to
35 establishments; and they are being
strengthened.

Shri P. C. Borooah: May I know
whether improvement and expansion
of defence research installations are
proposed to deal with the special
workg that are mentioned in part (a)
of the question, and other things?

Shri A, M, Thomas: Yes.

Bhri P. C. Borooah: May I know
whether Government propose to invite
foreign collaboration to develop wea-
pons to effectively counter thege so-
phisticated weapons, and if so, where-
from and the prospects thereof?

Shri A, M. Thomas: The scope for
collaboration in our Research and De-
velop t Establish t is certainly
limited; they are mainly being man-
ned and managed by our own scien-
tists and technicians. As far as our
production establishments are con-
cerned, there are certain things which
we are manufacturing with the help
of foreign collaborators,

Shri R. S. Pandey: Some time back,
there wag a news item in the papers
that a foreign team, especially from
America and Britain, wanted to come
to India and Pakistan to study the use
of these sophisticated weapons. May 1
know whether that is true, and if so,
Government's reaction thereto?

Shri A, M, Thomas: [ do not know
about it.
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Shri Warlor: In view of the fact that
our research institutes are only man-
ned by our own scienh’ntg‘ may 1
know whether any foreign scientists
also are being requisitioned for exa-
mining these highly sophisticated
hardware?

Shri A, M. Thomas; In the first plase,
if we view it from one aspect, it is
not advisable to associate foreign seci-
entists; if we view it from another gs-
pect, foreign scientists may not be
prepared to come to our research es-
tablishment and part with their know-
how,; so, there are limitations on both
sides.

Shri M. R. Krishna: May 1 know
whether all these items which have
been captured from the enemy have
been repaired in the defence work-
shops, and whether in regard to those
things which we gre not able to re-
pair for want of spare parts, the
Defence Ministry is trying to return
those things to America and UK and
get in return the equipment which we
are already using?

Shri A, M, Thomas: We have not
launched on any programme to repair
these vehicles, although the weapons
system is being closely studicq by us.

Shri M. R. Krishna: What about the
replacement of those things which we
cannot repair? Can we not get some-
thing in return for them from Britain
and America?

Shri Hem Barua: May I know whe-
ther the attention of Government. ...
May 1 know whether

Mr, Speaker: 1 am listening. The
hon. Member may continue.

Shrli Harl Vishnm Kamath: The
Speaker's attention alone is not

enough, He wants Government's at-
tention also,
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Shri Hem Barua: May I know whe-
ther the aftention of Government has
been drawn to & statement made by
President Ayub Khan very recently
that after a just solution of the Kash-
mir dispute, the two countries must
reduce their arms strength, and if so,
in that context, may I know whether
Goverrnmment have tried to ascertain
from the Pakistani sources or from the
US sources the backlog of US arms
and ammunitions that Pakistan still
has in her possession?

8hri A, M. Thomas: In fact, our de-
fence preparedness ha; been programe-
meq in the context of the Chinese
threat, so that we cannot relax in our
efforts at all. With regard ¢to what
President Ayub said, I have not got
any specific information in order to
say either yes or no to the question.

Mr, Speaker: The Question Hour is
over. Shri Bagrl's question has been
transferrcd to the 25th; he does not
know # himself,

12.06 hrs,
Suort NoTicE QUESTION

Paymest of Bonus by Private Coal
Mine Owners

AN.Q 8. Shri Indrajit Gupta:
Dr. Ranen Sen:
Shri Mohammad Elias:
Bhri S. M. Banerjee:
Shri Daji:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether it is a fact that due to
the non-payment of the statutory
minimum Bonus of 4 per cent by most
of the private coal mine owners,
widespread agitations and unrest are
taking place in the mining areas;

(a) whether hunger strikes by
Miners' Trade Union Leaders and
workers have been launched all over
the country as a protest; and
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(c) what Government propose to do
to enforce compliance by the mine
owners of the provisions of the Pay-
ment of Bonus Act?

The Deputy Minister in the Minis-
try of Labour, Employment and Reha-
bilitstion (Shri Shahnawax Khan):
(a) T.ctters have been received from
workers' organisations functiching in
collieries stating that bonus has not
been paid in terms of the Payment of
Bonus Act, 1885 and threatening to
take direct action in case the manage-
ments do not comply with the provi-
aions of the Act.

(b) According to available informa-
tion, Shri Kalyan Roy, General Sec-
retary, Indian Mine Workers' Federa-
tlon and one other retrenched work-
man of Bankola Colliery (Raniganj)
have gone on hunger strike with effect
from 2-3-1086. It has also been re-
ported that Dr. Raj Bahadur Gaur,
President, Singareni Collieries Work-
ers’ Union (ATTUC) went on hunger
strike from lst to 3rd March 1968 and
that Shri Shyvamlal Valmik, Vice-
President of LN.T.U.C., Chandermatta,
MP. has been on fast from the 8th
March, 1866.

(c) Employers have been advised to
complcte payment of bonug to their
workmen by the 31st March, 1966,
failing which necessary action will be
taken against them for contravening
the provisions of the Payment of
Bonus Act, 1865,

Dr. Ranen Sen: Complaints are made
by several trade unions belonging to
different Central trade union organi-
sations in regard to the relusal of the
coal mine-owners to act up to the
provisions of the Payment of Bonus
Act since last January, what was
Government doing for the last three
months to see that the mine-owners
did abide by the provisions of the sta-
tutory regulations passed a few months
back?

Shri Shahnawas Ehan: The Indian
Mining Aasociation had asked for ex-
tension of period for payment i the
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bonus. The Chief Labour Commis-
sioner, the competent authority to give
extension, sanctioned extension till
31st Dec. 1965 Thereafter, the manage-
ments again came up to say that an
increase had been sanctioned in coal
prices from 24th December and they
had no time to cclieet it; therefore,
they wanted some more time, This
request was turned down, But later
on, they have been given an extension
upto 31st March. I am given to
understand that most of them have
agreed to make an all-out effort to
make the payment within this period.

Dr. Ranen Sen: Under section 10 of
the Payment of Bonus Act, the em-
ployers whether they are running
at a loss or not, have to pay 4 per cent
or Rs. 40, whichever is more. And
then, under gection 21 of the same Act,
if Government find that the employers
are not paying the bonus, they have
the authority to proceed under this
section to issue certificates so that the
worke:s are enableg to realise the ar-
rears that are due to them. May I
know why, in spite of these clear sec-
tiong in the Payment of Bonus Act,
the Government showed so much hesi-
tation and so much of a soft cornmer
for the employers who are defying and
violating the Payment of Bonus Act
passed in this House?

The Minister of Labour, Empioy-
meni and Rehabilitation (8hri Jagjivan
Ram): It is a fact that they have de-
layed the payment of bonus, but they
approached the Government for exten-
sion of time on the plea that the in-
crease in the price of coal incidental
to the payment of bonus was sanction-
ed only in December last and they had
not collected any money to pay the
bonus. They further approached the
Government that they were prepared
to spread over the payment ¢f bonus
in four instalments, but the workers
were pot agreeable to accept that.
‘When they approached me for this, I
told them that they could negotiate
with the workers' organisations and if
the workers agreed to that, they could
make the payment as agresd to. When
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I was last month i the coal
flelds I collected the employers
and the workers to see whether any
amicable settlement can be achieved,
or any agreement that will be accept-
able to both the parties, can be
devised. The employers insisted that
they have not get the money to pay
the bonus. The total amount for the
collieries comes to about Rs. 25
crores. 1 advised them that they
should not consider the industry as a
whole. Let such units as are in a
position to pay the bonus pay their
workers, and let those who are not
in a position to pay the bonus face
the conrequences under the Act.
Ultimately the employees, represen-
tatives of the unions agreed that if
they could make the payment of
bonus in full by the end of March,
no direct action would be taken by
them. As a matter of fact, no formal
extension has been given. This
grace period of one month has been,
so to say, granted by the workers
themselves. No mnotices have been
{ssued by the Regional Labour Com-
missioner calling for explanation from
the employers as to why they have
delayed the payment of the bonus.

Shri 8, M. Banerjee: 1 would like
to know whether it is a fact that
wviolation of sections 10 and 21 are
cognizable offences, and I want to
know why the Regional Labour
Commissioner or the Chief Labour
Commissioner had to wait for the
trade union leaders to go on a hunger
strike, whether belonging to INTUC
or AITUC, and why he did not pro-
ceed straightway to prosecution and
threatening of dire conseguences,
auctioning their property ete. in
compliance with these provisions.

Shri Ranga: And then shut up the
mines and have unemployment.

Bhri Jagjivan Ram: Several notices
have already been issued to the de-
faulting employers, and explanations
have been called from them. The
plea that they have wurged is fhat
they were approaching the Govern=
ment for further increase in the price
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of coal, and as I have said, the
workers have granteq this grace
period of one month, and the legal
consequences will follow after the
expiry of this one month.

Shri Prabhat Ear; In view of the
fact that section 10 is the only bene-
ficial section of the Bonus Act to
the workers, what steps do the
Government propose to take to see
that the minimum bonus gt least is
paid? In every industry today, this
minimum of four per cent is mot
being paid, and a situation will be
created wherein they resort to hunger-
strikes. 31st December 1965 was the
last date given by the Chief Labour
Commissioner within which the bonus
should be given! but no gteps have
been taken against the employers
and the employers are not persuaded
to give it. Already, the NCDC has
paid the bonus; it is only the emp-
loyers in the private sector who are
eomplaining about the rise in the
price of coal and are not paying bonus
to the workers. What steps do the
Government propose to take, when
the NCDC has paid it and the other
private sector industries will not
pay?

Shri Jagjivan Ram: As I have said,
I have nothing to add. If, during
this grace period, they do not pay
the bonus, the legal consequences
will follow.

Shri A. P. Sharma: Prior to the
enactment of the Bonus Act, there
were less difficulties so far as the
workers were concerned in respect of
getting the bonus in the varlous
industries; perhaps they were nego-
tiating together and the employers
were made to pay bonus to the
workers. Now, may I know whether
it is not a fact that after enacting
the Bonus Act, this attitude of the
employers is compelling the workers
to resort to direct action, and so,
what specific action do the Govern-
ment propose to take against such
employers particularly in the pri-
vate sector, who are out to violate
the Bonus Act,



%233 Oral Answers

Shri Jagjivan Ram: Perhaps the
hon. Member is confusing that in
certain industries bonus was being
paid by collective bargaining. In
<ertain industries, no bonus was being
paid under the Payment of Bonus
Act. The minimum of four per cent
is payab'e in all industries. Resis-
tance is heing put by the employers
no doubt in certain sectors where
bonus was not payable belore the
passing ¢f the Payment of Bonus
Act, and they have to pay a mini-
mum of four per cent bonus. We have
been trying to bring the workers and
the employers to an agreement on
this point. Failing that, the legal
consequences as provided under the
Payment of Bonus Act will follow.

Dr. Ranen Sen: But why are you
taking so much time?

Mr. Speaker: Order, order.

Shri K. N. Pande: Could you lock
to this side also, Sir?

Mr. Speaker: I am looking to all
sides.
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Shri K, N. Pande: In view of the
fact that this is not a complaint of
one or two coal mines, but this is
a general complaint in all the indus-
tries that the employers are delaying
payment of the minimum bonus om
the ground that they are in a process
to take up the matter to the Supreme
Court, in respect of the Provision
where they are required to pay bonus
even if there is a loss, and, if thai
is so, will the Minister think it pro-
per to convene g conference of both
the parties in order to solve the dis-
pute before the workers are compel=
led to resort to direct action?

Shri Jagjlvam Ram: That is wha
we have been doing. As a matter of
fact, in some industries bonus has
been paid; in others, the minimum
bonus has been offered, but the
workers have refused to accept the
minimum bonus; they say “we are
getting more and we should get it”
But where the matters are coming to
a head, the appropriate governments
are bringing the workers and the
employers together and are trying to
find out some solution which will be
acceptable to both the parties.
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T T
Shri P. R, Chakraverti: May I
know whether the Government has
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taken into account the fact that whe-
ther bonus is paid or not, the easy
process of enhanceGment of the price
of coal makes the colliery owners, al-
ways adamant in fulfilling the obli-
gations which they are called upon
to perform and if so whether goy-
ernment will make it clear to them
that a price reviewing committee will
be set up before there can be any
rise in coal price?

Shri Jagjivan Ram: That unfortu-
nately has been the practice that
whenever any benefit is granted to
the workers, a price increase has to
be given to the colllery owners to
compensate them for the imerease in
the benefits to the employees.

Bhri Warlor: In view of the fact
that the government have already
given concessions in price in Decem-
ber, itself and the only plea from
the mine-owners is they have not
collected it, what justification has
government got to agree to the argu-
ment of the mine-owners that they
will pay only after collecting it? Is
there any provision in the Act for
that?

Shri Jagjivan Ram: Where from
does the hon. member conclude that
the government has agreed to that
argument? We have not agreed to
that argument.
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Shri N. Sreckantan Nair: May I
know whether the government iz
aware of the fact that the entire ques-
tion of bonus to workmep in India in-
cluding those in coal mines and other
industries, is hanging in the balance
because more than a score of cases
have been taken to the respective
High Courts and many to the Supre-
me Court and these cases are being so
delayed as to make it difficult for the
respective tribunalg and State Govern-
ments to come to a declsion of fore-
ing or inducing the employers to pay
the bonus? 1f so, will government
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see to it that the proceedings before
the Supreme Court are expedited by
the legal advisers of the government,
so that the fundamental questions of
sections 10, 34 ang other sections invol-
ved are finally decided one way orf
the other?

8hri Jagjivan Ram: It is a fact that
some employers are banking on this
that @ number of cases are pending
before the several High Courts and a
case is pending before the Supreme
Court also. It is fortunate that has
come to the Supreme Court, We are
taking al] possible steps to expedite
the decision of the Supreme Court

WRITTEN ANSWERS TO
QUESTIONS

aerwETlt & wreow @ wrfufes
fawma=
*513, oft 7o wro fydly
oft 9o Wo wEWm :
oft WTTrE W1 W ¢
it giw g
off go Wo W :
ot fawwama  qridg
= Tro wwwm
sft 7w wgr@ qedy
u gwi fay ¢
Q'll'liﬁﬂ!ll:
W g Gy gEe qd ag
waT A w9 w4 fw
(%) a1 TR v A e
% wrew ¥ fafire gwc ¥ arforfors
fasrodl &7 AT T gEEET ST
X9 5wy feq gaeqr ¥ F ;
(=) wfafsas ware wrwal w
wotEr w1 ;O
(n) wmererrelt aer Eeifae
W 1@ ¥ fegar s @12 &) sewmEAr

7’

ot warow Wt (ot o
) (%) & (7). wmwEn oo
fewrcd €

5338,

Strengthening of Links of Amam with
other Paris of the Country

*513. Shri Shree
Willl the Minister of
pleased to state:

Narayan Das:
Defence be

(a) whether the question of increas-
ing, strengthening and  diversifying
physical links of Assam with other
parts of the country has been studied
from the defence point of view;

(b) if so, the result of such a gtudy;

(¢) if not, whether the matter is
likely to be taken up in the near fu-
ture;

(d) whether the Government of
Assam have made any suggestions in
this regard; and

(e} if so, the imporlant suggestions
made and the reaction of Government
thereto?

The Minister of Defence (Shri X, B
Chavan): (a) to (e). The question of
improving links between Assam and
other parts of the country has been
reviewed from time tg time includ-
ing from the defence angle. As a
result, a number of projects relating
to road, rail, air and tele-communica-
tion links are either under way or are
under examination, Some suggestions
have been reccived from the Govern-
ment of Assam and these are under
examination. It will not be in public
interest to disclose details.

Diplomatic Relations with German
Democratic Republic

*514. Shri Narayan Reddy:
Shri Warior:

Shri Indrajit Gupta:
Shri Vasudevan Nalr:
Shri Prabhat Kar:

Shri Rameshwar Tantia:
Shri Himatsingka:

Shri 5. M, Banerjee:
Shri Bhagwat Jha Azad:
Shri M. L, Dwivedi:
Shri P, C, Borooah
Shri 8. C, Samanta:
Bhri Subodh Hansda:
Shrimati Savitri Nigam:
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Shrl Rajdeo Singh:
Shrimati Maimoons Sultan:

Will the Minister of External Aff-
alrs be pleased to state:

(a) whether it is a fact that the
Head of the German Democratic Re-
public Trade Representation had made
a strong plea for norma) diplomatic
relations between East Germany and
India when he recently visited India;

(b) it so, the reaction of Govern-
ment thereto;

(c) whether it is also & fact that he
has pointed out that the Indian autho-
rities had not yet shown any willing-
ness to accept the offer of g substan-
tial credit at the Government level
made by his country; and

(d) if so, the reasons for the same?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
The Head of the German Demo-
cratle Republic Trade Represen-
tation, who is stationed In India,
has spoken on various occasions
suggesting that Diplomatic rela-
tions should be established between
India gnd the German Democratic Re-
public. The policy of the Government
on this question has already been ex-
pressed by Shri Jawaharlal Nehru
while intervening in the Foreign Aff-
airs Debate in Lok Sabha on 17-8-1861
and there has been np change in the
circumstances since then which would
warrant the Government op India to
revise their decision,

(c) Yes, Sir.

(d) The terms offered by the Ger-
man Democratic Republic Government
did not suit the Government of India
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U.N. Peace-EKeeping Force

*516. Shri D, C. Sharma: Will the
Minister of External Affairs be pleased
to state:

(a) whether his attention has been
drawn to the United States proposal
for the creation of a permanent
United Nationg Peace-Keeping Force;
and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) Gowvern-
ment are not aware of such a proposal
made by the United States of America

(b) Does not arise.
Manufacture of Tanks at Avadl

*517. Shri Subodh Hansda:
Shri Bhagwat Jha Asad:
Shri P. C. Borooah:

Shri Yashpal Singh:
Shri Bagri:

Shri Kishen Patinayak:
Shri Bade:

Shri Daljit Singh:
Shri Linga Reddy:
Shri Bibhuti Mishra:
Shri Himatsingka:
Shri R, Barua;

Bhri B, C., Samanta:
Shri M. L. Dwivedl:
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Shrimati Savitr] Nigam:

Shri Balmikl:

Dr. Ram Manohar Lohia:

Shri Hukam Chand
Eachhavaiya:

Shrl Vishwa Nath Pandey:

Shri Gokulananda Mohanty:

Shri Ram Harkh Yadav:

Shri Rameshwar Tantia:

Shri R, S, Pandey:

Shrl Sidheshwar Prasad:

Will the Minister of Defenee be
pleased to state:

(a) whether it is a fact that the
Heavy Vehicles Factory at Avadi has
rolled out its first tank;

(b) whether this is made from indi-
genoug materia] and what is its cost
and its performance;

(¢) how many months ahead of
mhedule it has been rolled out; and

(d) the average production likely in
a year?

The Minister of State in the Minis-
try of Defence (Shri A, M. Thomas):
(a) Yes, Sir.

(b) In the initial stages the indigen-
ous content is comparatively low but
the production has been planned to
achieve an indigenous content of B0
per cent within the next three years

The actual cost of a tank is still to
be worked out.

The performance of the first produc-
tion tank has been found to meet
users’ requirements.

(c) It has rolled out on schedule,

(d) It is pot in public interest to
disclose this information.

Manufacture of Hellcopters at HAL,

*518, Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri 8, C, Samanta:
Shri Subodh Hansda:
Shrimat! Savitri Nigam:
Shri P, C. Borooah:
Shri Kajrolkar:
Shri Madhu Limaye:
Shri Yashpal Singh:

Will the Minister of Defence  be

pleased to state:

{a) whether the Hindustan Aire
craft Ltd. has assembled itg first batch
of Alouette Helicopters at Bangalore;
and

(b) if so, by what time the produc-
tion is likely to Commerce?

The Minister of State In the Minls-
try of Defence (Shri A. M. Thomas):
(a) Yes, Sir.

(b) The manufacture of several com-
ponents and parts of Helicopters from
raw materials is expected to comme-
nce at Bangalore, within . the mnext
three months. The Helicopters made
from these components and parts are
expected to be delivered during 1867,
commencing from Mt_irch/hpril 1867.
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Ordnance Pactories

*520, Shri Harl Vishnu Kamath:
Will the Minister of Defence be pleas-
ed to state:

(a) whether it is a fact that some
of the recently established Ordnance
Factories have failed to go into pro-
duction according to schedule;

(b) if so, the reasons for the delay;
and

(c) the measures being taken to
expedite the process and ensure that
they are commissioned soonest?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) to (c): The following factories
bhave been commissioned in the last 2
or 3 years:

(i) Ordnance Factory, Chandigarh
was commissioned in Septem-
ber 1883 according to schedule.

(ii) Ordnance Factory, Bhandara
for its first phase was com-
missioned in December 1964,
with the production of NC
Powder and Picrite substanti-
ally according to schedule.

(1il) Ordnance Factory, Varangaon.
The factory was commission-
ed on 15th October 1964, and
and jg expected to reach full
capacity during 1966 some
months behind schedule.

(iv) In the Heavy Vehicles Fac-
tory, Avadi the first medium
tank (Vijayanta) rolled out
of the assembly line on 28th
December 1965 according to
schedule.

There have been teething troubles
and some delay in reaching full pro-
duction in one or twp cases due to de-
lays in receipt of imported items. Steps
for gchieving requisite production are
being vigorously pursued,
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China's Admission {o the
United Natioms

*521. Shrimati Malmoona Sultan:
Will the Minister of External Affairs
be pleased to state:

(a) whether the question regarding
China'’s admission to the UN. was dis-
cussed at the recent meeting of the
U.N. General Assembly; and

(b) it so, India's stand on this issue
at the meeting?

The Minister of Exterma] Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) In kceping with jts established
policy on this question, India voted
against a resolution, which was
adopted by the U.N. General Assem-
bly, declaring the representation of
the People's Republic of China to be
an “important” question, requiring a
two-thirds majority for a decision
and supported another resolution,
which was not adopted and which
sought to restore to the People’s Re-
public of China, all its rights in the
United Nations.
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N.CC. Cadets in UP.

*528. Shri Vishwa Nath Pandoy:
Will the Minister of Defence be pleas-
ed to state

(a) the total npumber of N.C.C.
Cadets (both senior and junior Diwvi-
wiong separately) in Uttar Pradesh;

(b) the number of girl cadets In
each division; and

(c) whether the scheme has been
made compulsory in all schools and
eolleges?

The Minister of State in the Mlinis-
try of Defence (Shri A, M. Thomas):
(a) and (b). On 31st December, 1965,
the strength of N.C.C. Cadets tn
Uttar Pradesh was us follows:—

Senior

Junior
Division Division
N.C.C. N.CC.
No. of NCC .
Boy Cadets. 173,400 35,850
No. of girl
Cadets. 1330 2.500

(c) Except for certaln exempted
categories, N.C.C. training is compul-
sory for all able-bodied male under-
graduates in Degree Colleges and Uni-
versities, For the rest it is voluntary.

Assurances from British Government

*524. Shrl C. K. Bhattacharyya:
Shri P, H. Bheel:
Bhri P. E. Deo:
Shri Erishnapal Singh:

Will the Mlnister of External
Affairs be pleased to state:

(a) whether Government have
received an assurance from the British
Government that il will come to
India's help if China attacks: and

(b) the actual terms of this assu-
rance?

The Minisiey of Externa] Affalrs
(Shri Swaran Singh): (a) and (b):
The British Government have stated
op several occasions that it India were
attacked by China, they would be
ready, at the request of the Govern-
ment of India to consult with them
about means to help India to resist
such aggression. However, no formml
assurance for British help was sought
by India recently or given by the
British Government.
Contradictory Statements by Special
Envoys sent abroad

*525. Shri Kapur Singh:
Shri P. K. Deo:

Will the Minister of
Affairs be pleased to state:

External

(a) whether Government's attention
has been invited to @ news-ilem in
“March of the MNation” (Weekly) of
18th December, 1965 (p. 4) stating
that several contradictory gtatements
regarding Kashmir, etc, - ¢ made by
the Prime Minister's envoys who
were recently sent to several coun-
tries to explain India's case; and

(b) it so, the reaction of Govern-
ment thereto?
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The of External Affairs
(Shri S8waran Singh): (a) and (b). The
Government of India noticed the news-
item in question but learned on en-
quiry that the contradictory state-
ments attributed to the Prime Minis-
ter's envoys had not been made by
them.

Policy Planning Board for External
Affairs

*526. Shri P. C. Borooah:
Shri Onkar Lal Berwa:

Will the Minister of External
Affairs be pleased to state:

(a) whether there is any proposal
to set up a Policy Planning Board for
External Affairs; and

(b) if so, Goverrment's decision in
the matter?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
The question of setting up a Policy
Planning organization in the Ministry
of External Affairs is under active
examination. The Indian Foreign
Service Review Comrmittee presided
over by Shri N. R. Pillai is also ex-
pected to go into this question and
make recommendations. A decision
will be taken after ful] consideration
of all aspects of this matter.

Civic amenitieg in Cantonment Areas

*527. Shrimati Akkammg Devi: Will
the Minister of Defence be pleased to
state:

{a) whether Government are aware
that the civilians residing in the Can-
torment Areas in the country are
facing considerable difficulties ip the
matter of amenities and facilities;

(b) whether it is also a fact that the
avilans are prevented from availlng
necessary civic amenities from Pan-
chayat fInstitutions nearby; and

(c) If so, the steps Government pro-
pose to take to alleviate the inconve-
niences caused to the civilians?

The Minister of Defence (Shrl Y.
B. Chavan): (a) Government have
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received representations from time to
time from civilians residing in Can-
tonment areas about difficulties ex-
perienced in respect of amenities and
facilities.

(b) No, Sir.

(c) Dependent upon the availability
of funds, special grants-in-aid are
given to the Cantonment Boards from
time to time for the execution of
various schemes for providing civic
amenities.

Ranl Guidalle’s meeting with Prime
Minister

528. Shrimat] Renuka Barkatakl:
Shri Gokulananda Mohanty:

Will the Minister of External
Affairs be pleased to state:

(a) whether it is a fact that Rani
Guidallo of the Nagas recently met
the Prime Minister in Delhi; and

(b) if so, whether any specific pro-
posals for administrative reforms in
Nagaland were discussed with the
Rani?

The Minister of Siate in the Minls-
try of Externa] Affairs (Shri Dinesh
Singh): (a) Yes, Sir. Rani Guidallo
met the Prime Minister on 24th of
February.

(b) No, Sir.

Report of U.S. Mission

*529, Shrimati Tarkeshwari Sinha:
Shri Ram Harkh Yadav:
Shri Murli Manohar:
Shri P. C. Boroodh:
Shri Prakash Vir Shastrl:
Shri Narayan Reddy:
Shri Rameshwar Tantia:
Shri Himatsingka:
Bhri Vishwa Nath Pandey:

Will the Minister of External
Aftairs be pleascd to refer to the re-
port of the U.S. Mission which visited
India two months ago wherein they
have suggested that the wor]ld com-
munity might have to impose a solu-
tion of the Kashmir dispute on both
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countries and if so, Government’s re-
action thereto?

The Minister of External Affairs
(Shri Swaran Singh): The views ex-
pressed by the Congressional Study
Missionp are its own. There is no
ambiguity about Government's posi-
tion in Kashmir, namely, that the
State of Jammu and Kashmir is an
integral part of the Indian Union and
our sovereignty is not negotiable. In
view of this paramount fact, there can
be no question of any external autho-
rity imposing a so-called golution on
us.

Disabled Army Personnel Widows’ and
Orphan's Fungd

*530. Shri Madhn Limaye:

Dr. Ram Manchar Lohia:
Shri Kishen Pattnayak:

Will the Minister of Defence be
pleased to state:
(a) whether it ijs a fact that his

Ministry under their rule-making
power, have made the contribution to
the Disabled Army Personnel Widows’
and Orphans’ Fund exempt from the
operation of Income-tax;

(b) it so, the total contribution
made to this Fund so far; and

(c) if not, the alternative measures
taken to stimulate interest and induce
larger contributions to this Fund and
to what extent, they have been effec-
tive?

The Minister of Defence (Shri Y. B.
Chavan): (a) The Comrmissioner of
Income-tax, Delhi and Rajasthan, ap-
proved this Fund for the purpose of
rebate under section 88 of the Income-
Tax Act, 18961, on donations made to
it. Such approvals are not given
under the rule-making powers of the
Ministry of Finance.

(b) The contributions received for
this Fund amount to Rs. 351879417
out of which Rs 332582761 have
been realised and credited to the
Fund so far.

(c) Does not urise.
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Harpessing of Rivers in India and
Nepal

*531. Shri P, R, Chakraverti:
Shri K. N. Tiwary:
Shri M. L., Dwivedl;
Shriy P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda;
Shri S. C. Samanta:
Shri Madhu Limaye:
Shri Basumatari:

Will the Minister of External Affairs.
be pleased to state:

(a) whether Government have taken
into account the suggestion of India’s
Ambassador to Nepa] regarding the
formulation of =& joint long-term
Master Plap to harness the rivers of
(ndia and Nepel for the purpose of
rrigation and electricity;

(b) whether Government have de-
vised any scheme in collaboration
with Nepal to give effect to the sug-
gestions of the Ambassador; and

(c) if so, the broad details thereof?

The Minister of State In the Minis-
try of External Affairy (Shri Dinesh
Bingh): (u) Yes, Sir; the suggestion
is not a new one. It was earlier
made by the Minister for External
Affairs to the Napalese Foreign Min-
ister, when he visited India in Janu-
ary/February, 1865, that the two-
Governments should jointly consider
ways and means of harnessing to the
maximum advantage of both countries
the natural resources of which they
are joint beneficiaries

No long term Master Plan to this
effect has been formulated. However,
there is periodical exchange of tech-
nical and hydrological data between
Nepal and India regarding many of
the rivers common to both countries
for determining the feasibility of par-
ticular projects and for future plan-
ned development of irripation and
hydro-electric projects.

(b) No, Sir. It is for His Majesty’s
Government to conglder and respond
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to our suggestion. When they have
formulated their views, ang if they
feel that our suggestion is useful, a
long-term Plan can be formulated.

(¢) Does not arise.
Naga activities

*532. Shri §. M. Banerjee:
Shri P. C. Borooah:
Shri M. L., Dwivedi:
Shri Bhagwat Jha Aszad:
Shri 5. C. Sam#nta:
Shri Subodh Hansda:
Shri Bibhuti Mishra;
Shri Hem Barua:
Shrimati Renuka Barkataki:
Shri Hukam Chand

Eachhavaiya:

‘Will the Minister of External Affairs
be pleased to state:

{a) whether the activitics of the
Naga hostilles have recently increas-
ed;

(b) if so, the steps taken by Govern-
ment to check them; and

(c) whether enough security mea-
‘sures have been taken tp safeguard
the lives and properties of the people
of Nagaland?

The Minister of State in the Minls-
try of External Affairs (Shri Dinesh
Singh): (a) In the cease-fire area
some hostile Nagas have indulged in
collection of money, kidnapping of
youngmen and parading with arms in
the wvillages in contravention of the
terms of the agreement on suspension
of operations. There have also been
some cases, particularly in the Mani-

pur area, of interference with the
working of the normal administra-
tion.

(b) The Government is taking

necessary steps to prevent commission
of unlawful acts by the Underground
and to protect the life and property
of citizens.  Instructions have been
issued to use the police force and, if
necessary, security forces to prevent
rommission of violent acts by the
Onderground Nagas.
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(e) Yes, Sir.
W o mg o e o

*533. ot menrfe wrelr
st wdw oy fagmdt :
st pew W weEy
ot aware foy :
ot o wo wuwm :
ot Ho ®To iyt :
! WTTHE W wTy
st ®o Wo HWW
ot e g
oft frsrme qman
ot fieae &
st TR e

ot s

w1 wferesn 9 o7 @A A
"bi’f‘ﬁ:

(%) @ 7 7=t & i &
frmmaY & gordY arg e w7 freeft AT
Irawa fwar

(=) war ¥= wvaeg & i FoeTe
w vt facg g wammr § ;AT

(n) afe =i, A1 sme slafem
s g ?

wfaeen st (ot grTOw wg™
(%) feea g #r@ &, IEaA W
19 aadY, 1966 § I fwei gra
Wil wafor Sa w1 ¥Ed O
FeANT T ¥

(w) @@ (7) : 2w@dt 1968
1 frft g w7t oF fadrm Sar
T 97 | d geT & Jat 6
et Wrar Y b



5253 Written Answers PHALGUNA 23, 1887 (SAKA) Written Answers

U.P. Nepal Road Link

2031. Shri Bam Harkh Yadav: Will
the Minister of External Affairs be
pueased to state:

(a) whether the road linking Sunau-
1i border town adjoining Nautanwan
in Gorakhpur District (U.P.) with
Pokhra in Central Nepal is nearing
completion;

(b) if so, the details thereof and
amenities afforded to the public; and

(c) the total expenditure on  the
road?
The Minister of External Affairs

(Shri Swaran Singh): (a) The work
on the road is progressing satisfac-
torily; it is expected to be completed
in 1968,

(b) The road is 128 miles long; of
which 19 miles are in the plains and
the remraining 109 miles in the hills.
1t has been designed for 2-lane traffic.
Nearly 1000 culverts totalling near
3000 R (Running) Feet and cause-
ways and bridges totalling approxima-
tely 1220 R Feet and 1765 R Feet res-
pectively will be  constructed. 'The
road will be very useful to the large
population in Western Central Nepal.
The movement of persons and of com-
‘modities is very difficult in these hil-
ly areas especially as much of the
movement of cominoditics is by head-
Joad, These difficulties increase in the
1ainy scason. This road will facilitate
trovel in these areas and  will help
vonsiderably in the movement of sur-
plus foodstuffs from Bhairwa to these
more isolated hilly districts of Nepal
where foodstuffs often become scarce
and costly, This road will cater to
the large amount of import and export
trols cooried onoin this ared.

(e) Ms. 9.11 crores (L.C)).

Tnternationa) Film Week, Brussels

2032. Shri Ram Harkh Yadav: Will
the Minister of Information and Broad-
casting be pleased to state:

{a) whether India is participating
in the International Film Week in
Brussels;

2782 (Ai) LSD—3.
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(b) if so, the films to be shown in
the fair?

(c) the dates of the fair?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
to (c). Yes, Sir, India has entered two
documentaries viz ‘That Delta That
River’ and ‘Girl Guides of India’ pro-
duced by the Films Division in the
Internationa] Film Week for Educatio-
nal and Teaching Films to be held at
Brussels from 28th March, 1968 to 1st
April, 1966.

Rank of Vice-Admiral in Navy

2033, Shri Ram Harkh Yadav: Will
the Minister of Delence be pleased to
state:

(a) whether Government propose to
upgrude the rank of the Vice-Admiral
in the Navy; and

(b) if so, its details?

The Minister of State in the Minls-
try of Defence (Shri A. M. Thomas):
(a) No, Sir.

(b) Does not arise.

Retirement of Army Officers

2034. Bhri Ram Harkh Yadav: Wil
the Minister of Defence be pleased to
state:

(a) whether it is a fact that a large
number of Indian Army Officers were
prevented from retiring from service
due to the recent Indo-Pak. conflict:

(b) it so, whether the ban has now
been lifted; and

(¢) if so, the number of Officers
affected by the removal of the ban?

The Minister of State in the Ministry
of Defence (Shri A. M. Thomas): (a)
and (b), Yes, Sir, The ban was impos-

ed on the ®h September
1985 and withdrawn from the
1st February 19€6. Those

who had already procecded on leave
pending retitement prior to 9th Sep-
tember, 1085 were, however, not affee-
ted by the ban,
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(c) The retirement or release of 183
officers had been held up as a result
of the ban,
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Film Finance Corporation

2037. Shri Subodh Hansda:
Shri §. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M, L, Dwivedi:
Shri P. C. Borooah:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri A. K, Gopalan:

Will the Minister of Information
and Broadcasting to be pleased to
state:

(a) whether Government have deci-
ded to provide more finance to the
film producers through the Film Fin-
ance Corporation;

(b) If so, the reasons for taking such
action when the Film Finance Cor-
poration could not show any net pro-
fit in the last five years; and

(¢) the reasons for not showing

net profit?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
and (b), The Film Finance Corporation
has shown a net profit of Rs. 3,03,164
during the five years of its existence
ending 31-3-1965. The question of
providing financial facilities to suit-
able deserving films is  considered
trom time to time according to the
availability of finances.

(¢) Does not arise.
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Rehabilitation of Ex-Servicemen

2041, Shri Madhu Limaye:
Shri Ram Harkh Yadav:

Will the Minister of Defence be
pleased to state:

(a) whether there is a proposal to
reserve certain posts for ex-Service-
men in public and private sectors; and

(b) if so, what has been the response
of the industrialists and the manage-
ments of public sector undertakings
in this behalf?

The Minister of State in the Minis-
try of Defence (Shri A, M. Thomas):
(a) A proposal to reserve a certain
percentage of vacancies for ex-service-
men in Central Government Depart-
ments and in Public Sector undertak-
ings is under consideration, There is
no such proposal in respect of the
private sector.

(d) Does not arise at this stage.

U.N. Organisation for Industrial
Development

2042, Dr. L. M. Singhvi: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether India was one of the
sponsors of the idea of establishing
U.N. Organisation for Industrial Deve-
lopment; and

(b) if so, the main functions of the
proposed body and what would be its
organisation?

The Minister of External Affairs
(Shri Swaran Slngh): (a) India co-
sponsored U.N, Resolution No. 2089
(XX) which provides for the estab-
lishment of the United Nations Orga-
nisation for Industrial Development.

(b} Its main fun tion wil] be to
promote industrial development,

Its principal organ will he the In-
dustrial Development Board and it
will have a Seeretariat headed by an
Execulive Director, An ad-hoc Com-
mittee composed of thirty-six States
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Members of the United Nations, and
members of the Specialised Aguncies
and of the Infernational  Atomic
Energy Agency, including India  has
been se! up 40 prepare the necessary
operating procedures and adminisira-
tive arrangements of the Organisation,

FPatlon Tanks
2043, Dr. L. M, Singhvi;
Minister of Defence be
stale:
{a) whether the capturcd Pakistani

Patton Tanks have been extensively
exhibited in the country;

Will the
pleased to

(b) if so, at what places; and
(c) if not, the reasons therefor?

The Minister of Defence (Shri
Y. B, Chavan): (a) to (c¢). The exhibi-
tion of captured Pakistan Patton tanks
was planned as a part of the ‘‘Meet the
Challenge” type of exhibitions organi-
zed by the Ministry of Information &
Broadcasting and such tanks were ac-

tually displayed at Allahabad and
Calcutta. Patton tanks have been
viewed by large numbers of people

near the scenes of batlles and also In
some canionments to which the tanks
were removed.

Newsprint Policy

2044, Shri Shree Narayan Das: Will
the Minister of Information and
Broadeasting be pleased to state:

(a) whether the suggestion of set-
ting up & high power Committee con-
gisting of secretaries of the concerned
Ministries and representatives of the
newspaper industry to work out a
long-term newsprint policy has been
considered; and

(b) it so, with what result?

The Minister of, Information and
Broadcasting (Shri Raj Bahadur): (a)
and (b). The suggestion has been con-
sidered. However, a Newsprint Advi-
sory Committee consisting of repre-
sentatives of the Inﬂll.a:nn and Eastern
Newspaper Society, Indi Lunguage
Nmz:u Soclety, some Members of
Parliament and officials of Ministries
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of Finance, Commerce and Industry
and the State Trading Corporation al-
ready exists to advise Government on
newsprint policy. It is not, therefore,
considered necessary to set up another
committee,

Press Facilities during Indo-Pak War

2045. Shri Narayan Reddy:
Shri Lahtan Chaudhry:
Shri Himatsingka:

Shri Rameshwar Tantix:
Shri Onkar Lal Berwa:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Shri 5. C. Samanta:

Shri Subodh Hansda:
Shri P. C. Boroosh:
Shrimat;j Savitri Nigam:

Will the Minister of Information
and Broadcasilng be pleased to state:

(a) whether it is a fact that the
Indian Institute of Masg Communica-
tion has undertaken a survey of the
adequacy and effectiveness of the in-
formation put out and Press facilities
extended by Government during the
recent Indo-Pak hostilities;

(b) if so, whether the survey has
been completed; and

(c¢) the details thereof?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) to (¢). Yes, Sir, The Institute has
completed a small research project
undertaken to make an assessment of
the adequacy or otherwise of publicity
material produced and facilities offered
to the Press as well as information put
out by various Media Units of the Mi-
nistry during Indo-Pak hostilitles,. On
the basis of findings of the project,
measures for improving publicity effort
in any emergency in future have also
been recommended. Government are
already evolving for future a system
of effective publicity in an emergency
mid the recommendations arising out
of the report, which is under exami-
nation, will be given due consideration.
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It would not be in public interest to
go into the details of the measures
under consideration, more so in the
context of the Tashkent Declaration.

Natlonal Publicity Programmes

2046. Shri Narayan Reddy:

Shri Lahtan Chaudhry:
Shri Himatsingka:

Shri Rameshwar Tamtia:
Shri Onkar Lal Berwa:
Shri Yashpal Singh:
Shri Hukam Chand

Eachhavaiya:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether it is a fact that the
Advertising Agencies Association of
India has offered Government to help
for planning National Publicity Pro-
grammes on subjects like Food, De-
fence and National Solidarity;

(b) # so, the kind of assistance
offered; and

(c) the reaction of Government
thereto?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
Yes, Sir.

{b) The assistance is in the nature
of services of lending experts in the
advertising profession for planning
creative publicity programmes.

(c) Government have welcomed this
co-operation.

oTETTATely & sETIw

2047. w7 SETIAT et
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argqy 7

ga W s WA (s T
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Diplomatic tles with Israel

2050, Shri D. C. Sharma:
Shrl Hukam Chand
EKachhavalya:
Shril Bade:
Shri Yashpal Singh:

‘Will the Minister of External Affairs
be pleased to state:

(a) whether Government propose to
establish diplomatic ties with Israel;
and

(b) it not, the reasons therefor?

‘The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
Government do not propose to estab-
lish diplomatic relations with Israel
because the situation had not changed
warranting any review of our rela-
tions with Israe!l,

o wafaw  weqr

1051, «ff WATAA WY WY ¢
ot Ho ®o fydaft :
ot Ro wo wewm:
oft 5o Wo W ¢
ot givy g
it ennfarsft forrmy ¢
ﬂmﬁ!:

W gen Wi serew Wt qg

Ty o g w3 fw

(¥) w1 owr wwfea gy gray
ot v wfmafiraat & ot § oy o

W wegh R g

MARCH 14, 1966

Written Answers 5268

(=) afz g, @t =« ¥ =
qfcorry faaen §; =it

(7) 9= deqr & sHAf@l o
1w fasirg Afqafaaat w1 gord
% forg qar sdaEr v T @Y & Y

gaT W wEww wA (o o
agge): (7) 9, & o faew fawmm
& 2T A, frgiy ae feem dogrgra
&7 7% ufqafugargi a1 Fi= F7 G1, wUA
feiiE @I F1 15 qETE, 1965 ¥
g FT 4t

(@) ta s %1 dfgg faaow
YT 0 T @I q4T § | [qeawrem
¥ e mm 0 ey =T @@o Vo
5767/66] 1

(n) ww fwew d@eqr A FG-
wifoft ofwg fi 9T faare s g8
g 1 of 7 frw femr & s wear,
qga a4 frgr o0 wFA  amEr qEE,
=t fawd &, M o deqr ¥ wiahw
Frareaw WY §, qUW F, a2 @ i
T ] | FAreA &Y T H AY TEGTA
age femr o &war &, w1 fes
ey ¥ wrEAr eriarg gt awdr
&, 5% & er ¥ geqr ¥ 74T qo¥ WA
guTgETd ¥ qwfaw 71 Wi waafaw
WIrETE ¥ qW1E FT & IOGT qEAT ©
fd AT wriark qF &%) dear 4
g wqrit sriav sx < &

Production in Ordnance Factorles

2052, Shri 8. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether production in the Ord-
nance Factories has gone up in 1965 as
compared to that in 1964;

(b) it so, the total value of work
done during 1964-85; and

(c) whether more expansion pro-
grammes are in hand for 19667
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The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) The production in Ordnance Fue-
tories in 1063 was somewhat less then
that during 1964. The reusons for the
reduction were as follows:—

(1) Bulk of the deficiencies in clo-
thing and general stores were
met in 1963 and 1904, The re-
quircment of such ilems was
thercfore considerably less in
1965 than in 14964, With  this
fall in demand, overtime work
has been stopped in the cloth-
ing and general stores facto-
ries since early 10965.

(ii) The production of a number of
old type of ammunition item3
was considerably less during
1965.

(iii) Though production of a num-

ber of new ilcms was com-

menced during 1965, the effect
in value of production will not
materialise till sometime in

1966.

(b) and (c). The value of produc-
tion in the Ordnance and Clothing
Factories during the year 1064-85 was
Rs. 143.75 crores. The programme re-
lating tp the establishment of capa-
cities for new armament items and
increasing capacities of those already
in production, where necessary, |is
being implemented.

Afro-Agian Solidarlfy Conference in
Eanpur -

Shri Narayan Reddy:
8hri Vishwa Nath Pandey:

Will the Minister of External Aldll
be pleased to state:

(a) whether it is a fact that a
Afro-Asian Solidarity Conference was
held at Kanpur on the 17th Decem-
ber, 1965; -

(b) ¥ so0,” the number of countries
which participated in this Conference;

5270
(c) the aims and objects of this
Conference; and

(d) the decisions taken in the Con-
ference?

The Minister of External Affairs
(Shri Swaran Singh): (ua) Yes, Sir.

(b) Apart from India, 82 countries
are rcported to have participated aa
members and 21 countries as obser-
Vers.

(c) The declared vbjerlive of the
Conference wag the promotion of soli-
darity among Asian, African and Latin
American countries.

(d) The Conference passed a nums=
ber of resolutions declaring its faith
in peaceful co-existence, non-salign-
ment, democracy and socialism and
reiterating its struggle against impe-
rialism and colonialism. Resolutions
were also passed supporting the Tash-
kent Confercnce, condemning British
policy in Rhodesia and its policy con-
cerning Viet Nam.

Community Radio Sets for Villages

2054. Shri P, R. Chakraverti:
Shri K. N. Tiwary:
Shri Madhlr Limaye:
Shri Vishwa Nath Pandey:
Bhri M. L, Dwivedi:
Shri Bhagwat Jha Azad:
8hri Subodh Hansda:
Shri 8. C. Samanta:
Shri P. C. Borooah:
Shri Yashpal Singh:
Shri Kajrolkar:

‘Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether Government have de~
cided to provide each wvillage with
community radio set during the Fourth
Plan;

(b) whether the State Governments
have been advised to give high prio-
rity to the installation of community
listening sets and to the strengthening
of their maintenance organisations;
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(c) the subsidy proposed to be given
to the State Governments for these
sets; and

(d) whether Government have ex-
pressed their readiness to share a por-
tion of the expenditure on the main-
tenance of community sets?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
Our ultimate aim s to provide a
radio set in each village and so far
nearly, 1,93,000 sets have been distri-
buted under the Central Subsidy
Scheme or otherwise for use in rural
areas.

(b) Yes, Sir.

(c) It is proposed to continue the
existing subsidy not exceeding Rs. 125
per get.

(d) No, Sir.
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Proposal for Newspaper Finance
Corporwtion

2056. Shri P. C. Borooah;
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri 8, C. Samanta;
Shri Subodh Hansda:

‘Will the Minister of Information and
Broadcasting be pl d to state:

(a) whether the Uttar Pradesh Work-
ing Journalists’ Union in a two-day
Conference held at Allahabad demand-
ed the establishment of a Newspaper
Finance Corporation to help the
growth of small newspapers; and

(b) if so,
thereto?

The| Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
an d(b), The Government have seen
the press reports of the 18th annual
conference of the Uttar Pradesh Work-
ing Journalists' Union held in Decem-
ber, 1965 wherein a resolution was
passed demanding inter alin the for-
mation of a Newspaper Finance Cor-
poration to help the growth of small
newspapers in the country. A similar
recommendation has been made by the
Enquiry Committee on Small News-
papers set up by the Government to
enquire into the working of small
newspapers. The report of the Com-
mittee, which was laid on the Table of
this House on March 9, 1966 is under
consideration of the Government.

Government's reaction

Impounding of Indiam Ships by
Pakistan

2057. Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Aszad:
Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Hukam Chand
Kachhavaiya: i
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Shri Yashpal Singh:
Shri Shinkre:

Shri B. 8, Pandey:

Shri Lahtan Chaudhry:
Shri Rameshwar Tantia:
Shri Himatsingka:

Shri Onkar Lal Berwa:
Shri Shree Narayan Das:

Will the Minister of External Affalrs
be pleased to state:

(a) whether India, in a letter to the
U.N. Security Council, sent by India's
permanent representative, Mr. G. Par-
thasarathi in the third week of Decem-
ber, 1965, communicated Government's
reaction to the impounding of Indian
shipg by Pakistan during the recent
Indo-Pak conflict and to the action of
the Pak-prize Courts; and

(b) if so, the precise contenly of the
letter and the Council's reaction
thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
Yes, Sir. The letter, addressed to the
U.N. Secretary General, was circulated
as a Security Council document on the
18th December, 1965, to all members
ol the United Nations but the Security
Council did not meet after the 5th Nov.-
ember, 1965, to consider the India-Pak-
istan Question. The text of the letter is
laid on the Table of the House [Placed
in Library. See No. LT-S'?GS‘{SS].

MNews reports and Lecture programmes

2058. Shrl Madhu Limaye: Will the
Minister of Information and Broad-
casting be pleased to state that in
view of the expanding number of radio
listeners, the steps Government propose
to take to make their news reports and
programme of lectures, etc. more re-
flective of all points of view and trends
of opinion in the country?

The Minister of Information and
‘Broadcasting (Shri Raj Bahadur): Al-
together 20 languages, 51 diale~ts and
86 tribal languages are represented in
All India Radio’'s Home Services and
in al] categories of its broadcasts, in-
cluding news. All India Radio cons-
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tantly tries to reflect in an objective
and faithful manner all possible points
of view and trends of opinion of gene-
ral interest to listeners, subject to limi-
tationg of time and the technical and
financial resources available to it.

U.N. Observers

2059, Shrimati Maimoona Sultan:
Will the Minister of External Affairs
be pleased to state:

(a) whether Mr, U. Thant, the U.N.
Secretary-Genera] has submitted to
India and Pakistan a panel of count-
ries asking them to specify those whose
nationals would be acceptable in the
sub-continent as U.N. observers for the
task of stabilising and supervising
cease-fire and supervising troops’ with-
drawal; and

(b) if so, the names of countries sug-
gested on the panel and whose na-
tionals are acceptable to Govefnment?

The Minister of External Affairs
(Shri Swaran Singh): (a) No, Sir.

(by Does not arise.

Middle class cost of living Index

2060. Shri Vishwa Nath Pandey: Wil
the Prime Minister be pleased to state:

(a) whether the middle class cost of
living Index is ready;

(b) if not, the reasons for the delay;
and

(c) the stage at which it resty at
present?

The Prime Minister and Minister of
Atomic Energy (Shrimatl Indira
Gandhi): (a) Not yet, Sir.

(b) and (¢). The Consumer Price
Indices for non-Manual Employees,
previously known as Middle Clasy
Cost of Living Indices, with the year
1860 as basc, have been completed upto
June, 1865 for 36 centres (including 16
capital cities) out of the total of 45
centres. The wo 'k on the remaining #
centres is in progress and is expected
to be completed by the end of April,
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1966. After completion of indices for
all the 45 centres, an All-India Index
will be worked out.

These indices could not be complet=
ed carlier primarily because of the
very large volume of work involved in
the tabulation and analysis of the fa-
mily budgets collected during the sur-
vey and in the calculation of indices
from the price data collected for the
last five years.

Expenditure on Indian Missions in
U.S.A, and USSR,

2061. Shrl Vishwa Nwxth Pandey:
Will the Minister of External Affairs
be pleased to state:

(a) the expenditure incurred on our
Missions in U.S.A, and U.S.S.R. sepa-
rately, during the year 1865;

(b) whether the expenditure hag in-
creased during this year in comparison
to the previous year; and

(c) i so, the causes thereof?

The Minister of External Affairs
(Shrl Swaran Singh): (a) As the ac-
counts of the year 1965-66 have not
closed, the estimated expenditure for
this period is being given:

18,00,000

*USSR, .. Rs,

*USA. Rs. 55,50,400

*The figures given are for the finan~
clal year 1965-66 and not for the cal-
endar year 1965, in accordance with
the normal practice. Also these figures
relate only to the Demand External
Affairs.

(b) No, Sir.

{¢) The question does not arise.
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Training of Singapore Officials
2062. Shri Vishwa Nath Pandey: Will

the Minister of External Affairs be
pleased tp refer to the reply given to

Unstarred Question No. 1509 on the
2itn November, 1965 regaurding  the
training of Singapore Officials and

state:

(a) whether Government have fina-
lised the request of the Government
of Singapore about the training of
Singapore Officials;

(b) if so, the details of the scheme
and when the first batch of Singapore
officialg is likely to arrive; and

(c) the kind of training proposed to
be given to them?

The Minlster of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(by and (c). The details are still
being worked out in consultation with
the Singapore Government. The pro-
posed orienfation course will last about
11 weeks. It will include training in
the Ministry of Externa] Affairs In
varioug aspects of diplomatic political,
economic, administrative, consular and
protoco] work. The first batch of offl-
cers is expected to come to India
shortly. THe" dafe has not yet been
fixed.

The Course will be supervised by
senior officials of the Ministry, It will
be designed to give the qfficers a
complete idea of the process involved
in setting up 7 Mission and the basic
usages of diplomacy.

Marine and Industrial Diesel Engine
Project

2063. Shri M. 8. Murti:
Shri Vishwa Nath Pandey:

Will the Minister of Defence be
pleased to refer to the reply given to
Unstarred Question No, 613 on the
15th November, 1885 and state:

(a) whether the team of Engineers
from M/S Man, West Germany have
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since submitted the report regarding
the Marine and Industrial Diesel En-
gine Project; and

(b) if so, the main features thereof?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
{a) Yes, Sir.

(b) The Project Report discusses
alternative proposals and high-lights
the advantages and disadvantages of
these proposals, The alternatives re-
lates to the investment pattern, scope
of production in the facility to be esta-
blished and the scope for farming out
production of components. These pro-
posals are under examination.

Development of Goa as a Naval Base

2084. Shri Ramachandra Ulaka:
Bhri Vishwa Nath Pandey:
Shri Dhuleshwar Meena:

Will the Minister of Defence be
pleased to refer to the reply given to
Unstarred Question No. 572 on the 15th
November, 1965 and state:

(a) whether the examination of the
report of the firm of Consultants on
the development of Goa as a naval
base has been completed;

(b) if so, the cutcome thereof; and

{c) i! not, the causcs for the delay?

The Minister of Defence (Shri Y. B.
Chavan): (a) The examination of the
Report so far as it relates to the deve-
lopment of Goa as a naval base has
not yet been completed.

(b} Doecs nof arise,

(¢) The proposal is one which in-
volves a huge financial commitment
and the Report has had to he examin-
ed in great detail in consultation with
the Departments concerned.
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Desalination of Sea Water

2066. Shrli Balakrishnam: Will the
Prime Minister be pleased to state:

(a) whether the project for desali-
nation of sea water will also be start-
ed with atomic plant in Kalpakkam;

(b} whether the desalination of sea
waler is meant only for the purpose
of cooling the atomic plant; and

(¢} whether the desalinated water
will he utilised for drinking purposes?

The Prime Minister and Minister of
Atomic  Encrgy  (Shrimati  Indira
Gandhi): (a) to (c¢). The Dcpartment
of Atomic Enerpy is carrying out
studies in order to cstimate the cost
of water in a desalination plant which
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could be an adjunct to the Madras
Atomic Power Station, Inter glia the
studies wil] indicate how the output ot
fresh water from the desalination
plant can be optimised at a minimum
loss of electrical energy from the
power station. Depending on the re-
sults of the studies, it will be possible
to determine for what purposes, if any
and to what extent it will be possible
to use the desalinated water. The
studies are still in progress.

Effects on Atmosphere due to Rocket
Gases

2067. Shri Balakrishnan: Will the
Prime Minister be pleased to state:

(a) whether any change in weather
atmosphere is likely to occur due to
rocket gases fired in Thumba; and

(b) whether the rocket fire cause the
shortfall of rain?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi): (a) and (b). Scientific stud-
ies undertaken in this country as well
a3 on an jnternational level indicate
that the discharge of pgases from
Rockets fired from Thumba or other
rocket launching stations have no
effect on climate and the incidence of
rainfall.
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Atomic Research Station at
Ootacamund
2070. Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Will the Prime Minister be pleased
to gtate:

(a) whether it is a fact that Gov-
ernment have any proposal to set up
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an Atomic Research Station at Wen-
rock Downs, Ootacamund;

(b) i so, when; and

(c) the total estimated expenditure
involved?

The Prime Minister smd Minister
of Atomic Energy (Shrimati Indira
Gandhi): (a) It is proposed to esta-
blish an Inter University Centre and
a Radio Telescope near Ootacamund.
The site selected is Fairlawn and near-
by areas.

(b) and (¢). The Radia Telescope 1s
estimated to cost gbout Rs. 50 lakhs,
including civil works, and is cxpected
to be commissioned by the end of
1867. The details of the Inter Univer-
sity Centre have not yet been finalised.

Suspensiom of Underground Nuclear
Tests

2071. Shri Kindar Lad:
Shri Vishwa Nath Pandey:

Will the Minister of
Affairs be pleased to state:

(a) whether

External

it is a fact that the
United States has turned down a
thirty-nation bid for the suspension
of underground nuclear tests on the
25th November, 1965; and

(b) if so, the reaction of Govern-
ment thereo?

The Minister of External Affairs
(8hri Swaran Singh): (a) The United
States voted for the draft resolution
co-sponsored by thirty States on the
urgent need for suspension of nuclear
and thermo-nuclear tests which was
adopted by the U.N. General Assembly
at its XX session but regretted its in-
ability to halt underground nuclear
weapons tesls until agreement is
reached on a verified comprehensive
test ban.

(b) The Government of India are
opposed tp all nuclear weapons tests
and have consistently urged the early
conclusion of a comprehensive test ban
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treaty pending which all tests should
be halted on a unilateral basis. The
Government of India will persist with
their efforts to bring about early
agreement gn this question.

Uranium Deposits in Kulu Valley

2072. Shri Hem Ra): Wiil the Prime
Minister be pleased to state:

(a) whether any final survey has
been made of the uranium deposits in
the Kulu Valley; and

(b) if so, its extent, quantity and
names of places where located?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira

Gandhi): (a) and (b). Detailed in-
vestigations are still in progress in
Chhinjra, Dharmaor, Takrer and

Dhara areas in Kulu Valley (Punjab).
In the course of further reconnais-
ance survey of adjacent areas for lo-
cating extension of uranium ore bod-
ies, radioactivity has been detected in
Pathala and Rupadogri areas, which:
will also now be taken up for detailed
investigation. It will take some more-
time to complete investigations and-
finally assess the economic potentia-
lity of these areas for further ex-
ploitation.

Defence Officers sent Abroad

2073. Shrl Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Defemce be
pleased to state:

(a) the number of Officers from the
Defence Services sent abroad during
the last three months; and

(b) the names of the countries to
which they were sent?

The Minister of Defence (Shri Y. B.
Chavan): (a) 68 (This does not in-
clude the number of officers sent ab-
road for training).

(b) AUSTRALIA

BULGARIA
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BURMA
CZECHOSLOVAKIA
NEW ZEALAND
PAKISTAN
SWEDEN

UNITED KINGDOM
USSR

5283

Heads of Indian Missions Abroad

2074. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaks:

Will the Minister of External Affairs
‘be pleased to state:

(a) the posts of the Heads of Indian
Missions abroad which have been fil-
led up during the last three months;
and

(b) the posts which still remain
vacant?

The Minister of Externmal Affairs
(Shri Swaran Siogh): (a) Commis-
.sioner at Suva. Ambassadors at Mad-
rid, Vientiane, Manila, Rome and
‘Copenhagen.

(b) Rio-de-Janeiro.
‘Wounded Soldiers

2075. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Defence be
pleased to state the total number of
soldiers wounded recently who have
been admitted in various occupational
therapy centres for training and re-
habilitation and for whom grants have
been given by the Central Govern=-
ment?

The Minister of Defence (Shri Y. B.
Chavan): The wr 'nded soldiers still in
Military ITospitals are already getting
physiotherapy ircatment in the Hos-
pitals, where necessary, However, a
scparate Army Modical Heohabilitation
Unit is being set up to provide physio-
therapy and diver-ional therapy treat-
ment 1o those eoldicrs who may need
them on completion of their medical
treatment.
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2076, Bhri D. D. Puri: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether the Danish T.V. Team
which recently visited India had the
approval of Government to make a
programme about the political sltuae
tion in India; and

(b) whether Government had taken
steps to ensure that the Danish Team
does nothing to prejudice the interests
of India?

The Minister of External Affalrs
(Shri Swarsm Singh): (a) The team
which was from the State Radio of
Denmark mainly sought and were
granted facilities to interview the
Prime Minister, Foreign Minister, De-
fence Minister and Education Minister
on political and other matters.

(b) Yes, Sir.

Transmitters from Soft Currency Areas

2077. Shri Basumatari:
Shri A, K. Gopalan:
Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether it is a fact that a spe-
cial Committee has been set up to ex-
plore the possibilities of securing
transmitters from soft currency areas;

(b) whether it is also a fact that his
Ministry is understood to have finaliz-
ed a programme to set up a network
of transmitters in the border areas;
and

(c) if so, the number of new gta-
tions which will be opened and the
estimated expenditure?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
No, Sir. However, the possibility of
procurement of broadcast equipment
from Soft Currency areas is constantly
kept in view through D.G.. S, & D, the
normal Purchasing Agency of the
Union Government.
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(b) Yes, Sir. In the draft Fourth
Plan, provision has been made for a
number of transmitters for border
coverage.

(c) The draft Fourth Plan includes
proposals for opening 28 new Radio
Stations at an estimated total capital
expenditure of Rs. 8511 crores out of
which 19 stations (total estimated
capital expenditure of Rs. 6.750 crores)
are for border areas. The draft Fourth
Plan is, however, yet to be approved
by the Planning Commission.

Memorial for Late Prime Minister, Lal
Babhadur Shastri

2078. Shri Shree Naraysm Das:
Shri Prakash Vir Shastri:

Will the Prime Minister be pleased
to state:

(a) whether it is proposed to have
a memorial to the late Prime Minister,
Lal Bahadur Shastri; and

(b) if so, the precise proposal under
consideration?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) and (b). Government are
giving their earnest consideration to
the manner in which the memory of
the late Prime Minister, Shri Lal
Bahadur Shastri, his message to the
nation and the causes particularly dear
to his heart can be perpetuated and
strengthened. Government intend, as
soon as their preliminary ideas have
taken more concrete shape, to consult
informally, representatives of various
groups in Parliament in the matter.

Voluntary cut of Newsprint by News-
papers

2079. Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri 5. C. Samamta:
Shri Subodh Hansds.
Shri P. C. Borooah:

Will the Minister of Informatiom
and Broadeasting be pleased to state:

(a) whether the newspapers and
periodicals in the country using news-
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print have decided to impose a 18 per
cent voluntary cut; and

(b) if so, whether they have started
doing so?

The Minister of Information and
Broadeasting (Shri Raj Bahadur): (a)
It is understood that the Executive
Committee pf the Indian and Eastern
Newspaper Society, in its meeting on
6th December 1965 passed a resolution
recommending a voluntary cut of 18
per cent in the consumption of news-
print. Subsequently the Extraordinary
General Meeting of the Society at its
meeting of 8th January 1088 reviewed
the position since the adoption of this
resolution by the Executive Committee
and merely urged upon newspaper
establishments to take all gteps neces-
sary to conserve newsprint,

(b) Does not arise.
Nehru Memeorial Fund

2080. Shri Shiv Charan Gupta: Will
the Prime Minister be pleased to state
how much collection has been made
to the Nehru Memorial Fund upto
January, 1968.

The Prime Minister and Minister
of Atomic Energy (Shrimatl Indirs
Gandhl): The Jawaharlal Nehru
Memorial Fund is not a Government
Fund. According to the information
furnished by the Fund authorities, the
collections received in their office upto
31st January 1966, werc Rs, 96,29,847.00
(approximately). This figure does not
include sums which the Regional Sub-
Commitees may have collected but not
forwarded by this date, nor the col-
lections from the Corporate Sector
which a Committee of Industrialists is
gsaid to be organising.

Publication of Harmful Propagands

2081, Shri NDasaratha Deb: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether attention of Govern-
ment has been drawn to the feature
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article known as Pak Panchali’ that
appears regularly in ‘Jugantar’ Cal-
cutta Daily, even after the Tashkent
Declaration;

(b) whether Government eonsider
that the publication of such writings
goes against the spirit of article IV of
the Tashkent Declaration; and

(c) it so, the steps Government pro=-
pose to take to stop publication of this
harmful propaganda, particularly in
the context when both the countries
are trylng to normalise the tense re-
lations?

The Minister of External Affairs
(Shrl Swaran Singh): (a) Yes, Sir.
Two concluding articles in a serles
entitled “Pak Panchall” which started
in September, 1865 were published in
the ‘Jugantar’ of 18th and 18th Janu-
ary, 1966.

(b) The two articles described in
their own way the rise to power of
President Ayub Khan.

(c) Does not arise as these articles
have stopped appearing.

Guards of Honour by N.O.C. Cadets

£082. Dr. Chandrabhsn Singh:
Shri Wadiwa:
Bhri J. P. Jyotishi:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that the
names of the heads of the educational
institutions are not included in the list
of those to whom N.C.C. Cadets can
provide Guards of Honour on appro-
priate occasions; and

(b) if so, whether his Ministry have
any proposal to include their names
on the top of the list, in view of the
fact that N.C.C. is an Institutionalised
youth movement in academic institu-
tions?

The Minister of State in the Minils-
try of Defence (Shri A. M. Thomas):
(a) The Chancellor of a University,
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and when attending as Chief Guests,
the Pro-Chancellor and the Vice-
Chancellor of a University, are provid-
ed guards o! honour on appropriate
occasions.

(b) The presentation of ‘Guard of
Honour’ by NCC Units entails a good
deal of time and effort and, therefore,
the number of dignitaries who are to
be presented ‘Guarg of Honour' by
NCC cadets has been kept at the minl-
mum. Government are, however, con-
sidering whether some liberalisation of
the present rules can be made.

Gazetteer of India

2083, Shri Dasaratha Deb: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether the “Gazetteer of
India” (First Volume) will be distri-
buted among the Members of Parlia-
ment free of cost or at a concessional
rate; and

(by if so, when
available to them?

it will be made

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
As in the case of all other publica-
tions brought out by the Publications
Division, Members of Parliament can
purchase one copy each of the ‘Gazet-
teer of India" (volume I) for their own
use at the usual discount of 25 per cent
available to them,

(b) Copies have already been put on
sale at the Parliament Bookstall.

War Film

2084. Shri Daljit Singh; Will the
Minister of Informatlon and Broad-
casting be pleased to state:

(a) whether it is a fact that the war
film in the context of the Chinese and
Pakistan aggression hag been ready for
sometime but some portions are now
being cut; and

(b) if a0, the details thereof and the
reasons therefor?
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The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
Ag far as fllmg dealing with the
Chinese pggression are concerned,
these are in circulation and no por-
tion has been cut. As regards films
dealing with the Pakistani aggression,
these were exhibited but have since
been withdrawn; no portion has been
cut,

(b) The reason Yor withdrawing
filmg dealing with the Pakistani ag-
gression is the signing and implemen-
tation of the Tashkent Declaration.
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Protest to China

2086. Shri P. C. Borooah: Will the

Minister of External Affairs be pleas-
ed to state:

(a) whether Government had lodged
a strong protest with China on or
about the 8th February, 1966 against
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the violations of Indian territory by
China in reply to false and fabricated
charges of violation of the Chinese ter-
ritory in Tibet and Ladakh by the
Indian forces as contained in the
Chinese note of 6th January, 1986;

(b) if so, the main points made out
therein; and

(¢) the Chinese Government's reply
thereto?

The Minister of Extermal Affairs
(Shri Swaran Singh): (a) and (b). Yes,
Sir, On the Bth February, 1866 the
Government of India sent a strong
protest note to the Chinese Govern-
ment in Teply to their note of the 6th
January, 1966 exposing the Chinese
Government's Thostile and aggressive
policy on India’s borders. It was
pointed out to the Chinese Govern-
ment that their wilful viclations of
the border at Longju and Thagla ridge
in NEFA, their remilitarization of the
20km demilitarized zone as well as
their persistent iransgressions of the
so-called “line of actual control” in
Ladakh were all in complete violations
of their own repeated declarations and
assurances, given in 1963 to India and
the Colombo Powers. The Chinese
Government's attempt to justify their
action under the pretext of “self de-
fence” as well as their attempt to sow
tension and discord in India’s rela-
tions with Sikkim were rejected. The
Government of India also rejected the
Chinese Government's Claim to 80,000
sq. km. of Indian territory in NEFA
and pointed out that it was precisely
the Chinese Government who were
crealing tension and conflict in order
to serve thc need of their internal
and external policies.

(¢) The Chinese Government have
not so far replied to this note

Rani Guidall’y Talks with Nagaland
Officials

2087. Shri D. D. Parl: Will the
Minister of External Affairs be pleas-
ed to state;

(a) whether Government are aware
of the talks the Rani Guidallo is re-
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purted to have had with the Nagaland
officials recently;

(b) if so, the nature of the talks
held; and

(c) Government's reaction thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir

(b} In her talks with the Gowern-
ment of Nagaland she has asked for
the creation of a separate district for
the Zeliangrong tribe. She also asked
for withdrawal of criminal cases
against her followers and absorption
of her armed followers in the Naga-
land Police.

ic) The Government of Nagaland
has agreed to withdraw cases against
her followers and absorb her armed
followers in the Nagaland Police after
surrender. As regards creation of g
separate distriet she hag been
told that no commitment can be made
at present ag the area which she wants
to be formed into a district is in three
states namely Assam, Manipur and
Nagaland.
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Kutch Tribunal
2090. Shri D. C. Sharma:
Shri Onkar Lal Berwa:
Shri 8. L. Verma:
Shri Mohammed Koya:

Will the Minister of External Affairs
be pleased to state:

(a) whether the Kutch Tribunal has
held any meeting so far;

(b) if so, the issues dis:ussed; and

(c) the stage at which the matter
stands at present?

The Minister of External Affairs
(Shri Swaran Singh): (a) to (c). The
Tribunal held its first session at
Geneva from the 15th February, 1806,
to the 23rd February, 1966, in which
the administrative and financial mat-
ters and the rules of procedure were
settled, The proceedings are adjourn-
ed for submission of Memorials, Coun-
ter-Memorials and Rejoinders by the
parties,

5-94
Atomic Power Station in Punjab

2091. Shri Daljit Singh: Will the
Prime Minister be pleased to state:

(a) whether it is 3 fact that the
Punjab Government have decided to
set up an atomic Power Station in
Punjab in the near future;

(b) whether the detailed scheme
has been worked out in consultation
with the Centra] Government; and

(e) if so, when the gtation is likely
to be set up?

The Prime Minister and Minister of
Atomic Energy (Shrimail Indira
Gandhi): (a) No, Sir, Under the Ato-
mic Energy Act, 1962, the Central
Government is the only authority
competent to decide whether a nuclear
power station should be set up and,
if so, in which region,

(b) The Central Government has no
proposal o set up such a station at
present,

fc) Does not arise.

Programme Producers and Staff
Artistes

2092, Shrimati Akkamma  Devi:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether it is a fact that there 1s
a proposal to regularise the posts of
programme Producers ang othe; cate-
gories of Staff artistes in the All India
Radio;

(b) if so, the steps taken by Govern-
ment in the matter; and

(c) whether proper advertisement
wag done for the recruitment of Chief
Produ-ers and Deputy Chief Produ-
cers of All India Radio in the irregu-
lar cadre before the wvacancies were
filled in?

The Minister of Information and
Broadcasting (Shrl Raj Bahadur): :u)
No, Sir, There is no proposal to con-
vert any of these posts inlo regular
Government posts excepl in respect of
one category, namely Tapes Librarian,
who is at present engaged as a Staff
Artist.
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(b) The question of conversion of
the post of Tapes Librarian (Staff
Artists) into a regular (Civil) post
is still under consideration.

(e) No, Sir. Appointments {o the
posts of Chief Producer and Deputy
Chief Producer in All India Radio are
normally made by departmental pro-
motion or by selection from amongst
suitable outsiders whose talents are
well-known,

Army Officers Recruited During
Emergency

2098, Shri Kapur Singh: Will the
Minister of Delence be pleased to
atate:

(a) whether any decision has been
taken to rchabilitate the retrenched/
released Army Officers recruited dur-
ing the Emergency;

(b) if so, details thereof; and

(c) whether scores of representations
tave been received from the parents/
guardians of the Army Officers in
question that a decision in this regard
b taken at the earllest?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
d{a) Yes Sir.

(b) Government have decided to re-
serve permanent vacancies, which are
w be filled by direct recruitment, for
the released Emergency Commissioned
Officers and Short Service Regular
Commissioned Officers in the following
manner:

Percentage of
vacancies reserved

Services

(i) Indian Adminis- 2:%
trative  Scrvieef
Indian Forcign
Service,
Police <%

() Indian
Service,

(iii) Central Services/
Posts Cliss I (non-
technical) (includ-
ing those under
the Railways).

{iv) Central Services!
Posts Class 1I
(mon-technical)
(mcuding those
under the Railways).

257,

0%
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Government have also decided that
50 per cent of the permanent vacane-
teg In the Class I & IT Engineering and
Medical Serviceg of the Government
uf India which are to be filled by
direct recruitment shall be reserved
for graduate engineers and doctors
who are Commissioned in the Armed
Forces on temporary basis during the
present Emergency and are later re-
leased. The question of similar re-
servationg in the Public Sector under-
takings as wel] as in State Services
ay for the Central Services Class I &
II hag also been taken up.

(c) A few such representations have
been received.

Vietcong

2094. Shri Madhu Limaye: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether U. S, Government has
intimated to the Government ¢{ India
that they are prepared 4o rcinmnise
and negotiate with the Vietcong pro-
vided they agree to come to the nego-
tiating table; and

(b) if so, whether this offer in
India's view is an opening for peace
talks between the parties concerned?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b), The
U. S, Government have not informed
the Government of India that they are
prepared to recognise and to negotiate
with the Vietrong,

Institute of Strategic Studies, London

2095. Shri Harl Vishnu Kamath;
Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No, 682 on the 6th
December, 1965 gnd state:

(a) whether the Institute of Strate-
gic Studies, London has been apprised
of the correct position;

(b) if so, its reaction thereto;
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(¢) whether any attempt has been
made to ascertain the source of +he
Institute’s information; and

(d) if not, the reasons therefor?

The Minister of Defence (Shri ¥, B.
Chavan): (a) to (d). As was stated in
answer to Siarred Question No, 682
on 6th December 1865, wide publicity
bag already been given through va-
rious publicity media in India and
abroad to the figures of Pakistani and
Indian losses according to the infor-
mation available with us. It has not
been considered necessary to take up
the matter specifically with the Insti-
tute of Strategic Studies, London in
any way.

Minimum Wages of Cantonment Board
Employees

2096, Shri 5. M, Banerjee: Will the
Minister of Defence be pleased te
state:

(a) whether it is a fact that the
minimum wages in respect of Canton-
ment Board employecs were fixed in
the year 1952 under the Minimum
Wages Act;

(b) whether it is also a fact that the
rates have not been revised so far
despite the lapse of 13 years;

(¢) if so, why and the action Gov-
ernment propose to take to revise the
rates; and

(d) whether i is also a fact that
Government do not refer the cases of
Cantonment Board employeeg to Tri-
bunals for adjudication after the fai-
lure of conciliation proceedings?

The Minister of Defence (Shri X, B.
Chavan): (a) The minimum rates of
wages for certain categories of emplo-
yees of some Cantonment Boards were
fixed in 1052 and for certain others in
1954,

(b) and (¢). A National Industrial
Tribunal was set up in 19858 for adju-
dication on various matters including
wages of employees of Cantonment
Boards. The Tribunal recommended

scales of pay for wvarious categories
with effect from 1st April 1959 and the
these recommendations have been
implemented. The Award of the Tri-
bunal continued to be operative till
the 2nd April 1963. The minimum
rates of Wages have not to be revised
during the period of operation of the
Award of a Tribunal. Action is now
in hand 1o review/revise the minimum
wages of Cantonment Board emplo-
yees,

(d) No, Sir. A National Industrial
Tribuna] was set up in 1958 for adjudi-
cation on wvarious matters and refer-
ences were also made to the Industrial
Tribunal, Delhi in 1862 and 1863 on
points arising out of the Award of the
National Industrial Tribunal,

Demarcation of Berubari

2097. Shri Narayan Reddy:
Shri P, C, Borooah:
Shri Rameshwar Tantla:
Shri Himatsingka:

Will the Minister of Exiernal Affalrs
be pleased to state:

(a) Whether demarcation of Indwa-
East Pakistan boundary in Berubari
has been resumed; and

(b) if so, when and what iz the

latest position?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
No, Sir; but demarcation work is ex-
pected to be resumed shortly.

Film Project

2099, Shri M, P, Swamy:
Shri Kasinatha Doral:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether 3 Cinema film was
taken on the features of the Dandaka-

ranya-Balangir-Kiriburu Railway
Project;
(b) whether it has been exhibited

to the public;

(c) if not, the reasons for its delay;
and
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(d) the total expunditure involvea
in producing the film?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
and (b). Yes, Sir The film was releas-
ed on the 8th April, 1865 under the
title “Across the Ghats".

(¢) Does not arise,

(d) Rs, 831,600

Landing of Alr Force Planes at
Kayattar
2100. Shri M. P, Swamy:
Shri Kasinatha Dorai:

Will the Minister of Defence be ple-
ased to state:

(a) whether Air Force planes rece-
ntly landed at Kayattar Tirunelveli
District of Madras State;

(b) if so, the purpose of the landing
of planes; and

(¢} whether there is any proposal tu
construct an air-field at Kayattar in
the near future?

The Minister of Defence (Shri Y. B.
Chavan): (a) No, Sir,

(b) Does not arise.
(¢) No, Sir.

Protest Note from China

2102. Shri Kajrolkar:
Shri Parashar:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that the
Chinese Ministry of Foreign Affairs
delivered to the Indian Embassy on
the 27th January, 1966 a note which
said India had “intensified intrusions
into China and repeatedly provoked
armed conflict”; and

(b) it so what was the reply given
to the Chinese Embassy?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.
These allegations are being put for-
ward by the Chinese Government to
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provide a smoke screen for their ag-
gressive activities.

(b) In a reply sent to the Chinese
Embassy in New Delhi on 10th March,
1966 the Government of India pointed
out that the Chinese Government's
attempt to evade responsibility for
border intrusions by making fabri-
cated counter-charges were futile.
The Government also reserved the
right to demand compensation for the
damage caused by intruding Chinese
troops. Copy of the reply is laid on
the Table of the House. [Placed im
Library. See No. LT-5769/66].

Propaganda in Arab Countries

2103. Shri Mobhammed Koya: Will
the Minister of External Affairs be
pleased to state:

(a) whether any scheme has been
chalked out to intensify our propa-
ganda in Arab countries; and

(b) if so, the details thereof?

The Minisier of External Affairs
(Shri Swaran Singh): (a) and (o,
Although there is no special scheme
as such, has been chalked out conti-
nuous attention is paid to our publi-
city in this area. Apart from the
usua] activities of our publicily posts,
suitable material is produced in Ara-
bic and prominent Arab journalists
are periodically invited to wvisit
India. This all contributes to em-
phasising the traditional bonds of
friendship between India and those
countries,

Nuclear Meet in Stockholm

2104. Shrimati Savitri Nigam:
Shri R. 8. Pandey:
Will the Minister of
Affairs be pleased to state:
(a) whether it is a fact that India
has decided to join the Stockholm
Meet in May, 1968 which will consi-
der the problem of detection of un-
derground nuclear tests through
seismological devices; and
(b) if so. the Agenda of the Con-

ferenee?

The Minister of External
(Shri Swaran Singh): (a) and

External

Affairs
(b).
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The Swedish Government is propos-
ing to convene an international con-
ference in Stockholm possibly in May
1966 to discuss the gquestion of inter-
national cooperation in the field of
seismic  dete.tion. Representatives
of the Swedish Government have
held informal and exploratory talks
with the Government of India and
questions relating to India's partici-
pation in the proposed conference,
the agenda of the conference, etec.
are expected to be settled in the
light of subsequent exchanges on the
subject.

Statement Regarding Netajl Subhash
Chandra Bose

2105. Shri Daji:
Shri Hokam Chand
Kachhavalya:
Shri S, M. Banerjee:
Shri Jagdev Singh Siddhantl:
Dr, L. M. Singhvl:
Shri Yudhvir Singh:
Shri Bade:
Shri Lakhmu Bhawani:

Will the Minister of
Affairs be pleased to state:

External

{a) whether Government's atten-
tion has been drawn to the state-
ment made by Shri Suresh  Bose,

brother of Netaji Subhash Chandra
Bose, wherein he has claimed that
Netaji is alive;

(b) whether he has also declared
that Netaji will come 1o India in
March; and

(e¢) if so, the reaction of Govern-
ment thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b). The
Government of India are aware that
Shri Suresh Chandra Bose, brother of
Netaji Subhash Chandra Bose, made
a statement in February at Madurai
saying that “Netaii Bose is alive to-
d:il)"' and that Netaji wouid be back
in India in March,

Written Answers PHALGUNA 23, 1887 (SAKA) Written Answers

5302

(e} The Enquiry Committee which
was appointed in 1856 to investigate
the facts relating to the reported death
of Netaji Subhash Chandra Bose had
established that Netaji had actually
died in an air accident in 1945. The
Government has accepted the findings
of this Committee,

National Shooting Champlonship

2106. Shri Karni Singhji: Will the
Minister of Defence be pleased to
state:

(a) whether Government are aware
of the marksmanship shown by mem-
bers of the Armed Forces in precision
shooting during the 12th  National
Shooting Championship held re:ently
in Delhi; and

(b) it so, whether there is any pro-
posal to provide facilities for furiher
training of those persons listed in the
firt 7 shooters who made the prelimi-
nary selections for participation in
the forthcoming World Shooting com-
petitions at Weisbaden, Germany in
July, 19667

The Minister of Defence (Shri X, B.
Chavan): (a) Yes,

(b) Yes, Two of them, Majoy 8. S.
Ahluwalia and Company Havildar
Major Moti Singh have already been
provided facilities for further training,
consistent with military requirements,

Border Roads

2107. Shri Hem Raj: Will the Minls-
ter of Defence be pleased to state:

(a) the programme that was set for
the construction of Border Roads in
the Northern, North Western and Wes.
tern Borders during the years 1962,

1963, 1964 and 1865 and that proposed
for 1966;

(b) how much of it has been com-
pleted and what is the back-log; and
(c) the amount spent so far?

The Minister of Defence (Bhri ¥. B.
Chavan): (a) The immediate pro-
gramme of construction in J&K (in-
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cluding Ladakh), Punjab & Himachal
Pradesh is as under:—

New

Up to the ;c_;\l' Improvement

ending Construc-  of existing
tion roads
T Gnmiley

December, 1962 884 761

Deécem ber, 1963 #80 761

December, 1964 904 821

December, 1965 964 881

The programme for 1866 is under

review.

(b) The progress of work as on
31-12-1965 is as under:—

New Construction
.(Formation Cut)

530 miles of for-
mation cutting of
ft.

128 mileg of forma-
tion cutting of

16 ft.
95 miles of forma-
tion cutting of
8 ft.
{mprovement 696 miles (as as-
sessed)

Target dates for these roads have
been fixed and progress ct works i
being watched.

(¢) The cash expenditure incurred
upto the year ending December, 1865
on the projects in the areas mentioned
in (a) sbove is 26.46 crores.

Non-Preliferation of Nuclear Weapons

2108. Shri V. B. Gaadhi: Will the
Minister of External Affairs be pleased
40 state:

ta) whether it is g fact that at the
17-Nation Disarmament Conference at
Geneva, there have been Italian pro-
posals in addition to the two drafts
submitted by the U.S.A. and USSR
for a treaty on non-proliferation of
nuclear weapons; and
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(b) it so, the salient features of the
Ttalian proposals and the attitude of
India towards them? -

The Minister of External Affairs
(SBhri Swaran Singh): (a) Yes, Sir.

(b) A copy of the Italian proposal
for unilateral declarations by non-
nuclear Powers not to acquire nuclear
weapons which was submitted to the
Eighteen-Nation Disarmament Com-
mittee is laid on the Table of the
House. [Placed in Library. See No.
LT-5770/66]. India considers that it
would be possible to incorporate these
ideag in a comprehensive agreement to
prevent the proliferation of nuclear
‘Weapons.

Resignation of Shri Jayaprakash
Narayan

2109. Shri Hem Barua:
Shri P. C, Borooah:
Shrimati Savitrli Nigam:
Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:
Shri Murli Manohar:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that Shri
J. P, Narayan has resigned from his
membershio of the Nagaland Peace
Mission;

(b} it so, what is the Government's
inforrmation about the circumstances
of his resignation; and

(c¢) the future prospects of Nagaland
Peace Talks in the context of his re-
signation?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) Shri J. P. Narayan had at Debri
on 8-3-66 made a speech in Hindi to
the Sarvodoya workers to the effect
that there was realisation in Naga-
land after the Indo-Pak war that India
too could fight and if she did decide
to put down the rebellion, she could
do so. This was misreported in some
papers as hig having stated that the
Government of India could ‘liquidate’



5305 Written Answers PHALGUNA 23, 1887 (SAKA) Disturbances and 5306

the Nagas. This alleged statement
caused resentment ¢o the Underground
leaders and when they met Shri Jaya-
prekash Narayan on 17th February,
1966, they expressed their resentment
to him very strongly, Shri Jayapra-
kash feeling that he had lost the con-
fidence of the Underground decided
that he could not continue to serve as
a Member of the Peace Mission any
longer. Shri Jayaprakash Narayan has
been requested by the Baptist Church
leaders who had formed the Mission
to withdraw his resignation and his
final decision is awaited.

(¢) The talks continue.
Vocational Training for War-disabled
Personnel

2110. Shri Karnl Singhji:
Shri Vishwa Nath Pandey:
Shrimati Savitri Nigam:

Will the Minister of Defence be
pleased ¢o state:

(a) whether it is a fact that Govern-
ment have made arrangements to im-
part vocationa] training to war-disabl-
<d personnel and to help them to find
gainful employment;

(b) it so, the tota] number of such
persons to be benefited by the scheme;

(c) the estimated amount of expen-
Ziture; and

(d) when this arrangement
come into operation?

The Minister of Defence (Shrl ¥, B,
Chavan): (a) Yes, Sir,

(b) and (c). 32 disabled soldiers of
the Indo-Chinese conflict in 1982 have
already received vocational training
at the Industrial Training Institutes or
in the Queen Mary's Technical School,
Kirkce. A stipend of Rs. 75 pm.
was paid to each trainee gt the In-
dustrial Training Institute while a
=aintenance allowance of Rs. 60 p.m.
wag given for each trainee at the
Queen Mary’s Technical School, Kir-
kee. As regards the wounded soldiers
of Indo-Pakistan conflict of 1965 who

will

Firing in Amritsar,

Ludhiana etc. (Adj. M.
& C A)
are Jikely to be disabled and invalided,
they are still in Military Hospitals.
They are being interviewed by Voca-
tional Guidance Officers. The num-
ber among them who will be sent for
vocational training and the expendi-
ture involved cannot be stated at pre-
sent. It -will depend on the assess-
ment of vocationa]l aplitude of the
personnel vis-a-vig their disability and
their willingness for vocational train-
ing.

(d) The arrangement in the case of
disabled soldiers of the Indo-Pakistan
conflict of 1865 wil] come into opera-
tion as soon as the medical treatment
of the individuals concerned is com-
pleted and they become fit for training.

12.19 hrs.

RE: MOTIONS FOR ADJOURNMENT
AND CALLING ATTENTION
NOTICES

DISTURBANCES AND FOLICE FIRING IN
AMRITSAR, LUDHIANA, ETC.

Mr, Speaker: I have received noticea
of three adjournment motions by (1)
Shri Bade and Shri Onkar La] Berwa,
(2) Shri Prakash Vir Shastri and (3)
Shri Madhu Limaye and Shri Bagri
and 15 Calling Attention Notices on
disturbances and police firing in Am-
ritsar, Ludhiana, ete. Onc of them
might explain 40 me how it is the
Centre's responsibility. Mr, Bade's
name is the first and he may explain.

oft a3 (@A) - AT T
ft, =g gsT Ao g9 AT Tovg ®
A gearETT MEETH W7 S 8
T AT qeq, R, AR et
worlY w1 @ ¥ fomk fF SR e
=N WTom o,

www Agw : & ooww faw
AT weT. . (ememwe) . At
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t 43 . IAF TR T T AT
a1 FT fgg FTEHA H AT FT AGH] F
st Ay, A zEr oA L
(var)

oW wERT ¢ § IR qEEe
FA Im ¥fF W TR W
ig% qTq GO ATH & AT ATIAv
ar a8 3% AET &

0% |G : I ¥ YETH WY
wr 9 ar g e ...

wEW R IR G T
w4 Afar

ot wyg fm  (H77) : wom
#FMT, AR AT T EIA F a0

w Farfas wT FeAr W
T AT AV WS (R WY A JATCY

st w¥ : ¥ dFgrEee  a@mEn
§, fo 7@ wwTT & A feedt & fax a7
mqriv st ar fav & sFFCAT S
.. (mwwA ) w gt aifaEnigy s
& ¥ frgd A S T3q weaw
§ A9y ofFmiE s #1 fiolg
st wifamrie § @ar AT F vy
AT & 1| SH® "gH Ar &da qfEw
=4 7 faorg frar A ol qa=
weft gfmr o & 2adie faar frogw
at afer w¥E &1 faorg @ Iaw
qfgaT WMAT 1 EHE AqWr F Fam
¢ an, merifa g € AT gy wmHen
A ST QYT = nfwari
& 7€ ) 3w g oz & agv
sreA fafaee #1 7g 0 gwaT w7
o mifgariz #1 a oM ¥ 4%
wgm fr afenr &% &1 faig ag
qry, ag Wt Tifdarie w1 w9
¢ ¥ A ¥ N o wroqan
A ¥ Tt ¥ dfeq g w
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T OTE 4T, wg AT B F oM
(jeaaer)

oW W ;S A Aaed
 § T A

oft o :  7ET 9T A §F AT
# ey Afa o gz 2w Afa @
o Tefrit i TeweE aw
¥ a1 A WHAF  TEAT AR A A
T, IAR! W wT Y GAT AT @R
fe agi o ¥ maa ¢ & =Y AR
agt & A7 F1 af § fF Tregafy wrea
am frar g | egafa e
A F fag & sz g f gamw &
wEA & e W " o9TE g W7 FEr
¥ A0 A ag i Ay R .

wmw wpw

E 1 |
ot w¥ : & samr @AY

v WERE W S An
#Z G 2 W A waew A 37
w & (vwwew)
st &¥ . QI G WIE AT
o gEE A A wEa gw_
qfrgm g1 I 0. (smeeE)
Mr, Speaker: You are a lawyer,
Shri Bade. I only want to be satis-
fledq whether the Central Government
has failed in carrying out its respon-
sibility,
ot a¥ . qET ATEY 9w o
TEaT g1 TEY § A T KA &=
g 9 7 9R ywew fafeet & o3
w@ahe & § g w7 g7 7 foafa
fowE g Al ot T=afa WA
AT FTA & qEr AT d T ER
O WA G AY a0 § W) gl
7 ¥ wdww  Afeg fr g

o3 T a3
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ot wy femrd : oo WRMET,
#aafa § A FAT F WA
&y ferr 2, & foagw wadfaw
weit  wfa & Arael Hqmoa K
afrgra g7 73 F7 HR mgEr
eqrq wiwAT WnEAT g 39 H &g
oo

“Subject to the provisions of this

Constitution, the executive power of
of the Union shall extend—

(a) to the matters with respect to

which Parliament has power {o make
laws;...."

fex & wraw e d@fag= B ar/T 3
A W "= ST g
“Parliament may by law—

(a) form a new Stale by separation
of territory from any State or by unit-
ing two or more States or parts of

staleg or by uniting any territory to a
part of any State;....",

wq afen w5 &1 S v §oag
T ¥ F "R WAl g 97 gl A
Frgafafa  afuwFl &1 @At @
FEg AORTL & A7 73 IO ¥ I
waq | fow & wrow wm wEer
%1 " =T wTeeT g g ag fean
w1 2 fr fafem wrsat & oo a3 6,
AT FAT TE | WTY IAH T af i
FTg FTAT AEA AT IEH AT H TR
a o ¢ famar oF e #oaar
s
“Provided that ng Bill for the
purpose  shal] be introduced in
either House of Parliament except
on the recommendation of the
President and unless. where the
proposal  contained in the Bill
afferts the area, boundaries or
name of any of the States the Bill
has been referred by the President
to the Legislature of that State
for expressing its views thereon
within such period as may be spe-
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cifled in the reference or within
such further period as the Pre-
sident may allow and the period
so specified or allowed has expired.”

A g ourol FowEEe WU
77 ara faegw ooz {1 s fe Tl
® qiteT aqr A4 ey & fawior A
T A FET gOR F Wi §
7 fF vw g ¥ 1 w9 W ag R
¢ for doraY {3 Y Wi o AT & g
A ¥ | UF TH A OEH AT 9T 6
Frgfag 7 wAwA w0 &1 W dEen
e a1 1| 39 T Ife afywm o

' fegem & @ § o ww o ot

I e foim wmfm fear
W g §1 gwifa & swg wowr
Heqe "Ry a1z g fE o gy A
X G % GTHA GTAT &Y T FIWTEAAT
W ATATICT ¥ g% A 6 AT e
¥ qr | A I AwT HT T FT A%
& q1 fif Gami g & w4 F ¥ I
fagiat & wram 9t wr€ 7 wrE faviw
A | dfew gy Wl S o
FTRTT X TH ATAS ¥ TAWA H AT |
o gl afafa € fgfe g€ wu&
T ¥ oY agr o Faarg e e T
at & ag frdz w1 g g f oo
TRy TavaT & g avY s & At
¥ wt g2 ¥ Wi g s
& famtor w1 dwen fegn amar o "o
ot frafy qew & @1 & @ & wifet
o G § A ww WY § &= oW
oot wr ¥ oax fefr gf da
LLU A

¥ werw wgew oF wfww qEAT
Far argar g 1 forrw wrord e §
gAWT aeeTT ¥ IA% Hew F wEr
g smAfaorfagmar o & w=-
T JEY fFaT | duer IEE OF TR
TguAifa Wit v wret #® faeg
WX TAA——gwaT T I AT
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[ arg fered ]
el & WAy A, qG AOH & WY
! g@ ag femer . | (wwaww) . qw
o 3 frdee & fr gg 3 ST T
formrd & o ¥9 aw @
QUi TAGE W |

ot sermT wen (faort) o
T FEIRY WY @9 AT §
9 # A W T F west avg ¥

g @ W IW o A A fe
T ¥ iR ar wfade aEi wen
g1, #fad= &7 Wit oF aw WS &
gt @, @ ww FEIfon & R
T JEraeT o7 i faar saeT foe
1 3 fed gy et s &1
fvia g a4 % fora1 7 sreey wERT
WY W4T 4§ %¢ 6 Fiaa grg wwWiE
R g | g FEE I wrd et
YHIT & wigw gl ag ¥ =g v
¥ gwa § 1 afz ag @ A R A
TUT HelT a1 @ <21 § | quT Helv A
W #za #t yy@ gfafafy § forg a7
¥T o1 ¥ g9 v ¥y afufy w1 fwt
g R A 0w dfade aq #XE)
W I gE | FHE afe FHE F
fvia o quTT W&t 7 ag ¥y femn fw
g Farz & o faor faear 3 sEw
sifaa fear smm gE @@ 9%
WA Gl |

O oy a@ A oW
w1 faraerdr e & o faad I
fafiy ® & TR F7T 97 98 q% & v
B ¥ 3w o7 x® TF & § fiv S gy
=T ¥ FC IR gu § KA Uowarer w1
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Ludhiana ete. (Adj.
M &C. A,

9% W WY WEqE FT 9% T97 Ui
1 9% | W HAW g g TF aw-awn
& sy W eHfa &1 g g
& W et #r fgfer et &)
#fe 7 97 TEE W ¥ I W gu
g & 1 & T ¥ TS A Aag ok
wfimt 4 a1 f§ 9@ 7% aw W
oy ¥ foka 4 & a6 o ¥ -
qTF §@ 9T 7 T FHR g U
% fir ag i 3 o1 & S g
T & fag | R ot e ® gee
dar gt qrady s frad e s W
g sy A g g am g fa
agi wifa quF wavi gu 99 e T
o ST ATET AT T AT FTAL & T
ST & St qre 7Y gfem ¥ faegw W=
2rer gy wrdY Ay forgdt ardt 8
/T FYAE F T HF T oAt
Wy HERT qeAT F WE A9 A
SqgE W gAY F€g | AR e
gt fr i o w1 sfafafe G
# feafa ¥ & fad mar 1 &feT o
ST AT GTET & ATy ¥ 979 q@ T
anfeat w= @ 9 wfear gz Wy @
fier ot arelt & ag=a w1 g afoomw
7g g1 & agh 9x wfemt e
ST T=d1 &1 WX AT ATA @Y | QY
faaf ¥ &wz ¥ @y fasRard wE
1 Gorra IFE drEEt e § IEEr
feufar #Y argrert ¥ FEra FTHTT TAAT
waw gt & wafe F o & frdew
s wmeawmd g T & 30
WedTd F1 FHHL § F A W W
a=9f F w1 e &

RO WAl Ao womfer S«
(shwat gferwidt ) qF @) Faw 0w
fram wgAr g W ag a ¢ o & s
aegt 1 faorger v A feq ar
fegn Todz &6 | o gR Wi
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¥ qaEET A ir =cic] gﬂrﬂ j?I!l'
q@t ar & ¥ wgr Fr 2fad og FiAw
T TR &, FAG ¥ WegH @AY
fredt ag Ao FTIAET | gHE gAAT
¥xo w78 aff g (fTowm)

Q% RIAAT WO : T AETEIL 9T
¥ war & Q|r 4T IARY N
g1 Mar § 7

ot THATE gr {rﬂ'ﬂ]
W T %07 70 faqr g ( gevow)

_ v e : T areE, S
98T FT 4 % Agf &1

=t TRTrOER () e
agm, &

oI WEA : TAHT A, wrg A5
ATEA, W7 ET A AT N T R

ft v 2 A oA §R
®1 8 wq9q at g ¢ F & 9 e
FqeEwar g | #ww q@ war
E
W g ;@i A, W
ATRY, AEY 99 g |

ot TRTTE
wu afawre |

W WET : 9F aw f ges
A A g a7 A% wrow wré mfawr
LU

st vl Fog (da¥) : 7@ greme
qudwwifar & ...

weaw wgm & A g e

=it gt fag s 197 g Ao fey
amRE ... (Y=

™ H I ¥

5314
sar, Ludhiana ete.
(Adj. M, & C, A.)

wew agieg ;& g far @ o
TR AE GTA ) EW wmE AT |
Shri Kapur Singh (Ludhiana): 1

want to support my hon. friend, Shri
Prakash Vir Shastri.

Mr. Speaker: No support is desired.
# g1 fmar 1 o A1 am
g om AR fom mE ®
s fammmr ¢ agay 3 fw
wHaw afmT w4 7 oF dwen fom @
o 39 & FAwT 97 Y awg ¥ O ad
g g § Gav gy § A v W vy
mar s sfeat o ast & mifemt &
dr & wroqufea § 1§ amv oAy
Wgl, saarT Hwrm g ow grEay
A AT §, T A qga gL AT

% A e gfaw e A
wedY g &)

wegw wgEg W1 gi, a7 W1 §e
g | 7T a7 97 I w1 oF W ¥
urt § Wit gafee ag &= F1 amm
grar g dex &Y forederd 3 8 Y
wrr § 1 feadt f gaerRaz 99
wi 738 &1 «fvq ag a1 4z w¥T H
wrdt § WiT g =z Ft et gm
g ... (fzvemm)

ot vy faad § g8 A1 wizfeen
\gamd AR BIFINTEIET 2 1

st s el e T AT
# forg war w1z & 7

WTOW RET ;T34 AT & 597
it w1 w1y fawd AEw A
ot mfzfFs fzgar a1 agr avax
awdm #Y g F THAA 0@ IaH
A A7 97 gE FFT A1 | “Subject
to the provisions of the Constitution™
ag @1 o7 wrEw ¢ | oafaw wmiv E7
a® qEAT &1 wTew ¢ 9 fF 27 ¥ ufw-
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[wae wg=a]

®TT HErm gAfaw ag aeEE g )
o WO nqdHE w1 %1% fedtam wm
a1 aiffame 3w w1 feerm w00
o &7 gFAr | AfEw ww s
FfeT #3d & wme w0y & foeq ol &
& a%ar g f 39 #1 agi frewa fear and
g oform 3w @ # e @
g1 39 & Fuw ¥ W 75 frwar g amey
¢ S K gwr wwww § fw
qIfr gt grgg 1 AT AT @ W
A IATH H Y § gH AA A€ {Y W
9 FI FIEd FeAT ATRA § ar TF
qYAT FETHT IT AT K IET T
wqifs ag 1 77 X T4 IW AT A=
agi wEI AT iR IAF q F @
wgt Arfsat TeEt ff 97 F qgEw 9T
TEr Mifei T 79t ga fad a8 wrf
gIT AT AR ATTET FF

Wt ww fmd : owEw WERA
9 % azq fr gt AEAET AE ..

weqw wptag : wTET w1 | A
g1t g w1 AT

it e wredr o TeaTE §i
o1 i 71q fegqfy F XA TA R !ﬂﬁf
afw FHET o Jeqra w1 ATEAT FIA
F1 #ar Afa a7 2 7

wes wgieg WA w17 I
Fafaadr w12 A ¥ INAT &
Atfra g qvarg  ( §zeend )

sl ¥ : HETH WEET

werw wgteg ;¥ w4 arEdt &
wa Z13Y 7w g1 Afea a7 a% & 39

g fadr ®1aeR & fA0 7 o o
HF T AT AT TFA

Disturbances and MARCH 14, 1966
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st o} ow @ T ¥ qre A
= %7 .

e W : 9 aw ¥ garem 7
{a a9 1

ot 7y fawd : w9 & 0 T A
wrara fear afe w & awr o & g
@ ag 17 § & gar ammaT & amt
g %AW g avee w7 fawT
¢ W EEWEAT & ararae § 9T
ARETH & 39 w1 fanior far avay
ot frafy g€ & ag v gt et
A ITITATF AT AT & 7

weqw g ;AT Ay fawa e
ug FwaT wifgd f ag =are adt @
awaT § 9w aeErT € favia & 1 gfe
oY aF qaoere & favig A fam
gAfAy ag qare £ daT Y g

sft ¥ : souw wgrET, 9T A 3
ot gt faoig % famr f& & dw
aTeT 2T & gmar ¢ Afew e
¥ g afe T FUET & TeATT B qrear
FTH grEHT AT A9 ISET TET ;Y
e fomy f ooy @y fe e 7
T FE FI A T F A W AR
g1 & 396 aTaT AITR Ay w0
a1 g % " Governor is responsible
to the Central
qifearii # aare w1 aven g fv o
ag A sy whan & fx w9 52
Fam, 2 ag aifaumie § o
aFdT § W IAF ae g fodE
gl & & agm 5 o g7 w91
w1 gAfa=TT FE 1

Government”.
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B R T8 a0 o
werw AR W19 & GEATAE §
gl 29F AR ETEEE L

ot v Aaw g O F fAdE g
atfaa
werw W AT 3F 0w W%
agd gt @91 wwar | ¥ 7 gy
aga W W w®oie 2 F fag
LGIC U S
The Minister of State in the Minls-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Sirit is true

that I had been to Chandigarh on a
brief visit yesterday

Shri S.
Why?

M. Banerjee (Kanpur):

Shri Hathi:....to get a first-
hand assessment of the situation in
Punjab. As T learn from the Punjab
Government, following the publication
of the Congresg Working Committee's
Resolution on the subject of re-orga-
nisation of the State of Punjab on a
linguistic basis, the Jan Sangh gave
a call for hartal and demonstrations
by way of protest against the deci-
sion. Hartal was observed by suppor-
ters and sympathisers of the Jan
Sangh in Amritsar, Jullundur, Ludhi-
ana and other places on 9th March
and the following days, and demons=
trattong held at some of these places
in defiance of prohibitory orders pas-
sed by the district authorities. At a
number of places, there were incidents
of burning of property. brick-batting
and attacks on police and magistrates
on duty, causing injury to a large
number. The mobs also set fire
to buses, records and furniture of
small post offices and a telephone
booth. As g result, police had to take
action to prevent further lawlessness
in a number of cases and had to use
tear gas and make lathi charges to
disperse unlawful assemblies.

On the 13th March, 3 band of de-
monstrators, about a couple of thous-
2782 (Ai) LS—5.

5318
sar, Ludhiana etc.
(Adj. M. & C. A.)
and strong mobbed and attacked a
smal]l police party of a dozen men
guarding an electric station, power
house, at Amritsar. One of the Cons-
tables in the parly fired a shot which
unfortunately hit a young boy who
died . . .

Some

shame!

Shri Hathi: A case has been regis-
tered in this connection.

An. hon. Member: Again whom?

Shri Hathi:
who fired

hon. Members: Shame,

Apgainst the Constable
. (Interruption),

Another very unfortunate incident
occurred in Jullundur yesterday after-
noon when there was g clash between
a Jan Sangh organised procession and
a group of Master Tara Singh's fol-
lowers which led to arson involving
half a dozen timber shops. There was
also temporary dislocation caused to
rail movement. Police had to take
acition to disperse the rioting mobs
and make a number of arrests. In
these incidents, until yesterday even-
ing, 266 persons had to be arrested
by the police; 94 police and other offi-
cials on duty are known to have been
injured including an Additional De-
puty Commissioner, a magistrate, a
Superin'endent of Police and g Deputy
Superintendent of Police. Two police
men are reported to have sustained
serious injurieg to their eyes. A num-
ber of Government buses and other
vehicles have been burnt or other-
wise damaged.

Government are deeply distressed
at these developments and particularly
at the death of a young boy at
Amrilsar. They expresg their sympa-
thy for the bereaved family. They
have noted with satisfaction the
effor's made by some of the respon-
sible leaders of different parties to
maintain and promote understanding
and amit,: hetween different gections
of the community to dissuade people
from indulging in violence and law-
lessness. I am sure the House will
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join the Government in deploring the
violence and defiance of Jaw which
has taken place in these incidents.
Government take this vpportunity to
appeal to the people of Punjab to
co-operate with the measuregs that
are being taken to maintain law
and order and to ensure that the
unity of our people, of which Punjab
has given glorious evidence i  the
past, is fully preserved and promoted
and nothing is allowed to happen
which might interfere with the peace-
ful life of the community, The over-
a1l situation in the Punjab, though
stil] difficult and tense, is in hand and
the State Government are dealing
with it firmly and effectively.

A senior Secretary to Government,
Shri V. Shankar, has flown to Punjab
this morning. After visiting Amritsar
and, if possible, Jullundur, he will go
to Chandigarh and make himself
available to the State Govern-
ment for maintaining close and cons-
tant contact between the Central and
the State Governments and for such
help and assistance as the State Gov-
ernment may require.

=} TAHAE TEW ;. geIE HEIEd,
q. o m i"a" E (Interruptions

Wt QRTEOAE ;. TeaE "EIRE,
771 fd g7 & | (Unterruptions)

ot ¥¥ : werw wgrEd, I3 A
T T & 1w g g & ar
T W) 9vqT & fag aww §

st vt (fgame): wowT wgEa L .
(Interruptions)

weom w{YEq A9 AT g
FZad W XA oAt H O
forga #T & £, @ §9 1 #Aed
ag &Y ¢ R g gade ®1 9T T
@A |

ot THAST TRE | AU AIEY,
8 % JEFTO ATEAT E )
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Ludhiana etc. (Adj.
M. & C. A,

WET WERT W § Wi st
wreT g, oY &= A Ee ATl
BT A |

st Ay famg ;Wi §a w) A
afay

it a¥ : weaw AEEY, W9 g A
&1 frdzT @t g7 & | 77 Tga iR
fasg &1

Mr. Speaker: It wag clearly
within the jurisdiction of the Provin-
cial Government. It could not be the
responsibility of the Centre. Even
then, because there wag a mention
about the Minister's visit, I allowed
the Minister to make that statement.

=t THETAR - T ag TR
CHTT T WA §, a1 Sdl "gew
agt !aT FTA 77 ¥ 7 (Interruptions)

! CMHAE AT | AT HEET,
¥ oF fage § ot o0 q@ w7
EQull

wEuw AT : w § A qeed
Y oF fame % g, @1 & amr A
gt w1 h Fequars FT aFar § 7

s THEAE TEA TS AR,
@ @ aga @ mvr ofdfefa g,
wfag oo %1 @@ @1t § e s
T Ha|T A7 ArfRe |

0 TrEAOAE - T §9Y 99 fF
feafa aga savar 4 fargt &, & wiw
w fawg #y ¥ar 48 T & afe
ST waw A4 g s, feafa ags
st fars i, o, star B mr &1
v & ow ot A ¥ &4 1 foafa
1 W gear ¥ A a7 WA &
fr 5w are ¥ faore fear sndr 1 w9
= ot &1 frdaw g7 & 1 g feafa
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RN AR ofis e 7 ¥ o g
Frarc g €

it a1 Fayy (Svm) : Wt W,
Q@ ¥ AT IO wg §, I Iq T
W% & @ 5 0@ am qaw ¥ @
mt, (Interruptions).

oft TREOAT WA §5E A
¥ %z & g a1 Ifa § TR

Ifaa T (Interruptions).
ot ¥ ;g wgEw, |
(Interruptions).

WEIR WEET ¢ 69 ATAEm §ERr
&5 @ |

st a¥ : s wET, o 2 g
Yeadr N F e K gz wEr  fE g
A1 T5 T @ & 97 IT qEAH w7
watw §, A fedma A Gr@r g &
g1 agar § fF A seer @
waEi ®Y A0 A A |

e WERT : TE GET F1E a1a
it w41 & | qrAT AEE 43 A9 |

ot TRSATTART : WAATT §I@ T
@ T 9 Ft@T Far § 5 dara ¥
N FTET @Y, 92 FL AT G W]
Mz sagiasar g P AT ¥ A
qg g4 F7AT § ! (Interruptions).

wery WEYET : WAHIA §EEr 43
Eac il

ot TgATAer - & @3 oman
Ffga wy A frazr A ga )

st ad ;AT 777 fag w oA me
arqg aF ArfEw 4 (Interruptions).

e g ;& o 7§ ¥ g
argar g fF @ 7 Iaa fimrd &
Tg 0F 99 ¥ #z7 g safag e
wIaaT I5T W@ & | T A TF wIe0
frar wrg ¢ @ § 7 wm gar

sar, Ludhiagna ete,
(Adj. M. & C. A)

T 5, A q@ AT &) WY -
#r #Y fazgr AT o3

ot 0 : werw wgw, wiw A
faereft oY g s (Interruptions).

v wEve o qrae g
ﬁﬁﬂﬂ'%wm‘{'!‘@’ Tt ag
X AT or R E
. W wd:ow of wwfa g e
g . . . . (Interruptions).

=t TR g W FT WY
TR A F w QA5 g,
affr g am @ gh o
(Interruptions),

WS HpN
&5 o |

ot TRiTE avew ;e P

. (Interruptions).

st it (werg) ;e wEE,

. (Interruptions).

W WERT Y 41EE AT sl
WY Wt 45w

ag q{IgT A1 U WTET &7 qTAAT
g ¥ S wwrEYe e gy §
TAFAH R OFE F AwAE § | qW
Wt Faq1 §Y wwaE &, fmaa fr s
TRt F1 ¢ | & ¥ 5@ AT Ao |7
st w7 &Y, 99 1 e W% faam
¥¥fafsr e s w1 fF 7 &
MEAAMFE AL T g H
T T qTATT ATEd fAE FUAK wow
FT JEAET T, a7 I ARG WY F |
f x@ v ¥ KT A q9rg F g7 w1 AGY
Ll sl

st w¥ : were WA, d AL &1
§ff 7g 731 R fam @ wwfag
€ a7 fa=me gmr =nfgg

9 1A woer
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ot 7y fom® @ W AT AW
9% § W FIEFOT qveF F A, TH
# #a1 gafa & 7 oF oF foAe W
T ® AW |

werw WA X oo 1 wer
vawr ¥ faam 0

ot TRREE A AW AT,
w & favia fadend @m0 S| #]
a1 W WA Y WO AR §W T
T 8, A & g A w4, AfF
UF qeT A9 § |

Tg OF TgF Weeaqw gvT I
T g | gt g9 & At &1 amer
ETHY G9T & I9 W& | gW ATt H
fore wwrr Y q190 W= 7EY 9, OF q7C
I gAwA &1 qfwam fear oo
WE T% oF g qtafa w1 faior
gur W1 Fr0w afer FHE A oF 19
A & Gwer faar | wra 720 5 @
LA AT GFT FT haet 7@t &1 -
Ft T aTw 36 g1 gwar @, Afww
Irga ¥ afenr FAET wT owaEw
T HAT |

W WEIAW T AT T &
2 faar mn

st TwdTE TTaw ;4 3% ¢ %
N1 qeT A oarw L feam g fwow &
F1% T 781 g€ | wfET W Ty |7
e ¥E TET § | OF a% qAret g9
¥ frtor &% aw 97 W@ @ W gwd
& e g3 8 i qua # a1
TR q@are ¥ YaT qal & a4
¢ 5 o7 & fifen & e fawet, @1
g qiei o g, faw & e #
g ¥ fr wa morm & gfeg
% o fAdew wo S g f o
gu ¥ famior £ fawiards d=ha qoerc

MARCH 14, 1966

Firing in Amritsar,
Ludhigna etc. (Adj.
M. & C. A.

# § 9T 5w AR ¥ oF q9dT FRE
T g R At HEW A
aga frem o w1 &, wafaorar w&@r
w1 qarr wfey, fe a8 = oF @

e
e WERA WA G 5360 9a
i3 919 |
o TRt ¢ & gaaT fAde
w0 AwEAT g 5.
Shri Hem Barua (Gauhati): Are
you going by the Calling  Attention

Notice? Because there arg  other
names also.

Mr. Speaker:
this.
it THETAR ; T Ja1 73 =TT
7 Tl § % 91 a5 diien ¥ a7 fawy,
ar gt w1 f& www & werd I
i ¥ gamgd, wfew gwmroEl ®
g ot @ fr g wer fe ot fofo
foram &, SewT areA T s o
oY A WA 9§10 | & @ s
aredT g 5w gwnT A agEar &
g G FT 9T, AT FF FT AfaArg 744
g fFarmar | ag A agarfaaaT &
g frdas o w g7 & 0 FO
W9 ¥ T GG AGATGET AR
s gw feafa w1 xat aug qrare femy
arar =nfim wT g9 U AT AT
aifig | dE fE & 7 w7 ¢, fFww
F1 7 1% ¥ 4917 7 6 q19 /AT
qg4T, S w9 A o §, 9 7N
TG AAT 9F AT & | T 9L Fww
o+a FaE fag a1 fae gae & waw &
AW TE | 9w agT a7 WG &
ST, 94 AT ETC SAT AT AT,
wa aga wif g 9T, @@ W9 ga
qeT & F4 |y e @ fy e
WATRT AL AT |

5324

I am not going by
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Firing in Amrit-
sar, Ludhiara etc,
(Adj. M. & C. A)

Shri Hem Barua: May I say =&
word?

Mr, Speaker: Should we discuss
it? It is not necessary to go into
those facts. I have held and I stick
to that, that it is not the Centre's res-
ponsibility.

‘Shri Maurya: I have an objection.
Please give me one minute,

o WET : FAT AT AT FT AT
cad i g 7

st &g ¥ O F AT A E
WX WY g, a1 & e ww weT
TEMAT ATEAT ﬁ |

woaw wgrea ¢ & wiwt g Ay
T A 7w gEY AT age WY
a¥ge ¥ e fagad § 1ot vt
Y

o wmdt AT d o (Ineer-
ruptions)

woW wERT AT {9 T%AT 91
ot el by ¥

wft Wy fermdy : 71 w1 g AP
(Inrerruptios)

ot wYd : 77T qTgE wTE 9T g
(Interruptions)

wreae wEYE : fae w, & q1aRd 7

ot ®¥d ;¥ e AN AT T
AT 9% § fF 77 ATAeT W & |
Eey TEAT & )

weaq wgEy : § 7 IEE a1t §
Gaar #7 fzam & 0

oft @ & w9 o7 T Qo
£ AT wO A g A A |

weaw WEEE & 39 W A% g
& ? (Interruptions)

ot AT ; A A—AT T THAT 7
{Interruptions)

12.46 hrs,
PAPERS LAID ON THE TABLE

Mr. Speaker: Papers to be laid on
the Table. Mr. Chagla.

KERALA UNIVERSITY (AMENDMENT)
ORDINANCE, 1966,

The Minister of Education (Shri
M. C. Chagla): I beg to lay on the
Table:

(1) A copy of the Kerala Univer-
sity (Amendment) Ordinance
1868, promulgated by the
Governor of Kerala on the
28th January, 1966, wunder
provisions of article 213 (1)
of the Constitution reag with
clause (e) (iv) of the Proel-
mation dated the 24th March,
1965, issued by the Vice-Pre-
sident, discharging the func-
tions of the President, in
relation to the State of Ke-
rala. [Placed in Library. See
No. LT-5760,68].

(2) A copy of the gtatement ex-
plaining the circumstances
under which the Kerala Uni-
versity (Amendmenty Ordi-
nance, 1966, was promulgated
(Interruption). [Placed in
Library, See No. LT-5761/66].

12.47 nrs.

RE: MOTIONS FOR ADJOURNMENT
AND CALLING ATTENTION NO-
TICES—contd.

DisTureaNcES AND PoLice Fmiwc m
AMRITSAR, LUDHIANA. ETC.

it wk : ¥7 T ot fogfy 3evw
gtk &, v9% fAT 98 g FuwEnt
2 | vafay wat WERT F A9 0% ¥
T 3 AT TR | g9 Tk IEATw
aTh WTIT FA § W AT TF I AGY
Ry E

(Shri Bade then left the Hour~"
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ot wrft : W owEEm, £ A
afam s & A § oF sETee
weary faur qr | Fwp ¥ A6 & W ¥
X AT IgT WOH §, AT g
o aow & frem Y 1 wifow wd
w1 @] 1 (Interruptions)

ot WiwT "W dww (¥R
Tg Wad AEN @—add &1 gar § |
# v farCer # < &7 @ war g

(Shri Onkar Lal Berwga then left the
Houseq

ot TR & Wt geT w
T F@TE |
(Shri Rameshwaranand then left the
House)

1249 hrs,

PAPERS LAID ON THE TABLE—
contd.

Shri N. Sreekantan Nair (Quilon):
I have to make a submission on the
paper just laid on the Table.

I should submit that the hon.
Minister has been burdened with the
bundle of dirty linen that has been
left there by somebedy else and 1
am sorry for him. But it is not a fact
that the University Act of Kerala
doeg not contain any provision to
meet any such emergency. Sub-section
(iv) of Section 10 definitely says that
the temporary vacancy in the post of
Vice Chancellor can be filled in by

~ Syndicate in consultation with the
«..ancellor.

Therefore, there was enough provi-
sion in the Act already.

sitarmft (f7ame) : wea wEIET,
T AT FT AT §, 91 WROHAT A
Tera w0k faam §, G v w7 A
Giforir 1

o AR : WY 45 TR |
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Shri N. Sreekantan Nair: The
second provision in the Ordinances
provides that:

“to sub-section (3), the following
proviso shall be added, namely:—

“Provided that the Vice-Chan-
cellor shall, notwithstanding the
expiration of his term of office,
continue to hwold office until his

successor is appointed by the
Chancellor . . "
The second part of the Ordinance

would thus have been quite sufficient
to meel the exigencies of the mo-
ment even if j is contended or ad-
judged that gub-section (4) of section
10 was not sufficient.

So, the first part of the Ordinance
is wultrg vires of the hon, Minister's
powers; he is going against the very
fundamental principle of the Kerala
University Act, and so, the Ordinance
as well ag the order by the Govern-
ment are both illegal.

Mr. Speaker: That cannot be dis-
cussed at this moment. It is only
the statement that has been laid on
the Table of the House, It has
become the practice here, which is
very wrong, that there is a discussion
as soon ag a statement is placed on
the Table of the House. When the
motion comes up or the Bill comes
up, then it can be discussed.

NOTIFICATIONS UNDER CUSTOMS ACT AND
CENTRAL EXCISE AND SALT AcT.

The Minister of State in the Minls-
try of Finance (Shri B. R. Bhagat):
I beg to lay on the Table—

(1) A copy of the Customg and
Centra] Excise Duties Export Draw-
back (General) Twenty-ninth Amend-
ment Rules, 1966, published in Noti-
fication No. GSR 277 in Gazeite of
India dated the 26th February, 1986
under section 159 of the Customs Act,
1962 and section 38 of the Central Ex-
cige and Salt Act, [Placed in Library,
See No. LT-5764/66].
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(2) A copy each of the following
Notifications under section 158 of the
Customg Act, 1062;: —

(i) SO. 550 published in Gazette
of India dated the 26th Feb-
ruary, 1966;

(ii) SO. 551 published in Gazette
of India dated the 26th Feb-
ruary, 1966;

S0. 552 published in Gazette
of India dated the 26th Feb-
ruary, 1966;

SO. 553 published in Gazette
of India dated the 26th Feb-
ruary, 1966;

S0. 554 published in Gazette
of Indizg dated the 26th Feb-
ruary, 1986;

(wi) SO. 555 published in Gazette

of Indiag dated the 26th Feb-
ruary, 1966;

(vii) SO. 556 published in Gazette
of Indiag dated the 26th Feb-
ruary, 1966,

(iii)

(iv)

(v

—

(viii) SO. 557 published in Gazette
of Indig dated the 26th Feb-
ruary, 1966;

[Placed in Library. See No, LT-
6762/66]1.

St aTh ;T g, AW e
# goaTad 9T | ¥ sgaeqr w71
s gfer | & e i S
fifew fear &, qF w0 w1 sfaw
fear w1 gfamn s & dw &
w1 & war dar g g R 4 gore ¥
ST & AES € | gT gL 9w
X® WET ®1 7! free sadt, |1 s
wawe § fF GORIC |8 WRT &
wEd ¥
Mr. Speaker:
he sit down?
st aTmit : WeUrw W™, W9 IW
q¥ favfa 1

Order, order. Would
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Shri Umanath

Mr. Speaker: Either he will sit
down or 1 shall have to take action.

st awrdt : gfwmn & ST own
dgar &4 T foear smar |

Mr. Speaker: Either he will sit
down or I shall have to ask him to
go out.

ot awrdt ;g A weIHH Al
g

Mr. Speaker: I shall have to ask
him to go out if he does not sit down.

oft cdew arew ;o (FTTEE)
weny wEEd, waw ¥ g s
¥ T H AT T WeaTa 47 )

it wymdt : Qe wi Agr fasa
o g faer s

ANNUAL REPORT OF BHARAT ELECTRONICS
LvrITED

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
I beg to lay on the Table a copy of
the Annual Report of the Bharat Elec-
tronics Limited, Bangalore, for the
year 1964-65 along with the Audited
Accounts and the comments of the
Comptroller and  Auditor-General
thereon, under sub-section (1) of sec-
tion 819A of the Companies Act, 1956,
Placed in Library, See No. LT-5763/
66].

12,54 hrs.

RE: PAROLE OF SHRI UMANATH

Mr. Speaker; Now, I have to an-
nounce My decision or my ruling on
he came of Shri Umanath .

Shri Umanath, g Member of Lok
Sabha, is under detention by the or-
der of the Madras Government under
Defence of India Rules. He asked for
release on parole in order to be able
to altend his ajling wife. The Staie
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Government gllowed his request, but
laid down the following conditions
inter glia that:

(1) Shri Umanath should report
his presence every day at the
local police station; and

(2) He should not indulge or par-
ticipate in any  subversive
(political) activities.

On 2nd March, 1966, a question
arose in the House whether Shri Uma-
nath, while on parole, could attend
the House and participate in  the
discussions, if he so desired. The Law
Minister explained the legal position
but when further doubts were raised,
the Leader of the House wanted time
to study the position further and exa-
mine the implications.

Before the Government had explain-
ed its viewpoint and the House taken

any  decision, Shri Umanath was
served with another notice obn  the
2nd March, 1966 that he could not

go 1o Delhi while on parole. This new
notice provoked a motion by Shri H.
V. Kamath, that a breach of privilege
and contempt of the House had been
committed inasmuch ag a pew condi-
tion had been imposed on Shri Uma-
nath hindering him from  attending
Lok Sabha. The Home Minister ex-
plained that the new order was only
an elucidation and not a fresh condi-
{ion or variation of the old oneg laid
down in the origina]l order of parole
and Shri Umanath had himself agre-
ed to his release on the express con-
.rons, including inter alia the daily
wcporting to the local police station,
which implicity meant continued stay
in hig residence.

The adminisiration of Defence of
India Rules is in the sphere of the
State Government. The imposition of
any conditiong on Shri Umanath for
release on parole is the exclusive ju-
risdiction of the Madras State and it
was for Shri Umanath to agree to
those conditions and secure his release
on parole or nol. The Central Gov-
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ernment has no responsibility and this
House cannot interfere, even if the
conditions were such as prevented
Shri  Umanath from attending the
House while on parole. There would
be no contempt committed in such a
case.

But the service of the order dated
the Znd March, 1966 has introduced
a curious element. If the new order
was only elucidatory, it was unneces-
sary; if it imposes 3 new condition, it
is improper to do so, as it came into
force while the House was seized of
the matter.

Now, let us examine the new wprder
dated the 2nd March, 1966. This pro-
hibits Shri Umanath from coming to
Delhi and thus ig expressly intended
to preclude him from attending the
House. This was the only question
that was pending for consideration
by thig House, and the State Govern-
ment or the officer responsible has
created g situation under which Shri
Umanath cannot attend the House
even if the House had come to the
contrary conclusion.

Attendance in the House and parti=-
cipation in the debates can never be
considered as indulging in objection-
able activities.

Shri Kapur Singh (Ludhisna):
Thank you.

Shri Hari Vishnu Kamath (Hoshan-
gabad): You have put it very well.

Mr. Speaker: If under the original
restrictions Shri Umanath had reach-
ed by some plane service any day,
laken part in the debates and re-
turned by the plane the same day to
report hi; presence to the police sta-
tion, he would not have committed
any breach of the original conditions;
but if he does the same thing now,
this would be a clear breach. T am
not competent to interpret the old
conditions in the strict legal sense, as
that would be for the courts to decide.
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1t may be that courts might hold that
even under their original conditions
the detenu  could not aitend  the
House. If then Shri Umanath had
contravened any condition, he would
have done that vn his own responsi-
bility. My limited purpose now is to
point out that the alleged elucidation
has broughi about a change in  the
original restrictions,

This would be more evident by a
little further examination. The lat=
est order does not prohibit Shri Uma-
nath from visiting nearby towns or
even going to Madras or other places
if he can return the same day to
register his presence in the evening.
If the original order had laid down
that the detenu would confine  his
movements to his village or town,
this could have beeen understood. I
<an go further, Even if the later or-
der dated the 2nd March had convey-
ed that the original order was intend-
ed to restrict his movements within
the boundaries of the local police sta-
tion and Shri Umanath could not
move out of those limits, it could pos-
sibly be argued that this was an un-
necessary elucidation. But in the pre-
sent circumstances I have no option
but to hold that this was a fresh con-
dition.specifically served to make sure
that he dnes not go to Delhi to at=-
tend this House.

At page 109 of May's Parailmentary
Practice it is stated thai ‘any act or
omission which obstructs or impedes
either House of Parliament in  the
performance of its functions, which
obstructs or impedes any Member in
the discharge of hig duty, or which
has a tendency directly or indirectly
to produce such results may be treat-
ed as a contempt, even though there
is no precedent of the offence’.

13 hrs.

Tt is significant that the Central
Government, which is answerable to
this House took no action to apprise
the State Government of Madras of
the discussion in the House on the
ond March and of its undertaking to
make a further statement after exa-
mining the position; and subsequently,
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when it came to ils nolice that a
fresh elucidatory order had been issu-
ed on Shri Umanath, did not advise
the State Government tp cancel or
hold in abeyance the said order pend-
ing a decision by this House,

Most
look

Shri Nath Pai (Rajapur):
regrettable lapse. You should
at them while reading.

Mr. Speaker: It is strange that
while the Home Minister stated in the
House that Shri Umanath could attend
the House if the conditions of parole
permitted it otherwise, the State Gov-
ernment cf Madras had already neu-
tralised the effects of its interpretation
of the parole order. In the circum-
stances of this case, it is possible that
the House may after fuller investiga-
tion of the case come to the conclu-
gion that the gervice of the worder
dated 2-3-1866 prohibiting Shri
Umanath from going to Delhi gpecifi-
cally, where the Houses of Parlia-
ment sit, during the period, when
this House was seized of this very
matter, may amount to contempt of
the House.

My function at this stage is to con-
sider whether I should give consent to
the Motion of Privilege being made.
As T have stated above, there is
enough material before me to give
such consent. But T would urge the
House to consider that as thig iz the
first case of its kind and possibly the
order has been issued in ignorance of
its implications, the House would be
better advised . .

Shri Maurya (Aligarh); No, Sir,

Mr, Speaker: ....to express its
displeasure at the impropriety and let
the matter rest there.

I may reiterate I am pot called upon
to give any opinion as to whether Shri
Umanath can altend this House under
the restrictions laid down by the
State Government and agreed to by
him. That is a lega] question to be
adjudicated upon by courts. This
House has no objection, but if he
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comes and attends, he has himself to
face the consequences.

Shri Harl Vishnu Eamath: Mr.
Speaker, we are gratefu] indeed for
the magnificent ruling—that is the
only word I can use in this context—
that you have given just now on an
issue which concerns the rights and
privileges of Members of this House.
1 would only urge one or two points
by way of clarification and further
elucidation—the words used by the
Home Minister himself,

1 am not concerned here with the
politics of Shri Umanath or the
principles, programmes and policieg of
the party to which he belongs. My
party does have very scrious differ-
ences with his party but that is not
the issue here. The issue, as you have
rightly said, is the issue of the rights,
and the cognate issue of breach of
privilege. You have held, that there
has been prima facie proof of contempt
of the House but you would advise
the House not to pursue the matter—
that is the way you have put it.

May I urge for your consideration
one or two points on which will hinge
the decision of this House as to whe-
ther contempt has been committed
and whether it should or should not
be referred to the Committee of Pri-
vileges? The other day when I speci-
fically mentioned this order, this no-
tice—<call it what you will—that the
Madrag Government gserved on Shri
Umanath through a sub-inspector cf
police of Woriur, the Home Minister
blandly said ‘we have not served any
order’. He did not even know that
it had been served, though, as you
have righ'ly said, it was his duty teo
have apprised the Madras Govern-
ment of the proceedings of this
House in this matter.

Now according to presg reports, the
Chief Minister, of Madras Shri Bhak-
tavatsalam, made statement in the
House, the Assembly, the next day.
According to presg reports—I hope
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they are authentic and accurate—he
also denied any knowledge—comple-
tely—of any order served by Govern-
ment on the detenu on parole, 1
have got g letter from a friend in that
area saying he was not aware whether
he spoke in Tamil or English; he at-
tributes to the Chief Minister of Mad-
rag the stalement that he charged
Members of Parliament with making
irresponsible statements in  this
House. I do not know whether it is
true; the words used were that Mem-
bers of Parliament make irresponsi-
ble statements in this House. That,
Sir, makeg the offence graver

Mr. Speaker: In that connection, T
have to make an observation. Here too
I have found that in spite of my re-
monsirances, criticism is offered
against State Governments, against
officers, who are not present here—
very severe criticism sometimes. I
have wondered whether if we induig-
ed in that practice, the State Assem-
blies or the State Ministers might
also not do the same.

An. hon. Member:
Minister.

Not the Chiet

Mr. Speaker: Supposing I allow
such a discussion on State Govern-
ments, State Chief Ministers and
other State Ministers who are not
here to defend themselves, then oc-
casion can arise when in the State
Assemblics they might attack us. If
we want Lo safeguard our gwn inter-
est and protect ourselves

Shri 8. M. Banerjee (Kanpur):
They have been doing it.

Mr, Speaker: ........ it is  better
that we do not make such references
here to them. Tt we do, it is just pos-
sible that they may some day say
that the Speaker was g fool to allow
such g thing and the Members were not
wise in indulging in such discussion.
What sgha!l we do then? So it is best
for our own protection, for our own
security, that we move only in our
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own sphere that is prescribed for us
in the Constitution and do not move
out of it, so that we can hold them
also in check, so that they remain in

their own sphere and not go out of
it.

Shri Hari Vishnu Kimath: Thank
you very much. ] bow to the wisdom
of your ruling; I accept it with all
my heart. I pever used any word, if
I remember aright, which might give
offence to the Chief Minister; I only
made a statement of fact

Mr. Speaker: He will be brief so
far as that is concerned. I have only
put it to the House.

Shri Hari Vishnu Kamath: My col-
league said that the conditions impos-
ed are humiliating, nothing else; we
did not say any word against the
Chief Minister. But he is reported to
have said that Members of Parliament
have made irresponsible statements in
this House. If that is correct, it adds
to the gravity of the offence that might
have been committed, of the contempt
that has been commiited.

If you will condescend to  accept
my humble offer of assistance in com-
ing to the right decision, T would also
place, with your leave, on the Table
of the House, s photostat copy of the
order, the second order which  was
served gn the detenue. Let him either
afirm or deny. The Home Minister,
unfortunately is not here. Or do they
take the stand which they took ex-
actly a year ago with regard to the
CBI Repoit on Orissa, in regard to
which you gave a historic ruling?

Mr., Bpeaker: He might pass it on
to me. I will find out.

Shri Hari Vishnu Kamath: I am
handing it over at the Table, I hope
you recollect the notorious stance
which they took regarding the CBI
Report—neither affirm nor deny.

While we would certainly give very
earnest consideration to your advice,
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the advice that you have iendered to
the House in this matter, I for one
feel that the concomittant cicum-
stances which have attended thig ra-
ther serious issue that has come be-
fore us, the right of a detenue on
parole to attend the House, and the
way the Madras State Government has
tried to circumvent or anticipate a
decision by us by issuing a fresh order
brings the House into contempt.....

Mr. Speaker: [ think I have dealt
with that.

Shri Hari Vishnu Kamath: Having
come to the decision, how, may I ask
in all earnestness, would you ask us
not to refer this matter to the Com-
mittee of Privileges, because a ques-
tion of privilegk is involved, and
that privilege is sought to pe set at
nought by this particular order, of
which they say they are ignorant—
both the Madras Governraent as well
as the Home Minister here?

Therefore, I for one would strongly
urge that notwithstanding the status
that the Madras Chiel Minister holds
in public and in hiz own Siate, nu:-
withstanding the status of the Homre
Minister, who is also somewhat invelv-
ed in this matter, in that he failed to
apprise the Madras Government of
the facts of the case, of the debate
in the House, I do feel ihat, keeping
in view the historic traditions that
this Housp hag been laying down in
the last few years, in the last few
months, in your time, keeping in view
the highest traditions that should be
laid down by this House, we should
not be deterred by the consideration:
that a high dignitary, whether at the
Centre or at the State, is involved in
this matter. We must proceed to
refer the matter to the Committee of
Privileges.

Shri H. N. Mukerjee (Calcutta
Central): The House should not let
this occasion pass without an expres-
sion of our gratitude for the historic
ruling which you have given, historic
because of its relevance to the concept
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of parliamentary democracy and the
rights of Members of Parli t. 1
do not want to expatiate on the point,
‘because it is not necessary,

You have given g ruling which s,
in effect, a reprimand to certain for=
«ces operating on the government side
both at ihe cenire and in the state,
.but you, in your generosity, have re-
commended that this being the first
case of this nature, it should not per-
‘haps be made any further use of, and
that perhups ig the consequential result
of your advice that the matter need
not be reterred to the committee bof
privileges. In regard to that I would
:make a humble submission, and I am
sure you would give serious conside-
ration to this point.

I know that on recent occasions there
have been many instances when you
have been forced to make certain ob-
servations ubout the peril to parlia-
mentary democracy and the way it is
functioning in our couniry. As far as
I am concerned, T am ready to say
that occasionally things hoppen in the
wountry which are of such g nature
ithat perhaps we on our part operating
even inside this House sometimes
overstep the boundaries which we
should pot do in normal circumstances.
1 am ready to admit that, but there
‘has to be g differentiation  between
transgressions of certain codes of con-
duct by an Opposition in the country
which is harried and flustered by all
kinds of most melancholy <vents tak-
ing place which impinge upon the life
.of this cuuntry in the mnst disastrous
fashion; one has to diffeicntiate bei-
ween certain perhaps unconscious
defaults on the part of the Opposition
in so far as the working of parliamen-
tary democracy in its finest form is
concerned, and defaults committed by
a party which has a massive majority
here ang all over the country. There
is not a link in the chain of the monc-
poly of the power which the Congress
Party exercises in this country. That

MARCH 14, 1966

Shri Umanath 5340

being the factual matter, it so happens
that even in regard to something which
ought to be considered sacred, namely
the rights of Parliament, if not of
the Opposition Members, the right of
Parliameni ag a whole, when it is in
possession of a certain matter, has
been sought to be circiunvented and
disregarded by certain actions which
have emanated from official sources
both at the centre and in the state,

On the last occasion, Mr. Kamath
and I happened to have been able to
point out certain circumstances which
made you decide that you had to make
an investigation into the position, and
on investigation you have arrived at
the decision which is, as 1 have said
before, equivalent to g reprimand as
far as the Government is concerned,
but this being a sort of reprimand
deserved by the Government in regard
to a very serious issue, parliamentary
issue, and this being a sort of offence
by people who are in power—and
power seems to have corruptied these
centres of life—I submit to you in
all humality that in view of the
particular circumstances of the case
this should be gone into a little more
especially in view of the further
facts which have emanated from
Mr. Kamath.

I would, therefore, suggest to you
that you be pleased to refer the mat-
ter to the Commitiee of Privileges,
where, in very seem]y surroundings,
we can discuss this matter. Govern-
ment representatives can appear be-
fore us and perhaps they might even
offer an apology to Parliament, and
it would do with the very best of
grace perhaps that we can say finale
to this incident.

Shri Ranga (Chittoor): 1  wvery
much appreciate the ruling that you
have given today. It strengthens the
hands of Members of Parliament. 1t
also upholds the status and the im-
portance of the membership of this
House. But now, what would be the
consequence of our not proceeding
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with this matter. Would it not be said,
would it not be taken by ihe Govern-
ment, that this House did not consi-
der iz of such importance us to refer
it to the Committec of Privileges, and
has chosen to drop it. That is a very
important consideration to which 1
would invite your attention as well as
the attention wf the Govarnment.

That is where the last remark
made by Mr. Mukerjee becomes SO
very important and relevant. Instead
of the Government and the Home Mi-
nister waiting until the Committee of
Privileges goes into this matter and
calls upon the Government 1  offer
an apology, if the Government are
prepared top come forward even now,
in responge to the advice, the criticism
the observations that you have made
this morning as well as our own ob-
servations, then possibly it might not
be possible either for the State Gov-
ernment or the Union Government
hereafter, and their secretariats to
sleep over these matters and be indif-
ferent in rgard to such matters.

Now that this question has been
brought so prominently to the notice
of the House by Mr. Kamath and other
friends on our side -as well ag by
yourself as our Speaker, I would like
to draw your attention and the atten-
tion of the House to this very impor-
tant and relevant fact and position.
‘When Members of Parliament are
taken into detention either under the
Preventive Detention Act or under
DIR, they are being prevented from
discharging their duties to Parlia-
ment as well as to their constituency
and the whole of the country. Under
these circumstances, it for relevant or
for sufficient reasons Government
thinks it fit to take them into deten-
tion, and if, thereafter they find it also
necessary to release them on parole for
whatever purpose it may be, it stands
to reason, and it would only be digni-
fied and decent that they should not
impose such conditions as had been
imposed in this case, a: are being im-
posed in several cases also, that they
ghould report every day to the local
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police, that they should not move out.
uf the loca)] police jurisdiction gr any
such other things giving room to the
Member to doubt, whenever it would
be possible for him to attend Parlia-
ment, whether he would be doing the
right thing or doing the wrong thing,
whether he would have tp take the
consequences and so on.

Therefore, I would like you to invite
the attention of the Government to
the need to see that the concerned
government whether it be the State
Government or the Central Govern-
ment does not impose such onerous,

dishonourable and, from the parlia-
menlary point of wveiw, undignified
conditions.

The Minister of Parliamentary

Affairs and Communications (Shri
Satya Narayan Sinha): After the rul-
ing which you have given stating all
the facts, so far as we ure concerned
on this side, we have never tried to
defy your ruling, nor turn down your
request, the request which you have
made to the House. I hope the House
would agree to thal.

Shri Hari Vishnu Kamath: What is
that? He is not expressing any regret.

sit ary femdt (W77 : g g,
T a1 u w0 o

WS RN ;Y agr 0 W &
THH TET o7 qwaT )

Shri G. N. Dixit
point of order.

Mr. Speiker: The House should reu-
lise that it is not the punishment or
any apology that matters most. It is
really the assertion of the righl that
is most important, and its declaration.
The House always enhances its pres-
tige when it asserts it, declares it,
establishes it and then ordinarily lets
go the offender because in that case
more weight is added to its dignity.
This is my interpretation of it. So, I
would plead that the hon. Members
again not to press it now, just to re-
concile themselves in this context,

(Etawah): On a
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.accept my reguest in that regard and
let it go, drop it there. Already, dis-
pleasure has been expressed. Apology
‘would have been needed if that haed
not been expressed. A Displeasure

has been expressed already, and—
(Interruption.)

Shri Vasudevan Nair (Ambala-
puzha): A delibrate action.

Mr. Speaker: I think that should
‘be enough. This is my request and I
hope the House will agree to it. (In-
terruption),

Shri Harl Vishou Kamath: As my
hon. friend Shri Mukerjee has said, in
the Committee, after coolly and calm-
ly considering the issue and after get-
ting the Madras Government's expres-
sion of regret, then, the matter may
‘be closed. Not now. (Interruption).

Shri G. N. Dixit: Sir, with due res-
pect to your advice and with due res-
pect to the observations mmade by the
Leader of the House, my submission
is that it appears that one fact has
been overlooked by you and also by
the Leader of the House, and that is,—
®s you yourself have properly stated
that we should not consider State
matlers in the absence of the Chief
Minister or State Minister, and if we
accept your advice, by accepting your
advice, we will be convicting and sen-
tencing the Madras Government with-
out giving them an opportunity to Le
heard. And that will be going against
the very principle of natural justice.
(Interruption).

Mr. Speaker: Order, order. Prob-
ably he has not heard me properly.
The dissatisfaction is against the Cen-
tral Government, that it has not done
something;” not the State Govern-
ment.

Shri Ranga: That is why I am say-
ing that they are allergic and I earlier
called upon the Home Minister and
the Government to come and apoligise.
{Interruption).
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Mr. Speaker: Order, order. I re-
quest hon. Members to resume their
seats.

Shrl Ranga: Sir, did you follow my
observations? I insist upon not only
the Leader of the House but also the
Home Minister, because you made the
observation that....

Mr. Speaker;: He has made these
observations that the Government
would be careful hereafter. (Inter-
ruption).

Shri Ranga: So many things are
happening all over India, and in re-
gard to them, we express our con-
cern and our views, Is it not the
duty of the concerneg Minister here
immediately to apprise the local gov-
ernment in regard to the attitude of
Parliament and the observationsg that
are being made, especially on a sub-
ject suo important like this, in which
the Home Minister should immediately
take action, contact the State Govern-
ment over the telephone,

Shri H. N. Mukerjee: It is quite
clear from what the Leader of the
House has said that as far gs the Gov-
ernment is concerned, they arc only
glad at having been able to get away
with it, because of your generous
request to the House. On the part
of the Government there is not the
slightest geslure of an expression of
apology for what appeared‘ according
to your own adjudication, tg be a
contempt of the House. In these
circumstances, 1 beg of you 1o see
that in your generosfly you should
not bind the Housé to a course of
action which disable® us from exer-
cising a right which hag beeri InfrIng-
ed by the highest possible authority
in the country because they are in
power, which pdwer has corrupted
them, and go they are presuming to
behave in that same fashion even in
relation to iMz Parliament, and that
is why in your great generosity you
recommended a course of action which
may be all right but they do not
deserve that generosity.
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Shrj Vasudevan Nair: Will they
withdraw that restraint order in view
of what you have stated ifi this
House? Will the Government come
forward and see that they will with-
draw that order? We would like to
know that, whether they will ask the
Madras Government to withdraw that
order.

Shri 5. M. Banerjee: I bow to your
ruling and 1 have also listened with
respect to the observations made by
the Leader of the House. But may
1 remind you that there are three
or four cases when expressions of
apology were made? On one occa-
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sion, previously, even the Chief Min-
ister of Kerala, Mr. Namboodripad,
had to apologise, and he had that
much courtesy to do it. There was
another case where, when myself and
Shri Indrajit Gupta were released off
bai] from the Jamshedpur jail, the
District Magistrate or the SDO did
not inform this House. 1 moved a
privilege motion and your predeces-
sor, Shri Ananthasayanam Ayyangar
was then in the Chair. He wanted
to refer the mafter £ the Committee
on Privileges, but before doing so,
he took the permission of the House
and referred the matter to the Bihar
Government, and the Home Minister
of the Bihar Government, the Home
Secretary to the Bihar Government—
everybody—had to apologise, and only
then this House gaid that that ques-
tion need not be pursued. 1 only
want to say this: you have been go
generous, but they do not deserve it;
and if you go on doing it, it will vest
a power in the hands of the Govern-
ment and the executive so that they
wil] disobey even Parliamentary prin-
ciples.

Mr. Speaker: That is the usual
charge: that some say that I am
generous and some others say that I
am weak.

Shri Hem Barua: You are generous.
But you are sowing seedg of gene-
rosity on barren social! Generosily
to the undeserved.

Mr. Speaker; I am weak; I am
governed by many circumstances.
That I am weak when I am dealing
with the Opposition—that also has
been said many a time,

Shri
whom?

Hari Vishnu Kamath: By

Mr. Speaker: Generosity and weak-
nesg are just close to each other; that

does not malter. They are close
neighbours!
Shri Hari Vishnu Kamath: But

those who are sitting there do not
understand., (Interruption).
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Mr. Speaker: If my advice is not

acceptable to some Members, then
what can be done?
Shri Hari Vishnu Kamath: The

Madrag Government Nas committed
contempt and they have not express-
ed regret. The Madras Chief Minister
has not expressed any regret.

Mr, Speaker: 1 request hon. Mem-
bers now to be content with what
hag happened now and let the matter
be dropped.

Shri Vasudevan Nair: You, Sir,
shou'g try to understand us also.

Shri Harl Vishnu Kamath: Let the
Madras Chief Minister express regret,
which they have not done so far. Why
should we close the matter now? We
can hold up the matter till tomorrow
or the day after. (Interruptian).

Mr. Speaker: If my recommenda-
tion is not accepted, and if some
Members have oblection, I am forced
;odput it to the House, What should

o?

Shri Hari Vishnu KEamath: Yes;
put it to the House. (Interruption),

Mr. Speaker: If 1 put it to the
House, then also, I think it would
not be advisable,

Shri Hari Vishnu Kamath: Under
rule 225(2), "il not less than twenty-
five members rise accordingly, the
Speaker shall declare that leave is
granted‘l’

Mr. Speaker: Shri Mukerjee should
give a lead. The objection is that
that procedure which 1 had suggested
would not be a good procedure or
precedent.

Shrj H. N. Mukerjee: We have
pleaded with you and we persist in
it, because it is our right and duty
in view of the Government's attitude,
and in view, particultrdy of the gene-
rous recommendations which you
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have made, it cannot possibly be ac-
cepted by the House. You should
concede that, and in the circumstan-
ces, it should be referred to the Com-
mittee on Privileges.

Shri Hari Vishnu Kamath: May I
submit one thing? I am moved only
by one consideration, namely, the
supremacy of Parfffament  before
which even the highest authority
must bow, and in this matter, neither
the Treasury Benches nor the Gov-
ernment of Madras have expressed
any regret so far. On the contrary,
they have charged us with irresponsi-

bility. (Interruption).
Shri Bhagwat Jha Azag (Bhagal-
pur): Would you like to postpone

this matter and let the Government
have time to consider the matter and
come forward with a recommendation
or decision?

Shri Satya Narayan Sinha: T would
never like thigz situation to arise,
namely, that after we recommend to
you one thing, it should not be ac-
cepted. I think it is unfortunate inal
some of my hon. friemfts st feel
that....

Shri Vasudevan Nair:
tunate?

Why unfor-

An, hon. Member: It is unfortunale
for the Government,

Shri Satya Narayan Sinha: That is
true. Sir, in my opinion, in view of
your ruling—I do not know if on
behalt of the Madras Government I
can say anything—so far as we are
concerned, a thing has been done un-
wittingly. There was no desire on
the part of this Government to chal-
lenge the supremacy of this House
and this Parliament, and we are real-
ly sorry for it. And we can give
you this assurance, that such things

will not happen in future. (Inter-
ruption).
Shri Hart Vishnu Kamath: Sir, in

all humi‘ity, I submit one-thing. The
Madras Government has not express-
ed regret so far,
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Some hon. Meembers: No, no, (In-
terruption).

Shri Hari Vishnu Kamath: Even

according to your ruling, the Madras’

Government, the Madras Chief Min-
ister, has committed contempt of the
House. They have not expressed
regret so far.

Mr. Speaker: 1 think we should
accept it.

Shri Hari Vishny Kamath: We do
not accept it.

13:31 hrs.

GENERAL BUDGET—GENERAL
DISCUSSION—contd.

Mr. Speaker; The Housc will now
resume further discussion on the
General Budget. Shri Koujalgi may
continue his speech,

13.31% hrs.

[Mn. Depurv-SpEaken in the Chairl

Shri H. V. Koujalgi (Belgaum)
Sir, the other day 1 was speaking
about the different rates of foodgrain
prices in different States. Not only
that, States like Punjab have com-
plained that the foodgrains are not
lifted from that State and they are
also put to loss. The result is dis-
contentment is expressed by the
growers and farmers in various States.
1 think the malady is due to the
barriers of the zonal system. It has
been contended by many members on
the floor of the House that the zonal
barriers should be removed. The
Government will have to reconsider
this proposal and the barriers should
be removed as early as possible, at
least during this crisis and there
should be free movement of food-

grains.

1 want to say something about the
problems of Mysore State from where
1 come. The percentage of irrigation
in Mysore is very low. At one time
it was considered a much-irrigated

2782 (ai) LSD—6.
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area, but now things are otherwise.
The State Government has taken up
major irrigation projects like Upper
Krishna and Malaprabha, but due to
shortage of funds, the progress of
these works is very slow. The State
Government has recommended to the
Central Government to take over the
Upper Krishna scheme as a central
scheme. I submit that Upper Krishna
should be taken over as a central
scheme and large financial aid should
be given to the Malaprabha scheme.
The Ghataprabha Right Bank scheme
is in Balgaum district, which s a
scarcity area. For want of funds, the
work hasg not at all started. I request
the Central Government to come to
the aid of the State Government, so
that this work can be taken up.
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The Mysore Government hag pre-
pared a scheme for minor irrigation
works. If all these schemes are
undertaken, they would cost about
Rs. 10 crores. The schemeg are such
that they can be executed in a year
or two. They have requested the
Centre to sanction Rs. 10 crores. The
other day I read that only Rs. 3 crores
are sanclioned. With only Rs, 3
crores, it will be very difficult to
execute all these works. The financial
position of Mysore Government is
such that jt is very difficult to provide
more funds. The State Government
has already tapped all possible sources
of taxation ang there is very little
room for additional taxation, So, I
request the Central Government to
come to the aid of Mysore,

It is very unfortunate that the loca-
tion of the fifth steel plant has not
yet been decided. Hospet is one of
the most recommended sites and 1
submit that Hospet ®Mould be given
preference and it should not be drop-
ped for political reasons.

Shri D. C, Sharma (Gurdespur):
There is a ruling by the Speaker that
there should be at least one Cabinet
Minister in the House. But there is
no Cabinet Minister now.

Shi Bhagwai Jha Azad
pur): Since he has raised

(Bhagal-
it, wyou
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have already observeg that there

should be a Cabinet Minister. I am
told the Government has taken some
precaution by drawing up some roster
for presence of Cabinet Ministers in
the House for fixed hours. You your-
self from the Chair gave the ruling;
if you want to reverse it I have no
objection.

Mr. Deputy-Speaker: There are two
ministers here—the Minister of Par-
liamentary Affairs and Mr. Bhagat.
Let us go on. In the meanwhile some
Cabinet Minister may be sent for.

Shri H. V. Koujalgl: There is an extra
cesg levied on khandsari, It is more
or less a small-scale industry, The
Finance Minister should see that this
additional cess is removed, so that
this industry may thrive. When there
is an additionat tdx @n sugar, thig is
the only industry whicn c¢dn supple-
ment the requirements of sugar.

The last point I want to stress s
about prohibition. Though there is
a Directive Principle in the Constitu-
tion, unfortunately some States follow
it, some follow it partly and some do
not follow it at all. For the last 1 or
2 years, conflicting opinions have been
expresseq and this government was
kind enough tg appoint fthe Tek Chand
Commission. Tiat report was sub-
mitted about 2 years back. It has
not yet been discussed and no decislon
has been taken on it. Especially in
Mysore, there 1z much agitation among
the workers in particular. You also
know, Sir, that one Prohibition Min-
ister had to resign. So, it is better
that the Tek Chand Committee’s
report ig discussed and a final decision
taken, so that there should not be
any agitation throughout the State.

Shrimati Renuka Ray (Malda): Sir,
the Economic Survey has recapitus~
lated the measures that have been
taken last year in order to trv and
remove some of the economic malalse
that hag surrounded the country, These
steps were calculateg to check the
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depletion of our
resources and curb
gpiral of prices.

ot Wime A & ®iE) ¢
ST o gaT & S AN &

Mr. Deputy-Speaker: The bell 18

being rung. The Bell has stopped

ringing. There iy no quorum. The
Bell may be sung again,

There is quorim now. Hon, Mem-
bers will please sit in their seats for
some time so that quorum may not
be challenged. Now, Shrimati Renuka
Ray may continue her speech,

Shrimati Renuka Ray: Mr. Deputy-
Speaker, Sir, 1 was gaying that the
steps that had been taken last year
to try to meet the economic situation
and to get over the illg have been re-
counted in the Economic Survey.
These include a number of measures
and the unprecedented measure even
of having a supplementary budget.
But, unfortunately, due to certain
other factors that have arisen these
measures did not have their salutary
effect and no apprectable difference
has been made in regard to either
cheeking the inflationary spiral, al-
though of course actually the rate of
rise in prices is a little less this year
than what it wag last year at this
time, or in repard to the depletion of
foreign exchange resources to any
great extent. But I would like, how-
ever, to congratulate the Finance
Minister for having placed the actual
situation and pictured it go Jucidly
and cogently both through the Eco-
nomic Survey and his Budget Speech,
because he has had a short time only
lo understand and te be able to put
it forward so well . .. highlighting
major issues. It shows his grasp and
the strength of his . . ,

w1 wWiew ®w Wy SOTeE e
wEEg, §57 # §F wuy A g § )
Mr. Deputy-Speaker: Quorum has
been challenged again. The hon.

Member may resume her seat. The
Bell] is being rung.

foreign exchange
the inflationary
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There is quorum now. As soon as
the hon, Member begins her speech
hon. Memberg go out. I would request
hon. Members to sit for some time
until other hon. Members come in
and there is a'ways quorum in the
House.

ot frafe  fam (Fiferd)
warfaT F ®1§ 7@ 7 |

Mr. Deputy-Speaker: It is Govern-
ment's business to maintain quorum,
It is your duty to see that there is
quorum in the House. Yes, Shrimati
Renuka Ray may continue her speech
now,

Shrimati Renuka Ray: Sir, I hope
this constant interruption would not
be allowed to take place, because
otherwise there will not be continuity
in my speech,

Sic, 1 was saying that the resultant
effect of all these measures has not
brought in the anticipated results
because of various other factors that
have entered in the scene. One of the
main factors is the fact that there has
been a fairly widespread failure of
harvesty in the country. Others are
the aftermath of Pakistan’s aggression
on India and the pause in aid. Then,
of course, there is the huge accumu-
lation of debt repayment and interest
payment on debts which is catching
up on us,

Another factur, which is not includ-
ed in the Economic Survey and
which T would like to point out, is
the deliberate method through which
our self-confidence is being destroyed
in the country. I shall refer to it
again. I would like to concentrate
for the moment on this accumulation
of the huge debts, the servicing of
loans and the interest charges on
external aid. I am not against exter-
nal aid, I realise thaf in today's
economy there must be inter-depen-
dence of nations, gnd I myself would
call attention to something that has
been said by George Woods in his
article on “Development Decade in the
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balance” in which he says, that unless
the development decade, as President
Kennedy put it receives g greater
sustenance it may in fact recede into
history as a decade of disappointment
for the developing nations. He also
points out, later In the article, that
the solution of thig debt problem is
within the power ang means of the
developed countries, they can ease
their own problems and they can dis-
pense tinance from other channels.
He points out that the IDA which
does not charge interest but only some
service charges 1s the best method.
That is for the developed nations to
decide, but so far ag we are concern-
ed, surely, it is upto us to see that
the aid is brought down to the mini-
mum that is really required.

On this, sir, I have something to
say. The Finance Minister, I am
giad, has pointed out in his speech
that Rs. 460 croreg of external bor-
rowings has been budgeted for and
this ig exclusive of fresh accretion of
PL.480 funds to the extent of Rs, 230
crores. Some hon. Members have
been criticising the Finance Minister
on this acrount, I would like to point
out that he has brought forward in
his budget speech in two or three
places this point and tried to bring
an awareness or consciousness with
regard to PL.480 funds. Because it
is in soft currency many of us seem
to forget that it is something which
we have to pay back with interest.
Nevertheless, we are reaching a posi-
tion in which wg may be trying a
better round the neck of future gene-
ralions from which they will never
be able to get out. Therefore, it is
very essential that we take proper
cognisance of this particular business.

Then I would like to say a word
about the pause in aid. It is very
significant because it brought to us
the realisation of the necessity for
self-sufficiency. But what has hap-
pened since then? It is true that the
Tashkent Declaration has brought
peace between India ang Pakistan.
But what hag it to do with our not
realising the significance of pause In
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aid? Why is it that the move for self-
sufficiency is being forgotten in the
country again! The manner in which
people responded twice within a few
years when our nation was in danger,
that wonderful response could have
been brought to bear in creating a
situation in which, to the extent pos-
sible we can be free of aid. T do not
say that we should be free from aid
altogether but we should move to-
wards that objective. Now what we
find is that even in PL.480 funds we
arc accumulating a huge debt.

Then I come to food. I must say
that the absence of a proper national
food policy as a short-term measure
in the scarcity conditions prevailing
in the country is leading us to a very
grave situation. The fact that there
is taMure of harvest in India this
year does not mean that oe are
absolutely devoid ot food. There has
been exaggeration of shortage of food,
both within and outside the country
with the result that people have
started hoarding.

Unless we make the States believe
that India is one country, we are not
going to solve the food problem. We
must follow a food policy by which
there is equal distribution of the
available food. Now the utmost that
some of the States are willing to do
is to give up their surplus for the
benefit of the deficit area. I do not
think that is a right policy. The
right poliey is to distribute the cereals
equally among the people, irrespec-
tive of the area in which it is pro-
duced. It is with this idea that
statutory rationing was introduced in
big cities, because they were acting
as dragnets for the supply in the
nearby areas. If there is statutory
rationing in big cities, then there can
be free movement in the rest of the
country by abolishing zones, Govern-
ment do not at present have an ade-
quate administrative machinery to in-
troduce rationing successfully all over
the country. 1
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Now I come to what s happening
in my own State. I believe there has
been a planned and deliberate attack
on Government properties, particu-
larly railways gnd transport in order
to bring about chaos in the city of
Caleutta. There has been fomentation
of trouble by peop’e who dp not wish
to see a small State which is defich
in food succeed in regard to procure-
ment and distribution, because they
feel the very base on which they
would have to appeal to the country
in the coming elections is belng cut
underground by the Congresg Gov-
ernment. That is the base of all
trouble, So, 1 say with all respect
that the Government must take up
the challenge without any apology.
While the Government must make
proper arrangements for equal dis-
tribution of food in both deficit and
surplus areas throughout the country
they must now allow interested poli-
tical parties to create trouble for
their own benefit.

In this connection, I would like to
give the House some of the figures in
regard to supply of foodgraing to
Bengal. When the procurement drive
was started, West Bengal asked for 8
certain quantity of foodgraing from
the Centre. The Centre said that
they would be able to give only 1 lakh
tons of rice. West Bengal said that.
in that case, it should be given 19.9
lakhs tons of wheat, The actual
supply that was received by West
Bengal wag 6:5 thousand tons of rice
and 1:18 lakhg tong of wheat, which
is inadequate to meet the demands
even for two months. When the
supply ig given to the State on a
hand-to-mouth basis it is difficult for
the administrative system to carry on.
Yet, it is doing fairly well in many
of the districts. In those districts
where there has been difficulty—
which naturally causes discontent—
trouble is created gnd advantage Is
taken of that by interested parties. I
am bringing thig to the notice of the
House because an attempt is being
made to blacken the image of the
Chief Minister, which is absolutely
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wrong. As | have not the time to
dwel] at length on this subject, I
shall take some future opportunity to
speak on this again.

Before coming to the budget pro-
posals, I would like to gay that the
cut in expenditure of government is
a good thing. I am glad that the
Finance Minister hag called attention
to the need for bringing down expen-
diture in all sectors of Government.
But I would make an appeal to the
Government that the cut in expendl-
ture should be only In regard to un-
productive expenditure and subjects
like socia] services, education and
hea th should not suffer for want of
funds. The expenditure on general
administration was Rs. 20.86 crores
in 1964 65, Rs. 23.62 crores for 1965-
66 and it is Rs. 25.15 crores in 1966-
67. For education the provision was
Rs. 76.31 crores in 1064-65; the
actuals came to Rs, 80.53 crores, Now
it has been brought down by Rs. 3.3
crores in 1866-67. Whereas the ex-
penditure on general administration
has gone up, the expenditure on edu-
cation has been brought down. I am
calling attention to this because in
spite of all that is said, we still do
not seem to realise the importance
of human resources. 1 hope the
Finance Minister will help to see that
while the best utilisation of resources
takes place in every sector, including
education and other social services,
it is done without curtailing the es-
sentialities for development.

Now a wora about the budget itself.
For want of time, T am not going into
the details of the budget proposals.
First I would like to point out that
enough stress has not been laid on
the collection of taxes, specially
income-tax. I wish that a little more
stress is lald on the collection of
taxes,

14 hrs.

I am glad that the Minister has not
brought in the question of black
money and glving further concessions
to It which well might have been. In
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any case, while we should not give
concessions to black money, the
machinery for the colleclion of taxes
need to be greatly improved. If it
is done, I am sure that we will be
able to cover some of the gap that
stil] exists, and even reduce taxation
in the future,

So far as the resources ure con-
cerned, I cannot deny that resources
have to bp raised in the present state
of our economy because too much of
deficit finansing wou'd be bad,

As far ag rise in personal income-
tax is concerned, I would like to bring
one point to the notice of the Minister
and that is in regard to the differen-
tial treatment that actually results
between those who have fixed incomes
and those who evade taxation. Since
our machinery for the collection of
taxes is not gs good as it should be,
1 think, we have to take cognizance
of thig and bring in some measure—
I hope, some amendment in the
Finance Bill will be brought by which
those who have a fixed income do not
have to pay the same rate until such
time as we are able to have a proper
tax collectiun machinery for collec-
fion from those who have no fixed
incomes. I hope, this matter will be
taken into consideration.

There are some good points in the
Budget proposals. I have no time
particularly to point them out, but I
would like to bring to the notice of
Government that I do not understand
why expenditure tax has been drop-
ped. The Expenditure tax is not
meant to collect resources; that was
not its intention. The intention of
expenditure tax was twofold; firstly,
it I1s a curb and keeps a check on the
wealth-tax and, secondly, what is
more important still, it is the strue-
ture for the future. Instead of having
tax on incomes, it is tax on expendi-
ture which should gradually come.
Therefore it is reversing a good deci-
sion to do away with expenditure tax.
1 hope, in the Finance Bill this will
be restored,
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So far as indirect taxes are con-
cerned, while we realise that the
incidence of such taxes falls on the
consumer, I think, particularly sugar
and fine cloth are itemg which are
well chosen. Sugar and fine cloth
are items which are goog foreign
exchange earners. So, it will serve
a dual purpose for it will release them
to some extent from the demand in
the country and go to earn foreign
exchange for us.

One more sentence and I  would
conclude. I had mentioned first that
there is g crisig of confidence amongst
us. It is true that we are facing
great difficulties today. [t is very
true; but, nevertheless, we have no
reason to forget that we as a nation
have gone through many difficulties
in the past, that the people of this
country have the ability, have the
latent powers within themselves, and
it is wrong to destroy our own con-
fidence in the manner in which we are
all doing it today. I do not believe
in frustration, though 1 do believe
that one should not be complacent. I
do believe that we must do all that
is possible to overcome the ills that
face us today; but I do not believe
that we should destroy the very
confidence on which we have to build
for the future generations. I do not
believe that we should destroy that
confidence. This is being done from
al] sides. I appeal to Members of the
House, on whichever side they are,
that we should get together to over-
come the illt of today and with a
combined endeavour bring in condi-
tions through which self-reliance is
encouraged in the country and I am
sure the people will be behind us in
such a move.

With these words, Sir, 1 support the
Budget.

Shri Karnl Singhji (Bikaner): Mr.
Deputy-Speaker, Sir, at the outset I
would like to congratulate our new
Finunce Minister who in such a brief
period was ghle to present a balanced
Budget before the House, I would
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also like to congratulate him for the
realistic manner in which he carried
out the promise of his predecessor,
Shri Krishnamachari, regarding ex-
empting the police forces from the
operation of the estate duty when
killed while fighting an enemy., I am
particularly giad that he was brought
this with retrospective effect so
that it covers the recent Indo-Pakis-
tan war in which many brave police
personnel gave their lives for the
defence of their country. I am very
happy that, in spite of the fact that
many of us have been in this Parlia-
ment battling for exemption for the
police force from estate duty for
a'most 13 years, now at long last this
hag been accepted.

Nobody could ever apprdach the
question of a Budget unless it is exa-
mined in terms of the poverty pre-
vailing in the country. Every time a
new Budget is presented new back-
breaking taxes are introduced gnd the
question that the citizen wishes to
ask, and very rightly so, is as to
what Government propose to do about
this immense wastage of pulbTic funds
both at the Central and at the State
levels. You know as well as I do,
Sir, that in & huge country like India
with crores of rupees to be spent on
different nation-building projects un-
less the loopholes are plugged, a great
dea] of public money is wasted gnd
squandered. For example, we have
only to go to the States to see the
treatment that they mete out to the
funds that are given to them from the
Centre as Central aid for the Plan.
Those monies are spent without the
same feelings as if the monies were
from the States. The important thing
is that there should be a directive
from the Centre and also from the
Planning Commission to the States to
ensure that these public funds that
are given to them in the shape of aid
really do yield something of intrinsic
worth when it comes to spending.

I would just briefly say a 'word
about the national remittance gcheme.
The recently introduced National
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Defence Remittance Scheme has been
extended, I believe, by three months
The scheme should have been put up
on g more permanent basis so that &
large number of Indian nationals liv-
ing abroad, who have funds to remit
and invest in this country, can be
assured of a long-term policy. This
would also have ensured a continuous
and regular flow of fureign exchange
from abroad and this flow of foreign
exchange would have eased the
present crisis and would have helped
in relaxing the many controls as
regards raw materials, compoments,
machinery etc. needeg for industry.

But one of the biggest problems
that the present Finance Minister or
his successors will have to grapple
with is the guestion of eradicating
poverty from the face of our country.
Hunger stalks thig nation from year
to year. We have had good years and
bad years. This year happens to be
a bad year with regard to famine;
but poverty keeps on stalking this
vountry and nothing tangible, nothing
classic, is being done to see that the
living standards of the people of our
country go up. The cost of living has
increased and we find that in spite of
the promises of socialism from the
Treasury Benches, the poor man is
suffering just as much ag he did at
the time of freedom.

The slow pace of the administration
and its resulting red-tapism has com-
pletely created a cobweb of lethargy
in the administration and I am sure
even with the brightest of ministers
trying to get a move on we really get
nowhere. I think, if we want to build
up a strong country, a dynamic
socialist country, it is important that
the machinery begins to grind a little
fagter. If we go on at our present
pace, 1 have no doubt that at the end
of a decade or even two, India's
position economically will remain as
it is today.

The per capita increase, which the
Planning Commission claim to have
gone up, 1 am afraid, is pruely mar-
ginal. At the time of independence
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a poor man perhaps did not have a
cycle or a radio. Almost a generation
later, perhaps some homes do have a
cycle; maybe, some of them have a
radio and a very few have an electric
light. But s that all that the people
of India aspire to; or, are we now
as a free country aspiring to some-
thing better in living standards? I
hope that In the next five-year
period, by the time of the end of
the Fourth Five Year Plan, Govern-
ment will see that the midimum wage
to any Indian citizen will be Rs. 500.
Unless we achieve that target, all
these Plans ang everything is purely
beating about the bush because the
man on the street, the man in the
villages, does not fee] that the Plans
are really and virtually deing any
good to him.

I shall once again go back to my
pet subject of family planning. It is
nine years now since I have been
speaking on family planning in this
House and 1 would not have done so
again because I know the Government
have now caught on. The hon.
President's opening remarks referred
to the population increase. The Food
Minister also, when he spoke made a
reference to the population increase
in relation to food production. But I
would like to make a mention or two
here about some new figureg that 1
have collected gnd which, I think,
will be of some interest to my col-
league here. Rabindranath Tagore,
one of our greatest leaders had once
said:

“It is cruel crime thoughtlessly
to bring more children into
existence than could properly be
taken care of.”

And that must have been half =
century age when that great man
made that remark.

I will give you some more figures
which, I think, will illustrate my
point of view a little better. In this
context it would be interesting to
quote from the report of the Popula-
tion Council, 1952—84, established in
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America and financed by the Ford
Foundation, the Rockefeller Founda-
tion, etc. On the population situation
of the world the Report says:

“The population of the world
at the end of 1952 was about 2:6
billion or 260 crores; at the end
of 1964, it was 3:3 billion or 330
crores. The world is now adding
over 65,000,000 people a year or
about the popu.ation of England
plus the Netherlands plus Swit-
erland, or 1,250,000 a week.”

According to the latest United Nations
faigures, the population of the world
15 now growing at just over 2 per
cent a year. On this assumption, the
Report goes on to say,

“At 2 per cent a year, the
number doubleg in about 35 years
g0 that at the next turn of the
century the population of the
world will be nearly 7 billion or
700 crores if the present growth
rate continues "

Further the Report says:

“The current situalivn can be
put into some perspective by the
following fipures. It took all of
human history upto about 1850
AD. to produce a world popula-
tion of one billion; it took only
75 years for the second billion
and 35 years for the third; at the
present rate it is taking only
about 15 years for the fourth and
it will take only ten years for the
fitth billion.”

A

Now, I will just give a few figures
to illustrate an gnswer to a guestion
which perhaps some of the people
ask: What happened 50 years ago?
Was there no population problem?
How suddenly has this come about
now? If we take the ten year period,
1891 to 1801, India's population in-
creaseq by just 5 lakhs in 10 years.
Let us go on to a later period, 50
years later, 1941-—51 when India's
population increased by 38 crores.
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If we take the period of 1881171,
India's population incremse is going
to be 10.80 crores, that is, three times
as much, The problem, therefors, is
to examine these matters in a proper
perspective. Sometimes, there is some
misconception in the minds of “the
people to think that perhaps the
birth-rate has increased which is not
true as gome of the figures will illus-
trate. During the period 1881—1881,
the rate of birth per 1,000 population
was 48.9; from 1931—41, the rate of
birth per 1,000 population has gone
down to 45.2. On the other side, the
death-rate has also come down. In
the period 1881—91, the dEath-rate
per 1,000 population was 41.3 and
during 1931—41, it dropped by almost
25 per cent, that is, to 81.2. This
proves that we have better nutrition,
better medical care and far more
people living to longer ages. Because
of all this, the family planning and
population control has become very
important,

I had gsked the Food Minister at
one of the meetings of the Consulta-
tive Commitfees ag To whether in his
opinion he or his successors could
feed a population of 100 million peo-
ple at the end of 35 years from today.
I think, that is a question that any
Indian citizen has g right to ask
because today we are living on the
mouth of a volcano. Every single
day, in this House, the food question
is being debateq and, I think, our
Finance Minister and the Planning
Commission might very well tell the

.country if they will be in a position

to feed 100 million people gt the turn
of the century or 34 years from today

and, if not, what dynamic steps are
they taking to control and curb this
fantastic population increase. If you
do not answer this question now which
you should, your successors will be
in a hot soup. What I think is that
this question can be solved now
before the trouble actually grows.

Then, the questlon of unemploy-
ment has been bothering the entire
nation. The youth in our country
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today findg itsel{ absolutely defeated
because no avenues of jobs are open-
ed to them. I have a very interesting
clipping from g newspaper which says
something about the Fourth Plan
which will provide 20 mHlion more
jobm IL goes on to say:

“The number of the unemploy-
ed will rise to 15 million at the
end of the fourth Plan as compar-
ed to 12 milllon at the end of
the third Plan . .."

It meang they are creating some more
jobs but not enough for the increase
in population. It further says:

“The Commission has estimated
that with an ouflay of Rs. 21,500
crores, the fourth Plan will be
able to generate about 20 million
more jobs, But the number of
new entrants to the labour force
during the Plan wil] be about 23
million. Thus three million job-
less will be added to the exlisting
12 million at the end of the
fourth Plan.”

So, the problem st continues.

The War hag done a great deal of
good to our country in one way. It
united the country; it brought us all
together; it made us into a cohesive
force; it gave us something (o stand
up, something to fight for. 1 think,
still gome good will come out of it
and give our Government g strong
purpose to fight some of the problems
that afflict us.

The questivn of quality of man-
power has been bothering me a great
deal. A little while ago, I circulale®
a paper on this to all my brother
Members here. When you ask the
Planning Commission as to what they
are doing about producing the right
quality of man-power, most of them
will answer you very simply that the
number of doctors, the number of
teachers, the number of scientists, etc.
is increasing everyday in the country.
We know that too. The question is:
Are these scientists, these doctors,
these teachers, any better than a
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generation ugo? You know perfectly
well that the boys and girls coming
out of our schools and collegeg are
not really educated in the way that
perhaps they were a generation or
two ago. What ig the reason? The
reason is, mass production, You are
turning out boys and girls out of
your schools and colleges who are
absolutely half-baked and half-edu-
cated. You only have to make a
cross-section survey of a college
student and see how his knowledge
is, Now, 1f we proceed on the
assumption that that is the man-
power which is going to build this
gre@t dynamic sociallst country or
that is the man-power which one day
wiil deliver the nuclear bomb to you
to fight our enemy, I doubt wvery
much if India or any country in the
world can ever achieve anything of
that kind, unless your man-power is
vf a first-rate character. No secona-
rate man-power can build a tirst-rate
country. We have to assume that
it is only a first-rate man-power that
can build up a first-rate country, So,
as you plan your river valley pro-
jects, your defence projects, in the
same way, I think, the Planning Com-
mission can also plan for the right
type of man.power. [f they gtart it
from now creating conditions so that
in the homes people would have re-
latively more peace of mind to devote
to the education of their children,
creale a consciousness and have more
parent’s clubg In the country so that
parenls cou'd get together and dis-
cuss the problems of the future gene-
ration, I am sure that all of us put
together can bring gbout a generation
which is superior to what we are
having today. You and I, as parents,
know perfeatly well that none of us
are satisfied with the type of man-
power which i3 coming out of our
homes. We parents tend to blame
our children, But something is wrong
with the quality of education itself
which is given to them. I am sure,
every time the Finance Minister
brings forward new taxes, he creates
more problemg for the parents, prob-
lems of such a magnitude, that they
hardly ever find time for devoting to
their children. I feel some of these
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problems put together have to be
solved by us and an answer found.

Let me just mention briefly about
the famine conditiong that prevails
in our country and in Rajasthan parti-
cularly. 1 would only like to say now
that we have the experience of the
famine that took place two years ago
and that Government will take steps
well in advance to see that the famine
problemg are combated in the correct
way and that dovody is ever allowed
to die of starvation. Further, I hope
that the questions of fodder {for
cattle and drinking water in soma of
the desert areas of Rajasthan partl-
cularly and in other parts of the
country which are afflicted with the
same problem will be gone info now
before the summer sefs in so that
the people suffer no hardships.

I will briefly mention something
about the foreign exchange problem.
I do not recall as to how many years
ago I had observed on this matter,
but I do remember having said that
the Government hag to find a solution
to the foreign exchange problem. If
you keep on asking the mnation to
tighten its belt year after year,
decade after decade, generation after
generation, Mr. Deputy-Speaker, I
doubt whether any country can take
it long enough. I realise perfcctly
well that the foreign exchange prob-
lem exists and a great deal of it 1s
perhaps due to the mishandling of
the Finance Ministry., But if you
keep on having these problems over
a long period, it is perfectly logical,
although I agree that it is not correct,
that the citizen will revolt against it
and he will find ways and means of
defeating the objects for which we
stand.

I will just briefly give you one of
the experiences I had in the present
context, but in a humorous way, of
meeting 8 man who told me that “it
is perfectly normal in India toflay o
be asked as to who is your dentist
or who is your doctor or who is your
tailor; that was asked even g decade
ago, but now it is perfectly logical to
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be asked as to who is your bootlegger
or who is your private smuggler”. If
2 situation like this exists, then how
on earth can we solve our problems?
The Government has to think serious-
ly that they cannot possibly starve
the country out of tne necessities of
life for any length of time, certainly
not indefinitely; if they do, as the
saying goes “..necessity is the mother
of invention”, the people will find
somz way-out and you will find, in
Bombay and Calcutta, shops full of
smuggled articles. That Is only one
proof of the case.

I will just briefly mention some-
thing about the f{unctions of the
National Rifle Association of India
because I am wvery closely associated
with it. As we all know, we have a
great deal of interest, even in our
own House here, in rifle shooting
movement. We have plans to train
two million people every year in the
art of rifle training to provide a sec-
ond line of Defence. You will be
surprised to know—although such
things should not normally surprise
any one—that our country, in spite of
the fact that small countries like
Cambodia, Thailand, Burma and
Egypt have gome of the finest facilities
for rifle training and ranges, despite
our having one of the biggest nattonal
rifle associations in the FEast does
not have a single range gt its disposal
to train its shooters. For years we
have been frying and batiling with
Government ang we have had various
assurances that the natlonal ranges
would be made available to the Asso-
ciation, but right upto now, not even
a single inch of land has been given
where our shooters can learn and
train. I sincerely hope that the Gov-
ernment will fing a solution to this
problem as ston as possible.

A similar subject connected with
the same movement is that of manu-
facturing of guns and ammunitions
for the training of civillan shooters
throughout the jength and breadth of
Indla. So far the entire movement



General

5369

is dependent on what is produced by
the ordnance factories. Ever since
we went to war with Pakistan,
ordnance factories—quite rightly—
geared themselves up to defence pro-
duction. No ammunition ig available
for training of civilian shooters in the
country. A little while ago, we had
asked & question on the floor of this
House from the hon, Minister and he
had told us that they were hoping
that the production of arms and
ammunitions would be allowed in the
private sector, I hope that the
Finance Minister will see that some
such scheme js started as soon as
possible and that guns and cartridges
for civilian use ang for rifle clubs are
manufactured in the private sector in
our country.

Coming to the question of high
power transmitters, for the )ast four
or five years we have been hearing
on the floor of this House about this.
Ever since the Chinese debacle, we
have been battling with the question
as to how to fight the pernicious and
poisonous propaganda of Pakistan and
Chinu, put together. Every time we
came some way near solving the
problem of high power transmitters,
something came in our way. Even
today, after the two wars against
China and Pakistan, India has no
high power transmitter and we are
still in no position to counteract the
poisonous propaganda of our enemy
countries. 1 hope that some steps
will be taken to see that something
is done as soon as possihle.

Coming to the question of food
shortage, the matter has been dis-
cussed in this House sg many Llimes
and 1 do not, therefore, wish to take
too much of time on thig subject.
But 1 feel that some emphasis will
have to be laid on mechanized farm-
ing, on large-scale mechanized farm-
ing. There has been a suggestion
made that Jlarge-scale mechanized
farms be put up in the private sector
so that large-scale production of food
can be achieved. I do not know how
far this ig feasible, but I think the
Government may certainly wish teo
consider this proposition. ’
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They may also have to reconsider
the question of land cellings as the
problem is very much tied up with
the socialist philosophy. At the pre-
sent moment, with the fragmentation
of the land gas it i3, many of us have
found that production per acre |Is
going down; that these land holdings
are not economical. While I am a firm
believer in socialism and in trying to
help land ess labourers, 1 hope some
solution would be found to the food
problem anq for having large-scale
mechanized farms in the country, the
pace of which has to be accelerated.

Briefly dwelling on the question of
the Indian Airlines Corporation, I am
pained to say—1I think this experience
iz shared by many other members also
in this House—that the Indian Air-
lines Corporation, ever since it be-
came a Corporation and lost all com-
petition, has gradually gone down the
drain, I will not go to the extent of
saying that the L.A.C. today is a third-
rate organisation; that would be un-
fair, but I can certainly say that ii
is & medium, second-rate organisation
ang those conditions are something
which we are not proud of. I have
flown in the last few months in the
LA.C. flights many times and it was
not always that the crew were very
friendly and I found that the planes
were dirty and the gchedules have
gone hay-wire completely; of course,
I can understand; it was because of
the various accidents that we have
suffered, 1 feel that the time has
come when the Government should
allow the other airlines to operate in
this country and take gway the mono-
poly of the LLAC.; otherwise, I am
afraid this 1AC. will go down the
drain, even more so.

1 wish to say gomething about &
subject on which a great deal has
not been said in thig House and that
is about the question of recognising
the Rajasthani language spoken by
two crores of people, in the Eighth
Schedule of the Constitution. I do
not want to go into any controversies
and I shall qualify my statement by
saying that we, In Rajasthan, are
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great believers in national integration,
in emotional integration of our coun-
try, and we do not believe in frag-
mentation or chopping off or changing
of any State because we feel that, for
years to come, this will set a bad
precedent; all of us must work for a
cohesive country. But since we have
accepted the formula of linguistic
States, we feel that, as g first step,
the Rajasthani language should be
accepted and put gn the Statute Book
as the fifteenth language and members
irom Rajasthan or others who wish tu
speak this language should be allow-
ed to speak in Rajasthani language
in this House. I think it was extreme-
ly unfair that, when the Constitution
was made, the Rajasthan Governmen®
at that time said that Hindi was their
language. I do not oppose that; I am
¢ great believer in Hindi and I fee:
that Hindl is perhaps one of the
strongest binding {orces that we can
create in the country, but that does
no mean that the language ol two
crores of people can be completely
forgotten. Rajasthani is an old lan-
guage; we use the Devanagari script,
tut nevertheless it is ag different from
Hindi as Punjabi or Gujaratl or
Marathi is and 1 hope that the Gov-
ernment would consider this matter
and appreciate that the reguest that
we make is constitutional, that nome
of us is threatening to become human
bonfires or to create morchas. We
request that our feelings should be
taken into account and if you doubt
what we say in this matter, the same
can be put up at the time of the

General Elections and the public
view taken on the matter.
Shri P. Venkatasubbaiah (Adoni):

What about Maithili?

Shri Karni Singhfi: If the question
»f Maithili iz taken up, we will be
very happy to support it, but that
does not mean that the claim of
Rajasthani language, which is spoken
by two crores of people, can be total-
ly overlocked, more so because the
Congress Chief Minister. at a parti-
cular moment, happened to agree to
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that. I hope that it will never become
necessary for the people of Rajasthan
in resort to strong measureg to have
their language accepted, because we
make this request in all humility and
we hope that Government will put
fair-p'ay into practice.

1 shall conclude my remarks wilh
once more congratulating the Finance
Minister for having produceq a first-
class budget. I sincerely hope that
within the next five years we shall
achieve one of our goals, namely the
liquidation of poverty in our country.
If we do not, then all the budgets
that we produce cannot justify our
rxistence,

sitera froraory feferar (rforre) -
INAs WEET, wTow F & wew
wEET & ¥fa HAAT ATATT S HEAT §
fF 3T 7 AR T wrwdt oo Fasme
a1 w7 &1 waae foam

frw qelt oY gr7 SEIT BIEAW
fasr § qa & wfas 7 Iennaq #71 qfz
Aar wAr g€ At O o7 fan
nal g, FEA A4 e ¥ w1 497 {w
Fuwi & s A il § fa
Tome qraEcr fafaa @), w9 gfe
7Y IR 59 F A1 §S W A
wot a9e ¥ wegw w1 of 1 fadw A
i A 2e g fear o O fadiie
e ¥ @z 4y k| o agfoaal & G
e gt T A e w1 feafa § gurgrm
oy foreeit % ama A frdsl ¥fem dar
A€t gon | waqE ¥y fewr ¥ gw @
Frsiperéy & fis ot W wfiat & 9% #@
FT w¥ oY aa s feafer & fmior
*% forq & W %7 JeUTEA AT A,
foratr % g o 3 AY7 T F Aw A

s @
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14.32 hrs,

[t warsrerme scim fsrge 1]

W Hgwy, WA e -
1€ #14 & fau w71 fear o9, s ¥
qmt F1 wEE fFm o, 99 & fau
% erd wY v fordew wqee A
“aree nifrer ¥ IO wIW @9
& aifas wfgdws & s da & o
wTae aqr qfeers daT ¥ gohfa,
AT AT T SEEsl w1
Wt # OF e e w frare
sz farat &, O gt gfeewior T w -
sorrelt ¥ aifereiter af s a1 F ggmaw
& w9, 99 frare w1 & gag & |
st g1 ¥ fawr & avew ¥, o
us %51 warw gem fom & oalgm
wfoagi £ g7 v o agraan fawr aie

T qd A Ra7 v HEw H
fawrt syem femn &, fF o Ao
s Hifrae o Ik oF arfoeg #
37 =1 faare fafomr & fao qam w7
IA F oAt wfeameg! wr qwET AR |
|y § T A J Ffeargat §, Aiam
afcfeafaat @, & 3= a1 at ¥ aqemt
ord, AW T WKET § X9 a<g W
oAl faer sma fom & gren wrer w6
wwiv fegfr w1 qwmem v fmior &
wral & Y ¥w & gywew wie, aow
W feamr &, Iw w1 ogw wel wwv
W T T TEAfadT & fgw W o6
v |

awrafa aglaq, faw et wgET A
A a9 A N FLw Fo7q § wArdATTAE
w7 H F I TEY AT F GICF e Awr
&, wfw safel, woofaal & 39w 10
sfawa ¥ W1 9T W ¥ A T W
W Y ot wfas 97 ™ | A A
wrameroor fegfar § 1 gt wore ¥ T ww
5T 8 ¥ oY, 39 FY a1y A7 wiew
qF AT Y | T AW F T AT AW
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T 0T ¥ A ¥ sy A frwnT g
& fr vy g 10 wiowmr ¥t qfere
frwre arft wve Qe §, W= I
TvE  FTH AfaE AT A
t AtTe A IR A g o w
T Wit wifsg & Wt FTom o
vy & faw Wt WKy & frdee v
fis 2w & gam w1 7 faeft qar W
gafer 33 & fou & g5 10 sfem w7
s o qAfraTe &%

& 1965—66 ¥ T fw fagkr ad
¥ foreet = &Y ot 37 & wfus aww
X &1 oY farer welt ot & oA wrawr §
s faaT a1 g g gy T
farer wiefr oft w1 o< gw w@ WY M FEO
grn s x@ w4t F1 fem wwre g T fen
ama | A feafs # on qogTET
e gw & arewr &7 o & Fe ot §9
T G &) 4T § I 4T 9T TF W
w7 wE are IF 97 faare w0 @
g ®r wgfe ®1 fogd 7 o 2wl
I AR AN W TR E | 9y
gmT wiew T sofre faere
dar =ifgy &w @1 g2 <@, Fore ¥
& ot gwar ar, 3y W @ g g
T wF A ATATALT WTHT W ;1
mar § | W " oA A g fn ooew
1 | w1 WYl wfAar @
TN A ooft Formfy ¥ ooff g
ar 1 afx goft € adfr & aw grew o,
o i frer ey off wanf adY amd €Y
AY JeaTe 3 a3, A g WAt

Y@ T § w-w1 (gEwddhe
dem) W gl w7 (free dw) @@
wz 7 agfemd &1 i &, wfe o7 &
2w & fawre & fawia wwrawrdr Adff &
7 §7 & w1 wrwedt € A%t & | g A
Qifﬁ-!ﬂe‘ﬂ{ irksome tax ) #
For O GTHFTTEY STEEAT FT &S WY At
O & &7 ¥ aTei & WIAN wEgtea
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AV &, O w1 #7 ger w7 faer e o
¥ faeditg o Sfam waw woman §

wFFC WY AT WGT qT AT 6T
afz g€ & sa w1 Ar7 a9z, o favy-
F7 AT 9T TFAT | /TRy were? & wH
FY TAZ T TF g A o o T FT T
A TR R ATAI FT TEET EY EO
A Wi gT fAe ore, SoAr & &g
1 FAY F 707 G e w7 gf w7 F
e 7 faemy sjoft & T 1 TR @AY |
S oT oY w7 fardia e g

9 o o A FT O oFqr g,
IH & WTINMNA & ®OA0 W17 @ar &
fawrar 7T g7 T I 1 W Wl
FT ¥ I ANME F FH ¥ 79 gy A0
da # av 514, @ o7 fw W o
gAfEETT FT #FY B | qg OF qTHiaE
atT ¥

avafa m: & gt T mE
Sqd deafty Ao WX we R
w1 & & ot wg SR 1w
w3 % oF aga w7 fewn wfawf
ar fao® of #1 ¢ | @ Aq ¥ fawrw
aqr agt Y A7ar & wiew I qonfos
wCH I I F faw @i gaafa
A gwadia T F WA W
af sifer e & @ e @ &9,
IJGRT 97 ATfoTeT FT WYY FET gt
w% | afz faviy agrgaT 9 g1 a%r
a1 ST o oFy Tra 71 9fw 1 Aay
o q=man o g W g gamet
¥ gt Fwfa & wd

M AN &3 oad 9 e ¥ 9 e
& digel o WE & IEA # 4w
FEt &Y | g FTF IO T2W, TG 7
weg w3W ¥ qEd I ¥ FEw gy wwAar
afz ¥ ¥ wgdAfors ox fow ok A
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o &F ¥ wedl e B aE dam o
wgw fFgr o aFar € auT W TEI
Al #1 9f ¥ 19 g7 9% qgE
qgeTdr ST Fwd {

2w & fred qwrw 1 fa w gfew
¥ TEd gu T ATRTL A go Fa
Y T & faw au fad & a4 Aifa
aoaAr wifgy foag & wfuw & ofew
¥ ¥ weAe 99 &4 & fag ma 8
&) fvars &, 9% @ ¥ afc b
¥ wTeHw, SuWma ftoage &
fersrfor & fory P o Y O Eoftfora-
for savr 7 4% & ww gEw TN
WTHHT ¥ 979 6T |

T AW OF fawraeie g3w §
fam #1 afz &= & sEwET@T

agrar faw &t 38 & ushw gwlfa &
favre & @%ar & 1

7g ¥EA U @4F g g fFogEi
TG #Y WY AT WRW W Iq &
fosma & 3 wrawaw mfes agmmn
v TR FT & 1 g Tl A wafE
faefts wereen g & I wOT
a% WA g W #, @@ Mg §aw
Ft ¥ I dT FOF FT wrEAlwa
T¥ gAw g @T & 1 gaar & A, o
w7 Fgraar fas § sw qT s Y 3|
wt aga mfirs , ford gat o Y gaen
# frara weegfaa & & omam o
™ # agea A & fe ofver Y &=
M SATE FAT ATAWE F |

v & gwrfa 7gwa, AmF wRT N
wrsr &1 @ wrdx A fav@e g, 99
fawg % ot g e foar 7@ g7 vmar

% gw & grg sz ovar g
T 2w # a1 ¢z wrEx #1 fegfa W
ST ¥ aTAC WO et AT G
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ST /et A W g # Y war § v 0w
| Y WAF TG 9T TF & THIC HY
WAl F1 gHEATE g1 W §, SWH
# UsHfa®  qEl T g @ wT
HE ¢ | TH AT §1 AOAFAT W IIET
FUH W I G AT F1 AT A
T3 oY § 1w A A weT g d
ot fF wwer & smmr Y gl &,
AT AR FaT #1691 F Y §7 JuEal
H woy AR ¥ W g o §5 §
ug frar g@ %Y am ¥ 1 59 FT g
A g g | s -ggare WL
afrrt w1 ma 52 fagiy 9w 7
HUWFal FT qqe fear ¢, 9°€ &0
faset arfen fam & wigm & 3w #
%q TETL AT TeAE fhT § 4 g W
wifa wovfam g @@ |

Faract§ qw ¥ amamsi 1t feafa
faum & AfFT w7 99 owTT *) gL F
FT g1 3T 6 1T F1 g9 ®H &
faar ard o ooifas sgwal &
gfa & fag WIS wret sar F waer
w1 IWTE FT IN AR a0 famr o0,
| W W A qrar & ST &
fasas s & 97 & u=faindl om
ardt § 1 K® A 9 #1 @ 3o
farear arr amar #1 & I w1 goaf-
TR [AFAT qEQAT & |

gwrafa agea, s gu afFea
Fgg s IR T Mg o ot aEd
waHT FT WIHEY FHATEET & W0
wrfimn agf § SR w7 wfo7 offeafaqi
¥ ag 77 wwify, ag W 1@ dWE 9y,
AT § g TS W61 3 qTeT geAT
g1 & faindt o= & frdga w&it {5
g w f1 awfaw ofifefagi oY
g A FE WR 39 wfgw swman
A | T Rl B g oww A A
ganfa Agwa oT: g A
g
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o fawme qvdw (FeRR)
qarafa wgrE, 7 fre e aga
& weeger & 1 favr wwft wgew & W
oI & T FT AT AM@T §TH §Ed
wr wen fear & 9wd 9 fredr 4@
fo & w9f &1 W' & 1 ¥9 AT T
¥ S TATedl & o § Wi 1g
gL 9T gar & e | w=e ®
HTER ¥ W WAl & e § Ay
faame W& w W TH & @ Ao
#1 wfaw wre=ar @t gy & | 7T
qIET A T 9 T w47 F7 § W
meERAr W 57 ) fedr dIwosr o
oTq TG FT AT F@T FAT § TG TR
AT BT €, 790 grar § W 39w gra
7g wra gran § e 39 3w & weae fawra
fFaar gur & o 3w 1w feafa
"R ?

H#ETC & ST @ atg w1 -
WOEH gRAT § | TF AT g A qwa
a3 A g @, IT AW A fv &
ot 5 aqfame & 1 goo gar &
Fgfoa a9 | eqfed a9 o I AW
# gy § o0 fi wnfers gfeemor & wfa-
wret & | e drar & w2 AT a0 |
A 4T ATAT A9 I AW A v & A
fr gafamre =i § wfer xg fasmg
FY ATF AT ATAT & | §F AE T CEF
|IE §T I9E gHIL AAA ey st
wrad & fao wege fear & W g
wTERE W g Fifs 3w § mies 7-
i § o Iw ¥ Fawra &1 w0 FOAT
& o it B Frerw Adf gwm @
3 gfewrr & day gu faer st -
& ¥ 39T F9re, wig a9y 1 fgga 7
& e wegd fear & 1 ag o =T
gaq & A I wege fed § Iad
Ig %Y ay fraifea i § 1 wgl %
% qww qar g, OF At e wgfa
T &, qE W & W= wfuw feafa
wY feqe w7t | AfeT s w3 ¥ g,
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FUN & & g0 3w F w2 T g
&, a0 &Y T ot @ Y § 1 we-
faw wgm & @ afew § 1 73 wwmaT
a¥7 #f57 § e 97 2w 3 QY afcfenfa
DN @I FE A Iy G ?
form waTer ¥ AW ¥ weew qET FT o
& 15 St 70§ qfg gf & Afew
JEEA 3.2 @ TR IWT FC A
A g ¢ e At v amy oy #
W wrewr mgmt w ag
T afeTHeEre I ag w§ F G
R § W TR A W & @ A
& T ot g g ot

AT WEIRY ¥ T ¥ W W) aw
#1 wfew feafer #1 weger firar & Wi
forr Y a7 FT FvAT § IEE AN
¥ a5 1| W | FIT 51 A wAT
T AMET & | 7F fawr W w7 99
ot wrr & fr a7 #Y e Ak g
st ®1 ¥ ) It g dd awadt
e § s 3@ & a 78w @
EA AT qur F, oA 9x e
& 1 & o o wwwa f 7 o ag -
ardy awT §, 7 gg AWTAATEY Forz
afis g o fawdt ooz § | @y o
T At ¢ 1 I gfee & A awr wfy
d 1A fom i o IR g @R,
g T2 FT § TEFTH F@ ww@r g
*Y 5 Al FTrw F gEo, @ e
I &fm wEE gu & S awfe &
¥ gz AT A g 9 1 7 g, o
T2 ¥ T § 9g @R G g W
arfe< & i waeT waT qmarTo S 0
oRT | aTEY W1 Wi wT Woar
T gr &y § oy @ AW F
forq &t ok & dfe o ¥ aq I
Nwc awd § o Fr wd ¥ g
¥ a1 afaw v fasem ag ararm
at ¥ §f weew @ § 4 R o,
i, frw W @ g s W
i ¥ araTo AT § aRrT @y E
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W 9T & A § o1 3767 AT g
£ amar & | & at @wwan § fr o W
IEAaTm AR o a e s ag 1
HYT 1 FO€ 51 79 97 IagAr § f
awwan g fe wwd fau i o
fora® fie @ 99 #Y FTgT AT EwAT R |
& rgar § fr fasr vt s sw 9%
T s & | EE Ay wm v wY
TGET I T T AT | WA T wTH
T W THTAT TE FT § | a8 9@ Wi
¥ fordr w10 wTy % TFET @A @
fogsl fF age &% @7 W
far &1 awaT § | AERT SWIT w1
3T & A7 O | AH F AOLEEOT
< | fagdy s dead § aNfs Fm
#1 " AT § 3T o7 ofr T
X | At ¥ W W g
g Y war ate 2 §, vl avfe
9T e = 4y § Afe wgdy wfe
7T weft ww & 1 difem @ ok
) Te@ g @ Ay ¢ 5 e
aeafir ax oY diferm s o | ey
ft ez 7wy §, foar gom 57 &,
7 w1 uq B frerad & fag Wi
aogamT ¥ a & fag e A
afwT q THTAAT FTH IEA | G
wqox el s & WY it F, ag fra-
safaar %79 | g4 gq Ay ® W
wTT w4 A § awwar § oo ey
wigT g qzr aHit | s W, wfeg
az & fs F72 v goeTC W ST st
&, srefrg ORI wEM & FAET §,
qre ANIG wEw F oy &, FTET T
FrifaTw €1 K gw ¥ g wrea goeTe
& g F w1gan § fv ag WA
% ot v dqfas &7 a@ | TF wC
Ty et weiver Y fored fm arr
nF qfad AT ¥ FT aWE 05 | ARy
FET T FL WA $T qarer § § qwwar
g v fam w2 i gq o At v
g% § | ST AT WTATE Y |
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fam T & 7 faerg @ wwar WY
T WX B aTaY g wwar & | wwlw
¥ ¥ fargrer #19 ®<AT § A wF s
«AT wraEE §

& qrer qr ex faer wat sy
® wreaad & Al A1 W o ¥ A
WA F g AN & v A
ot w1 Fwr &1 AQqT AT @@
migf ¥ qa¥ §1 70 @ w1 favw
g fF o Tixgdr A IMfma & N
WY fawra &1 w10 177 § a4 WG
§ @ & afy freay,  wqFar,
ek 9 wETy ® WO 2EA 9 6rg
gadt fr fogeam mda At @
T ga ATL ¥ TF 17 A5 "re Fgeg-
AT & a1 H 97 qrAA WX | T i
& welt ¥ fyrgeary widl ¥ amar
o T waqE R A AW a qowT AT AR
k fF oo wraad 1 ordar s
§T 18 a¥ & 77 AT ol WY gL
gt A gy g Agf § 1 ¥ g
qrarare & v § 7 faew & wraT §
@R 7 &1 237 & qargl § wrew fandar
&, 7 AT TATHT T GAATH § | G _AC-
®TX 7 garard IET ¥ gaArIar g
€T TGTIAT WIAT TZIY AANAT §, WA~
¥ I mfas fawwar s g
w7 &1 HE fHar, wqqe # fen afeq
I wrfgs faawar 1 g2 w7ar qd
wF § | wifaw fremgar ot ot 3w ¥
o= faama & 1 3w F v wt WY
st 71 § faasr fe st sfafem
& WA, 5 "7, 10 WA, 1 wAT AT 2
waqr sfafar & 1 99% farim 3w &
= & 7 Wy § faasr fs g
10 gAY, 20 gAY, 1 @19, 2 919 AT
10 &9 § | OUT HTHRIT §T AGqIAar
Y §T 75 FT THAT, WL 9 0wl
w0 FHTATET WIfa® syaeqy aw #
EA AE FT g, AY AT w7 weqy
wgi g ww d
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ax # ¥9 fret gu &at w1 faw
w0 ugEr § | 9% fawrw w1 owm
wRig gt ¥ sy §, §fer & g
at v ar ot & 1 xw waww ¥ dw
WTETT &7 7g Foew gy ymar § e 4w
v & fred gu dael & fawm & fag
T TFATag Wi FHag ST aATg
. s wfre 36w frdy
AR

T Eg § § T 2w § gy
# 59 fadzw von wrgar §, foraw
qATEr WTE FUT § | T 30 67 4G
e & s wr wereg awEl § v
THTA Tt A Ay,

st sfArcmw aw (@R ) - W
wr wifeg ?

ot fasq quig: . Sfer
¥ arz I waw wfa, armm,
firer, faorelt W Famd anfz o fremy
T & Wi I # Wy ag fres g
& | CEET W wTOT T AT glar }
f Sai OF THadTT QAT araT g T
tixafag wamsar e A w1 ¢ s
I TAW 1 9 fadiw sqrar dwT I
urfw fegfa wr S=1 fear o

IO q3W ¢ a7y waAw §, fAy
GF GHETH] ®T ATHAT FIAT IF FT
& | Frera & are g 3@t 91 @ Qv
H AT 2, qF AT aE FC A A R
IE & Ay gt 4y FE of
T AE 9 9FAT § | 7@ T AFAC
q¢ -9 faq a1 &1 g7 &,
#fes e Saadffy Qroami & g W
W aw g T4 & AT

S vl #Y gfand v v
% faq ot frarez w7 A
freet 8 1+ & aqrar g g 5 397
waw ¥ gogu Afwm am §, fa g &
65 gt & & 1 Tareg 7 o= g4 g9
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[ favaTrg awia)

3w & g wUF q9l w7 0% ¥
o §, af 7' @ md=m e
WT & | @77 9 OF W1 Aaqr farear
&, 11 5 gt I a3w & fa F1 guran
I F@I § | gIAT SR gER
AT A TZT T OF AT Fem @
&, faa® gra foeelt & amem EAfires
& gra garaR 99 ar &, faw W
FIUAT AT WA FaT § | AfF
g A 98 glua fear § v o9 qam
&7 %t 7% 7 fagr 97 1 g7 afom
gg I 5 99 9T HEAT FT FH T2
BT, oY I AW & qAT WaT w7
WYATT §, WV IgT $T ATQ1 1 FATAR
e fraiz ar @ 1 e sadr & wifiea
fear & f& garzaz, @@s,

R ey ¥ g4 & @ qE | 5
g # ¥ ag gowan fF Sl g
# qAE F gAAT % W1 TT FA B
Ay ?

o1q &1 e grm s i gfm
wATEETS AgE A T IO qAW F A
fai, ¥Wfan, sk, g Wk
T FT de §@— ¥ AR
T gEaT—Fa ¥ fau w2a 73 71
uawT fRqr | Sw quw ag s
fr ag fre? cqml ST A g AR
oF T TEg, I, e Wi}
feratgz &1 ot Ferar s

& fgroet w=w & 419w Qg
¥ 1% oft 3 7 @ Wi ot ar agR
wredl Wt 7 W@, qfF 2w w2 @
drn @ert # 93 @ ) Ta g fog
Fg7 T, FIE I A T A
ag @aar 7@ 3 fF ag qbf Aeaa =
ferrar oY awfa ¢ ¥, 2=t 9 wifgs
fafrfrgg s ar W o da &
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frar, aravgr, faset, foard ®iC
T T gfag arTeqy FT EF | @S
feafaaz & fo s adam F ATt ¥ 18
T T AL g | gy W &
e w=dt wEreg oF gy wfw § SR
I fram e d e ¥ § A
aa gt fF o v aeg | 99 s
& amd w5 wva we & ) F wmer g
f5 o 78 95w FT IO 2 §U 98 TOF
fe gt 3w & off dwwr & gatdor
farre & fau o= w98 ¥ & o
TATE oY, JAR gy § w svdAg Ay
wE

fegea & osof g A H &
sg faer gaq ria & 1 57 s el &
&t sforai §—29 fa¥r 0¥ & faaalt
wfa =ufi sma 146 w9d § < 20 oy
e & o oy wfer snfor v 147 908
¥ o Ot Afoat ¥ ¥ 1, 1 faw
TRwFE I emadag s
fggem & qa@ wd= ok fda 58
feaid & 2o oo 3w & §, fomr
Wy, WYL, Mg W7 afear 8,
o' faiia wx Jfar fasr i o 210

ogt @ afar far w1 o @,
v w31 ¥ ag wiea fear fr s &a
¥ g & @Al F faww ¥ fag
ARTAYE, FATAT AT oY 9T afeqi @
9T qATC od, wfeT WY aF § a
T AT & | K THIC T2 U A g
fawfar 1t f @, T, a9age,
|reaTT, WY, M e W R
# T A d, affrm e W
w1§ Few TE e T 0 & guAay
g fF odl e am Fc s g ®
sfEm R a s W g 5@
A ¥ g a1 A w g, wfew gw
o1 At g aran
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foa dat ogeT A3w A wn
& fau so0 ¥ ¥ F smETm
wr & Fgmwar g fF 2w gAY
WIF w4 | afer afz faw war
wger gay faw W R gr-uf
|3, T G gE ) @R T
afea & 7g wrow T arfgy
gfz arvwg wEaT gan, ot ag gerd
wfad & awg Fgw 1 afe g
aiffem o favm agfes e,
a7 FEENT T AT | ST %
WTHROT & @AW AT FT & *AT
g 21 g dW A eww-drn
WNT GF A EOTT He W -
faw @ aiw ga AT £ 50,
format TAr woAr g WA §
fow gn Hawrf gzw @ A -
freaw gar§ e A, 9@ K
™ AERT gfamdd & W W
qETEAT AE WX qwG 1 @l
g wrawgs gfe gl 2w ¥ w
W& wifmiy e ¥ fag @
feat T wreaw § & A A,
ofeF st @ & fag)

wo o @ aE wad §fw
it aw dar A & & w
wrgarg 5 @i &) gad fag &
¥ A qgA, W gH I
€ Wi AFT 9F | 7 qw wr @
w1 forsierq, sramgwr & fgwre %
qar grfeeT & serwTagd aF g9 AW
&7 TET F9r gwar &t fEeEr €
TaiHT AT ¥W wEA S &) gafag
Tz wEAwE § & gEw aw ® A
aifr 1T w99 Zw & w0 & fag
TF1 e Foar wify, @i g
& gFar w6 @, gara feara IER
T Zurdr fawa-garer T aan
HF AT |

ARG g 5T Toe-wEai
o7 gHAT TTATE |
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Shri Sezhiyan (Yerambalur): Mr.
Chairman, Sir, against the gloomy
background prepared by the Econo-
mic Survey now come the sharp and
dark features of the maiden budget
presented by the Finance Minister.
Mr. Sachindra Chaudhuri.

15 hrs.

Some of the hon. Members who
spoke before me made caustic attacks
on the tone and content and the direc-
tion given by the budget. Some of
them expresseq their dismay and
disappointment and one hon. Member
from the Congress Benches said that
it was an anti-socialistic budget. 1
may say that there need be no dis-
appointment. Only when you expect
something, there should be disap-
pointment. From the Congress gov-
ernment, as it is today, from the
Finance Minister as he is today, it is
idle to expect a socialist budget in
the present context of things.

This is his maiden budget. While
making his maiden speech on Jubne
13, 1962 on the Finance Bill, he said:

“If they (people) have volun-
tarily put their money into the
hands of g certain group or certain
people, then it must logically
follow that these people have
proved that they are capable of
administering those funds and
that if they are capable of admi-
nistering these funds, then in
that case, they have the mono-
poly, if they have any monopoly
at all, of the management of the
funds ang not the monopoly of
the funds at all. In that sense
it cannot be said that the private
sector has got to be condemned.
It capitalism is a vice, then state
capitalism is a worse vice which
we cannot think of because there
would be no check upon it, where-
as if it is private capitalism, then
we can have checks on it."

In unequivocal terms he has decried
gocialism which he calls state capi-
talism and threw his whole weight
in favour of private capitalism for

‘which he spoke so much.
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In the existing atmosphere of

rising prices, unemployment, inflation,
foreign exchange crisis, mounting
charges of administration, poverty,
starvation, wastage and corruption,
the budget has come to add some
more fuel to the existing flery state
of affairs. There is nothing to enthuse
the common man, to give hope to the
forlorn citizens from the misery and
the poverty of the present. Day in
and day out ministers may speak of
socialism.  Socialism has come to
them to be an idol to be worshipped
in public but demolished in private
and capitalism is an idol not recog-
nised in public but worshipped in the
private quarters. With the elections
of the next year fast approaching, the
worship is more fervent and prayers
are becoming more frequent.

In this context, I have to say that
the pace of tax collection of the
budgets has become more and more
onerous and burdensome to the people.
The total estimated revenue for
1966 67 is Rs. 2719 crores, as compar-
ed to only Rs. 372 crores in 1948-49.
Even if you take the full five years
of the First Plan, 1951-52 to 1955-56,
the total revenue came only to
Rs, 2608 crores; that s, in one year
in 1966-67 we are to collect more
revenue than all the five years of the
First Plan put together. It you
take a decade, the Central and state
revenueg have in 1054-55 been Rs. 080
crores whereas in 1963-64 they have
swelled to Rs. 3340 crores. To measure
it by percentages of national income,
it was ten per cent of the national
income in 1954-55 but it came to
20 per cent in 1983-64 The tax
burden is rising so much while the
standard of living has not increased.

You can see how heavily taxation
is falling on the common man. From
Rs. 51 croreg in 1848-49 the ecxcise
collections have gone up to Rs, 1012
crores in 1866-67, almost twenty
times. The correspcnding figures for
motor gpirit are Rs. 141 crores and
Rs. 90' 88 crores; for matches, Rs. 7°30
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crores and Rs, 24'00 crores. The poor
sugar of the common man! Ag against
Rs, 647 croreg in 1948-48, tax on
sugar is now bringing Rs. T73-50
crores. Kerosene used in the dim
lamps to iliuminate the houses and
hovels of rural parts by which a seven
or eight year old boy is learning his
first alphabets—that now brings
Rs. 7744 lakhs ag against only Rs, 20
lakhs in 1948-43. That is so in the
glorious era of socialism after 15 years
of planning, it is about 380 times
more. Similarly, cotton textiles are
now bringing in Rs. 8615 lakhs as
against merely Rs. 87 lakhs in 1048-
49, ‘Taxation has progressed to that
extent that it has made the common
man's sugar bitter, his kerosene lamps
dimmer and in making a big whole
in the clothes he wears,

When we consider the 1966-67
budget proposals, we should not forget
that the Second Finance Bill of 1985
brought an additional tax to the tune
of Rs, 167 crores; as it was brought
last August, its full impact will be
felt only this year. The 1966-67 pro-
posals would bring in 101 crores of
additional taxes to the Centre and
Rs. 45 crores would go to the States,
=0 that the total impact this year s
Rs, 313 crores. Year by year, our tax
burden is going up by leups ana
bounds for which there is no justi-
fication.

Coming to deficit financing, we have
been increasing our tax burden on the
one hand and on the other hand the
rupee value is falling like anything.
Money supply is growing at a faster
rate than the rate of production of
poods and services. The money has
increased from Rs. 1803 crores in 1948
to Rs. 4281 crores in 1965, an increase
of 137 per cent whereas tF national
production or income ha increased
only by 68 per cent. This difference
hag led to the rise in prices,

Some hon. friends from the other
side argued that inflation was inevi-
table, in a socialist economy that it
was even desirable to a certain extent
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That is pathetic reading of economics,
Persistent inflation ig sure to upset if
not overthrow, the very structure of
socialist economy. Inflation gives
rise to windfall profits which helpa
big business and widens the gap bet-
ween the rich and the poor. Further
inflation pushes up the prices of
various commodities which affect the
poor, During the period of inflation,
the principal sufferers are the emplo-
yees, workers, teachers pensioners
and others who have fixed incomes.
It is always true that during inflation
salary rises invariably lag behing the
price riscs. It i3 said that the price
goes by the lift whereas the D.A, rise
goes through the steps. By the time
the lift goes to the fourth floor, the
D.A. rise will be left in the second
floor. As quoted by me on a previous
occasion, Mr, Colin Clark gn eminent
economist from Britain once said:

“Anyone who knowingly pro-
motes or condones & policy that
leads to persistently rising prices
is morally responsible for plun-
dering the savings of the poor and
of other groups who cannot help
themselve; in order to enrich
mostly the speculators and those
who having borrowed on a large
scile are able to pay in depreciat-
ed pounds.”

Therefore, during the inflation time, a
windfall of profits comes and it gives
a fillip to big business and depre-
ciates the pay-bill of the poor work-
ers.

Coming now to foreign exchange,
about which I need not expatiate
because every time, whencver occa-
sion grises, the Government ghows its
anxiety about it without solving any-
thing at all. In the budget propo-
gals, and in the memorandum, it has
been said that only 25 crores of rupees
have been allotted in this respect for
deficit financing, but thie iz not &
correct appraisal of the position. If
you take into account Rs. 350 crores
on PL 480 for which there is no cor-
responding production in thig country,
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then in respect of deficit financing, it
comes to Rs, 375 crores in all. Year
by year, we talk of self-sufficiency,
but then year by year, we are becom-
ing more and more dependent econo-
mically on foreign aid, and foreign
aid to us is progressively increasing.
In 1860-61, foreign aid was to the
tune of Ra. 460 crores. In 1965-86, it
went up to Rs. 680 crores; and for
1966-87, it is earmarked as Rs. 810
crores. There is more ang more
dependence on foreign countries. I
do not know how they are going to
fill up this gap. The geriousness of
the situation is whittled down by
vivious thinking and fanciful sug-
gestiong from some responsible Min-
isters themselves. One Minister is
reported to have guggested the open-
ing of night clubs. This ig reported
in the Daily Telegraph of 5th August,
1965. It says:

“The Minister's suggestion of
opening night clubs to attract
tourists,” ang said this plea to
earn foreign exchange,” “appears
to have fallen on stony ground.”
The Minister was said to have
been impressed by the huge dollar
earnings of Pakistan night clubs
during his recent wisit."”

This was said by Shri Satya Marayan
Sinha, the hon. Leader of the House,
who has found much foreign exchange
in the opening of night clubs! I do
not know whether the Government
is going to create nne more Ministry
and appoint a Mtnister for night
clubs. I do not know.

Mr. Chairman: But the Finance
Minister iz not gware of this.

Shri Seshiyan: Probably, in the
next budget, we can get some provi-
sion for the opening of night clubs and
the creation of another Ministry also!
(Laughter). It is not a matter for
laughter. Such frivolous suggestions,
such thinking of . . .

_An hon. Member: Immoral.
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Shrj Seshiyan: An hon. friend is
saying it is immoral. I cannot attri-
bute such strong words to the Min-
ister. Dut still, such thinking on the
part of the Government, on the part
of a Cabinet Minister, means that
they are not taking thingg seriously,
and that shows the state of affairs and
the thraldom to which our country
has becn pushed.

1 wag referring to tax revenue, It
is mounting very high, but the people
are not getting their due return. When
we study the budget allotments, we
fing that the welfare amenities re-
quired by the people are slowly and
steadily going down. When we go
through the miscellaneous items of
allotment and study the allotment
made to the backward classes, what
do we find? The amount allotted for
the welfare of backward classes for
1965-66 was Rs. 9.45 crores. It has
come down in 1986-67 to Rs. 8.60
crores. Does that mean that the lot
of backward classes has improved?
The backward classes do require a
better deal. Let us turn to the relief
measures given to the displaced gold-
smiths. When Mr. Morarji Desai
introduceg his famous Gold Control
Order, the goldsmiths were hit hard
by it and a few of them disappeared
from the scene of Jife in this world.
Lakhs and Jakhs of goldsmiths were
affected: about five lakhs of families
were involved in that. It was said,
both here and outside, that sufficient
relief measureg would be given to
those goldsmiths., But what happened
to them? In 1965-66, Rs. 28 lakhs
were allotted for their relief, But in
1086-67,—1 do not know what is the
improvement that the situation war-
ranted—the amount allotted has been
reduced to Rs. 24 lakhs! Then, let
us gee about the relief to repatriates
from Burma and Ceylon. It i3 a
burning question.

Mr. Chalrman: Is he taking the full
time allotted for his party?

Shri Sezbiyan: Yes, 8Sir. Through
the negligence of our Government and
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due to the negligence of ambassadors,
who are like in abseniia landlords so
far as those couniries are concerned,
these repatriates have becn doprived
of their properties and life earnings;
they have been left as destitutes.
They are coming in huddled by ship-
loads. For them, in 1965-66, Rs. 3.18
crores were allotted, Now, this merci-
ful government hag increased that
amount to Rs, 1.99 crores!

But our Government seems to be
more conscious of a few things. In
1965-66, for national calamities, cala-
mities like floods, droughts and earth-
quakes, they have allotted Rs. 25
crores. Unfortunately, there were
foods and droughts. Fortunately for
them ang for us, there have not been
serious earthquakes. Out of this
Rs. 2.50 crores, the amount spent by
the Government was only Rs, 50 lakhs:
just one-fifth of the allotment had
been spent. Probably, the country
was in g better state against thelr
cxpectations. It is wunderstandable.
But for 1966-67, some astrologer has
told them that there is a greater like-
lihood of bigger calamities in this
country this year—because nowadays
our Ministers have got greater faith
in the astro’ogers than in politicians
and Parliament and the budget-
makers and economists—because in
1966-67, against the revised estimate
of Rs, 50 lakhs for 1965-66, they have
allotted Rs. 12 crores. I do not grudge
the amount; probably they -expect
more calamities and probably they
have not been satisfleq with what they
had done earlier.

I do not want to take much time of
the House on these points. But let
me refer to the expenditure connected
with national emergency. We have
now the national emergency; that is
not only in law but also it is there
in actual execution, and it is eating up
a sizable amount from our exchequer.
In 1965-66, the expenditure was put
at Rs. 2.96 crores; in the revised estl-
mate for 1065-66, it stood at Rs, 18.84
crores and for 1966-67, # 1s put at



§393 General

Rs. 9.94 crores. But in the explana-
tion given, 1 find that the actual
amount to be spent apart from the
premia adjustment is Rs. 2.74 crores
and Rs. 3.44 crores respectively. There
is a talk that the emergency may be
softened or may be lifted soon. I do
not know why the Government is
going to spend Rs, 344 lakhs for
meeting the emergency, for defending
the country in the mname of the
Defence of India Rules and other
things. It looks more like the Defence
of Congress Rule than the Defence of
India Rules.

I would also say that whenever
there is some agitation or other, the
Government without going into the
reason why such an agitation starts,
begin tp take action under the DIR,
The people do not one fine morning
run amuck and indulge in all these
unhappy deeds. There have been
signs and porlents before these agita-
tions took place. Unless a wise gove
ernment anticipates the problems
before a crisis sets in. unless a saga-
cious government anticipates these
crisis before they become catastrophes,
every time you will have to rely on
the military or the police. What has
the Father of the Nation said on this
aspect? In 1937-38, when the Con-
gress took over power and began to
Tule in most of the States, Gandhiji
said; in Harijan dated 23rd October,
1937, that they may not allow things
to drift so far as to have to summon
the aid of military. *“In my opinion,
it would amount to political bank=-
ruplcy, when any minister is obliged
to fall back un the military.” We
know from the budget how much
economic bankruptey is there in the
country. It is political bankruptey
whenever you call upon the army to
quell the riots in Bengal or Tamilnad
or Kerala and to shoot a seven-year old
boy or an eight-year old girl or a 70-
year old man. There is political bank-
ruptey from which I do not know when
the Government is going to come out.

Mahatma Gandhi had also wrltten
in the Harijan dated 17th December,

1638 thus:
“ .., they find that they can-
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not run the State without the use
of the police and military, it is
the clearest possible sign in terms
of non-violence, that the Cong-
ress should give up office and
again wonder in the wilderness

in search of the Holy Grail.”

Ap ‘bon. Member: It will do it

Shri Sezhiyan: It is high time that
it the Government is not able to play
its part without the military, without
being able to anticipate the problems
of the people, without being able to
anticipate and solve the crises before
they take resource io such measures,
it is better for them to quit office.

They bring warious taxation
measures ang bills before Parliament
because they have got a massive
majority to support them. I know
many Congress members wou'd criti-
cise the Bill, but in the end they have
to support it. That is the party line,
with which I do not have any dispute.
Whatever may be the burden and
irritants thrown on the people—year
by year it is inereasing—you introduce
a law; there is a hue and cry; there
may be dcmonsirations, But in the
end the exchequer is always flled.
They take it for granted that the
coffers of the government can and
will be always filled. But that is not
the just way to conduct the govern-
ment and to find finance for the
country. People give because of com=
pulsion; there is no other alternative.
They have to buy kerosene, food and
clothes. Whether grudgingly or une
grudgingly, they have to pay and
often they do not know to whom they
are paying. They make think they
are paying more tp the shopkeeper
there, but actually the amount may
go to the coffers of the Centre, There
is an amount of compulsion and
rigour in the present day administra-
tion,

About 2000 years ago, the great
Tamil sage-poet Thiruvalluvar said
in his famous Kural:

“Velodu ninren {du enrattu polum

Kolodu ninran iravu”
That is, a Government that collects
taxes by force of its authority onmly
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equates itself to the role of a highway
robber who demands money at the
point of a raised spear. Just as the
robber robs the man coming along the
highway &t the point of the pistol
or spear, sp also this Government,
which has got the police and the mili-
tary, collects the monies. There is
no diference between the two, This
government hag no justification to
collect so much money and squander
it away like a spend thrift.

As I saig carlier, there is nothing
In this budget to enthuse the common
man. His tax burden has not been
lightecned. We have not reduced the
prices of basic necessities of life. We
are putting more and more tax on
him. You may say we are planning
for a socialistic pattern of society.
But after 15 years of planning, after
Rs. 20,000 crores have flowed into the
channels of the Planning Commission
for various schemes, where do we
stand? Have we advanced in the
direction of a socialistic pattern? Is
it within our reach or even our sight?
No. An authority on planning, one
who is closely associated with the
Planning Commission, Prof, V. K. R.
V. Rao, writeg as follows in the AICC
Economic Review, If he has written
in any other paper, it might not have
come to the attention of the govern-
ment. But this appears in the Jaipur
Session Number of the AICC Economic
Review—February, 1966. A copy Is
Pplaced in the library and anybody
can refer to it. Prof. Rao says:

“In fact, incentives are now
being given to those who have
made money by evading the law
in order to persuade them to make
their ill-gotten resources avail-
able for pl i develop t
The socialist psychology and atti-
tude does not exist in any positive
or concrete form nor is any action
being taken to inculcate guch an
attitude; while, simultaneously
what may be called the capitalist
paychology and capitalist attitude
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to development is not only grow-
ing in significant measure, but is
also not being discouraged to
grow by governmental policles
and programmes.”

This is the verdict of a member of
the Planning Commission that we are
not moving in the socialistic line, that
capitalist psychology and capitalist
attitude are growing and nothing has
been done by way of governmental
policies and programmes to discourage
its growth. 5o, not only have we not
progressed towards a socialist order—
cal] it socialistic pattern or democra=
tic socialism or by whatever name
you like—but there is, as our Finance
Minister said in 1962 “State capital-
ism" or ‘“capitalist psychology and
capitalist attitude™ as attributed by
Prof, V. K. R. V. Rao. Whither are
we drifting? Where g it that those
on the Treasury Benches and others
in guthority are leading us to? Are
We going to the rosy island of social-
Ism or drifting back into the morass
of a capitalistic economy?

The signs ape very clear, from the
budget that has been presented to us
and from the pattern in which things
are moving that it is a capitalist
economy that is being perpetuated and
is flourishing. Whatever may be the
public pronouncements, with the
general elections fast approaching
the whole tenor is changing. Our
government is very wise. The party
in power preacheg socialism for four
years. When it comes to the fifth
year, they go to the other side and
take whatever lg possible, to put them
back into power. Last year we had
this Taxation Laws (Amending) Bill
passed, by which unaccounted money
wag allowed to be whitened. The
Finance Minister himself stated that
that was the last chance. But from
the replies given, we find the scheme
has failed. Therefore, Government
has failed in all its undertakings and
in its socialistic protestations and
precepts. Whatever they may be
preaching it is clear that a capitalist
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economy ang attitude is being perpe-
tuated. Socialism has been thrown
overboard. As I said earlier, social-
ism is an idol they worship in pul!ljc.
but demolish in privacy. Capitalism
is worshipped in privacy, but not
acknowledged in public.

Shri P. Venkatasubbaiah: Sir, I am
very much amused to hear the repre-
sentative of the DMK Party critit:is-
ing the government for not taking
this country towards the goal of
socialism, He has conveniently quot-
ed the writings of the Father of the
Nation so far as it suits him. But he
did not say a word about what the
Father of the Nation had preached

regarding adoption of Hindi as the
nationa] language and also about
national integration. I have been

hearing the hon, member for a long
time. He has said that the Congress
leaders worship capitalism in private
and demolish it in public.

1 agree that in this country there
has been a conceried effort on the
part of the bureaucracy and the
industrialists to thwart the Five Year
Plans and other plans of the govern-
ment to bring in socialism and they
have glmost succeeded. When I read
the proceedings of the FICCI, T am
reminded how in this country there
hag been & concerted effort by the
vesteq interests to sce that the gov-
ernment’s policies are not implement-
ed properly. After 18 years of inde-
pendence and implementation of the
Plans, we are still taced with the
problem of food scarcity and there is
also not muen improvement in indus-
trial production. When I mention
about fall in food production, I would
say in all humility that there has not
been any lack of effort on the part
of the government or the farmer.
The entire fault lies in actual imple-
mentation and lack of coordination
between the Central Government and
various State Governments,

Sir, today the farmer s flooded ‘with
doses of advice but not doses of
inputs. Every theoreticlan though he
doey not have any working knowledge
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or practical knowledge of food pro-
duction, in thig country, goes on
rendering unsolicited advice and also
suggests a number of ways and means
to raise food production which are not
in reality concerned with agricultural
production at all. The agriculturist
is very much bewildered. He does
not know what to do. Intelligent as
he is with rustic commonsense and
also with a keen desire to produce
more, he is not able to do his work
because of the difficulties or obstacles
that are placed by the governmental
machinery. He is asked some very
funny or uneasy questions. He |is
asked whether he wants fertiliser or
irrigation. It is just like asking &
man which of his two eyes he would
like to have.
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Ag 1 gaid, inputs for agricultural
production are necessary. Good seed,
chemical fertiliser, irrigation and
price incentive are the most important
factors. To what extent the Govern-
ment have taken steps in all these
plans to put into practice the schemes
that have been formulated is under
question, There is a great amount of
compartmentalisation and also de-
partmental rivalry going on both in
the Central Government and also in
the State Government. The most
neglected department iz the agricul-
tural department so far as the State
Government ig concerned. Here, in
the ministries, the departments are
so changed, aligned and re-aligned
with the result that they do not know
what to do and which are the factors
that go to increased agricultural pro-
duction. An Agricultural Production
Board was set up sometime back with
the ministries of Irrigation Commu-
nity Development and Cooperation
and Food and Agriculture. I do not
know what concrete steps they have
taken to implement the plans. Like
that, Sir, all our programmes gre not
able to reach the common man with
the result that they are not able to
bring about the possible benefit which
they ought to have done.

Today there was the industrial
meet. There, the outgoing President,



General

5399

[Shri P. Venkatasubbaiah]

Shri Kirloskar, has given some valu-
able advice to agriculture. Agricul-
ture is not a problem that can be
discussed in the drawing rooms or
air-conditioned rooms of the indus-
trialists. Agriculture in this country
ig concerned with lives of millions of
our people. It is not as though a
paper scheme is drawn up which is
being implemented and that is the end
of it. In this country we have lakhs
and lakhs of agriculturists with the
traditional way of doing agriculture.
To put them on the modern tech-
niques and to revolutionise their
thinking is a very stupendous task,
a task of great magnitude. For that,
a certain amount of dynamism and
forward thinking is necessary. A kind
of confidence has to be created among
the agriculturists that the Govern-
ment is here to see that the schemes
are implemented. If Shri Kirloskar
loses in one industry he can make it
up in another industry. But if the
agriculturist ventures to take a risk
and tries to invest hig gmall amount
on a venture which he ig not con-
fident to get implemented, he is gone.
Therefore, this is a problem concern-
ing the lives of lakhs and lakhs of
peop'e, and I would in all earnestness
suggest that there should be a food
production policy in India. Apart
from a food policy there should also
be a food production policy to be
implemented by this Government.

Many hon, {friends have been
advocating the abolition of zones.
Really, the Food Minister is put in a
very embarrassing position. I am
reminded of the unfortunate father
who gave one daughter to a potter
and another daughter to a gardner.
The potter's wife wanted that the
rains should not come for several
months sp that the pots could be
properly cured and sold. On the
other hand, the gardner's wife requir-
ed that showers should come imme-
diately so that the flowers may
blossom forth and they may sell the
flowers profitably. The Food Minister
15 confronted with a similar situation.
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Some of the surplus States want that
the present zones should continue
whereas the deficit States want that
the zones should go. He is faced with
this problem. There iz a tendency on
the part of the surplug States to
minimise the surplus and there is
alsg a tendency on the part of the
deficit States o exaggerate their
deficit. He has to evolve a via media
policy and see that he is able to
distribute the foodgrains. He has to
evolve a equitable distribution policy.

Sir, in this country, millions of
tons of foodgrains are being imported.
Our production of foodgrains has also
gone up considerably. We should not
forget the fact that we have reached
2 peak production of 88.4 million tons
in 1964-65. Unfortunately, because
of the failure of monsoons and severe
drought conditions prevailing in this
country the production has come down
again. We have to blame this Gov-
ernment, not for the drought but for
not foreseeing things.

Here comes the question of famine
affected areas. For all these 18 years
we have been impressing upon the
Government to spot out the famine
affected areas and try to do some-
thing to eradicate famine in those
areas, because famine affecteq areas
not only by themselves will be a
liability but they wil] also affect the
economy of other parts of the country.
The Central Government say that it
is the duty of the State Governments
to take famine-protection measures
and the State Governments plead
finanrial inability to put through the
schemes. In this very House I moved
8 non-official resolution for the
formation of a Famine Area Develop-
ment Authority so that all famine
affected areas could be spottedq out
and something done, whether it be
in Rajasthan, Maharashtra, Madhya
Pradesh, Andhra, Madras, Mysore or
Gujarat—these are places where there
are drought conditions prevailing. It
is not as though because a State 1»
surplus the antire length and breadth
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of that State is surplus. There are
certain areag which, in each of these
States, are chronically famine-
stricken. I thought the Finance
Minister would make some mention
©f this in his Budget Speech so as to
provide some financial assistance to
the famine-effected areas with a view
to eliminating those black spots from
the map of our country.

Next is the problem about utilisation
of irrigation potential. These are
important factors, All efforts are
being made to make the maximum use
of the irrigation potential created in
thig country, Again, the hand of
bureaucracy comes in. They put all
gorts of impediments with the result
that the farmer is not able to make
use of the irrigation potential created
in the country. These are the prob-
lems. Our endeavour should be to
make every effort to increase agri-
cultural production and maximise the
per-acre yield. Then only we will be
able to feed the increasing population
of our country. We have 47 crores
now. It is increasing by leaps and
bounds and, as the hon, Member, the
Maharaja of Bikaner, very rightly
pointed out, after some yearg it will
become 100 crores. How to feed them
is the problem. The answer is only
that we must maximise our produc-
tion. We should give all proper faci-
lities and cut across all State barriers.
Where there is a possibility of bring-
ing about the maximum production,
where the agriculturist is alive to the
production problems where the agri-
culturist is putting in his maximum
effort for increasing the per-acre
yield, in such places we should give
all facilities. I would plead wity the
Finance Minister to go all out and
render al] possible assistance to such
places.

Andhra Pradesh is one of the
States which has been doing very well
so far as agricultural production is
concerned. 'Whether you believe it
or not, only one major irrigation pro-
fect has been sanctioned In Andhra
Pradesh after independence. Take the
projects that are in progress there
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The Godawari Barrage, the Krishna
Barrage or the Tungabhadra project
were all completed long time back.
But only the Nagarjunasagar project,
which was sanclioned after indepen-
dence, is nearing completion and
nearly 40,000 to 50,000 acres of land
will be brought under irrigation.
Whenever we plead our inability to
finance this project, because Andhra
is already surplus in foodgrains, it is
necessary that the Central Govern-
ment should come to its aid so as to
enable the State to feed other parts
of the country, the usual answer that
comes from the Central Government
is that it is not possible for them to
handle this project with the result
that some olher projects have been
denied to wus, both industrial and
otherwise, as we have sunk crores of
rupces in this project. Regional
imbalance is also ong of the causes
for many of the economic ills of this
country. Unless the regional imbal-
ance is corrected, there cannot be an
even development of the country. By
doing this it is not as if we are fave
ouring one State against another,
Wherever there ig potentialities for
developing industries, wherever there
is potentiality for developing irriga-
tion, the Central Government
should evolye a national plan and see
that industrial and agricultural pro-
ductions go hand in hand. After all,
agricultural production is the base for
industrial production and industrial
production, in its turn, earns foreign
exchange which wil] help us to have
economic development, These are the
factors that should be borne in mind
when we think of correcting regional
imbalance.

In this connection, I would like to
mention about the location of the 5th
steel plant. ‘The Anglo-American
Consortium, with all its wisdom,
prepared a report and suggested that
the fifth plant should be located In
Visakhapatnam in the public sector.
Now consideration of that technical
committee’s report Is put in cold
storage. I am not able to understand
the reason for it. It is not as it we
are making an unreasonable demand
of the Central Government. It is a
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genuine and just demand which has
been technically approved by no less
a body than the Anglo-American Con-
gortium which is the financing agency.
In spite of all that, I do not under-
stand why the Central Government is
not taking a quick decision. I hope
the Central Government will take a
decision soon and see that the fifth
steel plant is located at Visakhapatnam
in the public sector.

Coming to internal affairs, it is a
very sorry spectacle to see lawless
activities going on in some parts of
the country. It is there in Bengal
now; the other day it was in Kerala.
I would humbly submit to the House
that there is a deliberate effort on the
part of other political parties who are
frustrated, who are not able to recon-
cile themselves to the Congress gain-
ing majority ang administering the
country in a democratic manner to
see to it that the Congress Party is
shown in poor light. These parties
have entered into an agreement to
see that the Congress regime is made
unpopular. Efforts are being made
by them to instigate innocent students
ang youths and the result is colossal
destruction of government property
and human lives and dislocation of
the Jaw and order problem. I would
make an appeal to all the opposite
political parties that in the interests
of integrity and national solidarity
they should give a correct lead to the
people and see that the people abide
by the Constitution and parliamentary
methods. On the other hand, if they
sow a wind they will have to reap the
whirlwind. Also, they must remem-
ber that a day may come when the
opposition parties may be gble to
torm a government. But if these law-
less elements are incited and encour-
aged, 1 do not know where it will all
lead to. I feel that parliamentary
democracy should take strong roots
in thiz country. We are gurrounded
by many nations where we hear of
coup every other day. Recently it
took place in Ghana. The latest one
is in Indonesia. Nobody knows whers

MARCH 14, 1966

Budget (Gen, Dis.) 5404

President Sukarno is. Hg has disap-
peared into thin air. We have
been surrounded by countrieg where
democratically elected leaders are
being replaceg by dictators, We are
the bastion of democracy in this part
of Asia, In spite of all our short-
comings, we are weddeg to parlia-
mentary democracy and we have been
admumstering the country in a constitu.
tional way. The entire world, espe-
cially Asia is looking to us, how we
behave, how our people exercise their
rights and administer the country. So,
a great responsibility is cast on us. 1
would, therefore, appeal to the poli-
tical parties to pause and ponder; let
them give thought to this aspect of
the question. Everything should be
done in a constitutional way. Alter
all, the ballot box will decide the
future of any politica] party in this
ceuntry. Why should they be afraid
of the Congresz Party? Let them go
to the people, who are the masters
and abide by their verdict. In any
case, they should not take law into
their own hands.

Coming to Punjabi Suba, it is a
very right and bold decision taken by
the Prime Minister. She has shown
her boldness and statesmanship when
she pleaded for the bifurcation of the
bilingual State of Bombay. She was
also able to bring down the much-
hated Communist-Ministry in Kerala.
She has many other qualitics also to
her credit. She has taken a bold
decision, with the co-operation of
Congress President, to agree for the
bifurcation of Punjab State on a lin-
guistic basis. May I, in this connec-
tion, recall that for the formation of
Andhra Pradesh, from which State I
come, the revereq Potti Sriramulu had
to immolate himself. I fee] happy
that Government has taken g decision
for the bifurcation of Punjab on a
linguistic basis

Mr. Chairman: Government is 3si
to take a decision,

Shri P. Venkatasubbalah: They will
take that decision
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Mr. Chairman: That is a different
thing.

Shri P. Venkatasubbilah: We hope
and pray that Government should
take that decision.

While concluding my speech I will
also plead with the Prime Minister
that she should take a decision, so
far as Gog and Pondicherry are con-
cerned. There ig no need fqr the
perpetuation of unviable units in the
country, After all, the people living
there are our own kith and kin. Nor
is it true that they have a separate
«culture. We were under the British
rule for over 150 years. Yet, we
have not imbibed any new culture,
-t the British, We have a culture of
our own. So, I gay in all humility,
the Prime Minister should take a
bold decision and see that the Cen-
trally-administered areas, which are
not viable units, are Integrated with
whichever State they want to be in.
‘That will resu't in real national inte-
gration gnd solidarity of the country.

Shri Morarky (Jhunjhunu): Mr,
Chairman, for some time past it has
become customary for the Finance
Minister to come to this House with
additional bill of taxation and justify
it in the name of development and
defence. This year glso the New
Finance Minister has proposed an
additional tax of more than Rs. 100
crores in the name of development
ang defence; to these two, hpy has
added a third one, namely, drought.
If you analyse the position, you will
find that next year our outlay on
Plan is jeas than that of current year
by Rs. 144 crores. Our expenditure
on defence is likely to be more by
about Rs. 28 crores. So, even at the
existing rate of taxation, without any
additional taxation, next year we are
going to pay Rs. 148 crores more. Our
revenues are going to be Ra. 148 croreg
more, our expenditure on Plan is
going to be Rs. 144 crores less and
our expenditure on defence is going
to be more only by Rs 30 crores.
And yet ths Finance Minister has
brought a bill, imposing additional
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tax of more than Rs 100 crores. I
should have thought that looking at
the economic condition of this coun-
try, looking to the fact that this is the
most heavily taxed mnation in the
world, looking to the fact that the
price |evel iz going up and up, the
Finance Minister would have a pause
in the increase in tax any further.
But, I am sorry, that he has disap-
pointeq many people in this respect.
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The Finance Minister says that he
is budgeting for the first year of the
Fourth Plan. Which Plan is he talk-
ing about? The Plan is not yet pre-
sented to this House; the Plan s not
yet approved. When the Plan s not
approved, I think the Finance Minis-
ter is not justifiedq in asking the
House to vote the demands for the
Plan. At least in all the previous
three Plans the Government had
shown some courtesy and considera-
tion to the opinion of this House. The
Plang were plared before this House,
they were discussed and approval
wag given. The Minister of Planning
said the other day that they have
corrected the mistakes of all the
previous Plang in the Fourth Plan.
The only mistake they seem to have
corrected iy to by-pass this House,

I want to give some figures which
would be of interest to this hon.
House. For the last fifteen years
there has been g tendency to finance
the capital budget out of revenue re-
ceipts. Till the year 1950-51 the
tendency was the other way round,
namely that revenue needs of the
State were financed out of capital
borrowings.

But from that period onwards they
have reversed the tendency and now
the revenue receipts are utilised for
the purpose of financing the Capital
Budget. During the last 16 yesrs &
sum of Rs. 2,080 crores ‘“.as been
utilised in this way out of revenue
receipts for the purpnse of financing
capital expenditure. During the last
six years the accretions were like
these. In the year 1960-61 it wns Ra.
40.83 crores; 1961-62 Rs. 124.85 crores;
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192-63 Rs. 113.44 crores; 1963-64
Ras, 187.84 crores; 1864-65 Rs. 273.90
crores; 1965-66 Rs, 282.00 crores and
even during the next Budget year the
hon. Finance Minister has hudgeted
for a surplus of Rs. 209.70 crores
which amount he proposes to utilise
out of the revenue receipts for capital
purposes. This tendency, no doubt, is
good provided one can afforg it. It
is conservative finance, but this luxury
can be ill afforded even by the most
developed and advanced countries, A
country like ourg which is still deve-
loping can ill afford it and if we do
not curb this tendency this would
become gelf-defeating in due course.

Theories apart—what happens in
theory 1 would not bother the House
with—in actual practice, I think, the
Finance Minister should apply one
test only. He should not tax people
ang collect the taxes if the State can-
not put those taxes to a better use
than the people themselves would put
that money to.

Sir, it is sald as & result of
research now that taxes beyond a
certain point retard growth, become
self-defeating, breed inflation, arrest
growth and create unnecessary com-
placency. The latest Parkinson'y law
is that the tendency in the States is
not that they fing revenue to meet
expenditure but they find expenditure
to spend the revenue. This is exactly
what §s happening in this country.

There are some other figures which
1 would like to give. In 1985-56 our
tota] tax revenue was Rs. 485 crores
and 1955-56 was not too long ago.
At that time our revenue was Rs. 485
crores. In the year 1966-67, that is,
the Budget year of the present
Finance Minister, the revenue from
taxes alone is expected to be
Rs, 219132 crores. During the last
five years the tax revenue has increas-
ed from Rs. 1,053 crores to more than
Rs. 2,191 crores, that is, more than
double. Actually, the increase is
Rs, 1,137.57 crores which gives an
average of Rs. 227 croreg per year.
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In this respect 1 would like to
mention that according to a recent

survey conducted by the Economic
and Scientific Research Foundation,
taxes in this country have increased
by 15 per cent annually and the rate
of increase of the national wealth of
this country has been at the rate of
3.3 per cent; in other words, taxation
in this country has grown more than
four times the rate of growth of our
national wealth. That survey says:—

“The rate of growth in India
is among the lowest in the world
ang the rate of taxation i among
the highest in the world.”

Shri J. B. Eripalanl (Amroha):
Is this ap Opposition discourse?

Shri Kamalnayan Bajaj

(Wardha):
These are constructive

suggestions.

Shri Morarka: I would leave it to
Acharya Kripalani to judge because
he is an apostle of truth. I hope, he
will not be prejudiced when the truth
comes from thig side or that gide.

Shri J. B, Kripalani: I do not mind;
they will mind.

Mr. Chairman: As long as it is the
truth,

Shri Morarka: Before I come to
twg or three important points, I would
like to mention something about cor-
poration taxes. This year the Finance
Minister has given some concessions
to the corporate sector; but, with
great respect to him, those conces-
sions are limited and discriminatory.
They arc limited in nature and dis-
criminatory in character. The benefits
of those concessions will essentially
go to companies which have large ac-
cumulated reserves in the past. The
benefit of those concessions will go to
those companies which are making
very big profits and which are liablz
to pay sur-tax; but on the other hand,
the Finance Minister has increased
corporation tax in genera] by 10 per
cent, that is even if a company makes
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a small profit, that company will now
have to pay 10 per cent more than
what it was paying so far. Even with-
out thig increased taxation the corpo-
rate rate of taxation in this country
was the highest in the world. In no
other country this rate is higher than
54 per rent; in pur country before
this inercase it was about 74 per cent
that is, ibe margina] highest rate, and
with the increase this year, it would
now touch very near the limit of 80
per cent,

Sir, the pircof of the pudding is in
the eating. He has given concessions
which, according to him, come o
about Rs. T crores and he has levied
additiona] taxes which again, accord-
ing to him, would give a revenue of
Rs. 43 crores. Some people think that,
therefore, he has put an additional
net burden of Rs. 36 crores, which is
not correct. The net burden of Rs, 43
crores will fall on all companies,
whereas the benefit of Rs. 7 crores
would go only to the selected few.
Therefore to say that he hag given
concessions by one hand and taxed
the companies by another is not cor-
rect. The correct thing is that the
concessions are given to a few and
the general tex that he has imposed is
for all the companies in general.

I think, the last year's perfor-
mance of the tax returng should have
been some guide to the hon. Finance
Minister. What happened last year?
His collectlions have fallen by about
Rs. 42 croreg under corporation ax
alone. Does that not indicate that
the law of diminishing rteturns has
started operating so far as these taxa-
tions are concerned and, if not, what
is the justification for reducing the
sur-tax, I nsk? Why is sur-tax redu-
ced? If the reduction in the sur-tax
ig to give incentive, why is there a
general increase in taxation on cor-
porations? To whom does he want to
give this incentive? I think, the hon.
Finance Minister has been less than
fair to the corporate gector.
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15'571 hrs.

[Surx P. VENKATASUBBAIAH in the
Chair.]

What did the planners say? The
Plan js not before the House but a

document, calied the “Fourth Five
Year Plan—Resources, Qutlays and
Programmes”, was placeq on the

Table of the House last September.
What did those planners say about
corporation tax? I will quote—it is
on page 23—

“In the field of direct taxation
while it may not be helpful to
enlarge the tax incidence on cor-
porate incomes, it will be neces-
sary to adopt fiscal instruments
conducive to an increase in
savings out of personal incomes.”

So, even when the size of the Plan
was Rs. 22,500 crores, the Planning
Commission came to the conclusion
that it would not be helpful to put
additional taxes on the corporations
We do not know what the size of the
Plan is but the rumours are that the
Plan ig cut sufficiently; in any case, if
the outlay of the next year jg any
guide, the size of the Plan is certain-
ly not bigger than the size of the
Third Plan. Tn that case, what is the
justification for levying this additional
tax pn these corporations?  The
Finance Minister is aware of the law
of diminishing returns because in his.
own speech, this is what he says:

“If 1 have left a deficit of Rs, 25
crores, it is only because of my
firm belief that a greater degree
of resource mobilisation would
be self-defeating as it would
come in the way of buoyancy of
production and revival of con-
fidence which are so  urgently
required.”

16 hm.

Yes, these are so urgently re-
quired. Has he taken any steps to-
wards that if he feels that the time-
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hag come when any further increase
can be self-deteating? What is the
barometer and where does it draw
this line? I am sorry I have to
speak in this strain because last year
‘the then Finance Minister had said
caegorically—unfortunately, he 18
not here to redeem his promisges—that
he would look into the tax structure
-of the corporate sector next year.
What do we find this year? The sur-
tax ig reduced; the bonus tax is abo-
lished; the dividend tax is reducea
and a general tax is levied. The Ex-
penditure tax is alsp abolished, It 1
have time, later on I would say some-
thing abou. the Expenditure Tax.
But at the moment, T would be only
<content by saying this. The people
think that the corporate tax is going
to hit the rich people. Dg not make
any mistake about it. Tt is a great
misunderstanding. It hits more the
mass of pcople who have, rightly or
wrongly, ivested their money in these
companies. It is they who would not
get dividend. 7The cntreprencurs, the
persons who manage the companies
may not get dividend but they will
get it in muny other ways. But it is
the mass body of share holders who
have no effec.ive voice in the manage-
ment of the companies who are going
to suffer. So, I beg of the Finance
Minister again to reconsider hig pro-
posals particularly about the aboli=
tion of the bonus tax and the re-
modelling of the dividend tax, The
bonus tax and the dividend tax are
complementary to each other. If you
abolish the one and keep the other.
you are providing a big loop-hole for
evasion. Time permitting, I would
dilate on the subject later on. But at
the moment I would only beg of the
Finance Minister to cons’der these
proposals and to be a Jittle more rea-
listic as to what he wants to collect
and from whom he wantg to collect
by way of more taxes.

I would like to say a few things
about devaluation. [ am sorry to blame
the hon. Finance Minister again. That
his speerh which is otherwize go ably
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drafted makes no mention of deva-
luation. That, according to me, is a
noticeable omission from the Finance
Minister's speech, of a subject s0 cur-
rently discussed and which invokes a
lot of controversy not only in this
couniry but elsewhere too. Having
said this, T must congratulate the
Finance Minister for not succumbing
either to the theoretica] temptations or
practical pressures of devaluing our
rupee. The devaluation of rupee pre-
supposes certain economic conditions
it you want to get the advantages of
devaluation. What are those condi-
tions? The first is that there should
be free international trade between
the countries concerned—no licences,
no quotas, mo tariff barriers, nothing
of that whatsoever. There should be
free iniernationa] trade. The gecond
condition is that there must be an
ample supply ol goods at home and
that for want of demand, those goods
are not going cut. Or, there must be
unemployment at home and in order to
provide employment, there should be
increased production. The third one
which is the most important condition
for the success of devaluation is that
there must be g flexibility of demand
both for cxport and for import. That
is, if the prices of imports go up, the
total quantity of imporis must be re-
duced and if the prices of exports
go down, then the exports should be
more. When our imports are already
cut to the barest minimum and we
cannot go below that, whethecr they
are of the tvpe of food imports, whe-
ther they are components, whether
they are spares, whether they are
defence requirements, whether they
are medicines, whatever they may be,
and when what we are importing to-
day is only because essential, and we
cannot reduce these imports any fur-
ther, then what would happen if you
devalue your currency? For the same
quantity of imports, you will have to
pay much more. What about the
exports? Today, 80 per cent of our
exports ms the House knows, are
going in the world markets without
tny incentive, without any entitle-
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mentg and without any subsidy. They
are competing on their bwn merits
and they are finding markets. But we
cannot increase the exports of those
commodities because we do not have
more to expor.,. Then to say that
merely because we devalue our rupee,
we would get the advantages, is agaln
based on g misunderstanding. Why?
The other gompeting countries, e.g.
Ceylon, China and Pakistan can also
resort te  devaluation. Then, the
foreign countries are commi ted gnd
they are obliged to import from diff-
erent countries pt least to some ex-
tent. They have got the quata sys-
tem and they have got their own
system of curbing imports from other
countries. So, taking all this 1nwo
consideration, I think, it iz a very
wise gtep on the part of Governmens
no to succumb tp the temptation ox
deva'uation. But the absence ot may
categorical gtatement from the Finance
Min'ster creates g doubt in mv mina.
No douht, the Planning Minster,
ihe other day, categorically denied
this thing. But when the Finance
Minister wag making his Budget spe-
ech. on a subject like that, he should
have taken the House into confidence
and should have told what his views
are aad wha' the Government's policy
cn drvaluation is.

Then, what should we do? Accord-
ing to me, the best thing is that some-
how or other, if you want to salvage
the runce. vou must increase your pro-
duction. The second thing is that you
must restrict your consumption and
when I say, ycu restriet your comsump-
tion, the most important thing in that
direct’on is to control your population.

16.09 hrs,
[M2. SpeAKER in the Chair]

Wa must face this problem of popu-
1atien p-ow!lh squarelvy and realisli-
cally, Prezident Johnszn in his mes-
gage to the Congress on foreign mid
on the 2nd February this year said:

“But popula‘ion growth now
consumes  about  two-thirds wt
economic growth in the less dave-
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loped world. As death rates are
steadily driven down, the indivi-
dual miracle of birth becomes a
collective tragedy of want.”

Now, I am happy and ] must congra=
tulate the Government that this year
they have created 3 new Ministry of
Family Planning. 1 think that
Ministry would be made more effec=
tive and T hope we would give birth
contro] a real impetus and that we
will succeed in curbing this malady.

I sugges' that if you want to en=
courage exports of g particular thing,
instead of devaluing our currency,
you ghould give the exporters some
subsidy or incentive, If you want to
make imports more costly, you may
impose more import duty., Instead of
devaluing the rupee, if you wan. to
make imporis mare costly, then you
may impose more dutie; or in any
other way mak: th:m more cosily.

Devaluation, in my humble op’nicn,
is a very risky veature. We must be
very careful if we want to adopt it
If the experienze of Latin American
countries is any guide for us, we can
s1y that devaluation there has pro-
duced mo tangible results. And again,
in the recent or the remote history of
Indonesia, what hag happemed? You
may devaluz, devalue and devalue,
bu still you are far away from nati=
onal solvensy as you ever wore be-
fore you started this game vf devalu-
ation.

One immediate effect of devaluation
would be that our foreign loans
which are now of the crder of
Ri 3207 croces would immediately
jump up tp the ext2nt of deviluation;
our indcbledness would iner-as?; with«
oul gain'ng any advantage on oir side,
we would have to face an additional
burden. To sum up these points, I
wnu'd say that the surest wav of salv=
aging the rupee is by achieving higher
productivity, more efficiency, lower
government spending, better gpread of
udvanced technology and creating ex-
portab'e surplus. Even if these remes
dieg are long term, 1 suggest that the

v
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time hag come when they should be
initiated.

T want to say a few words about
foreign aid. According to the docu~-
ment, th: Fourth Five-Year Plan, Re-
gources, Outlays and Programme, it
Is estimated that the need of foreign
@id in the Fourth Five-Year Plan
would be Rs. 4,000 crores and out of
these R, 4.000 (rores, Rs, 1,350 crores
ie, gne-thinl would be wutilised for
paymen: of interest and repaym:nt of
some of the loans. Then if you take
the budget year, the Finance Minis-
ter has provided a total of about
Rs. 215 crores—Rs. 120.50 crores for
repayment of Joans gnd Rs. 84.40
erores for payment of interest. That
means, in his budget he has provided
a foreign exthange of Rs. 215 crores
for servicing and repayment of our
foreign debt.

This year's exports will not bs more
than Rs. 814 cores and this year’s im-
ports are expected to be no lesg than
Rs. 1390 crores, thus leaving a gap of
Rs. 576 crores; in other words, our
exports do not finance more than
68 per cent of our impor s.

Therefore, if you do come to the
conclusion that for2ign gid i3 eisene
tial, foreign aid is indispensable, then
the next thing that you have to coa-
sider is what bes. we can do to mini-
mis2 the rigours of this fore'gn aid.
But be'ore I mike that suggastion,
let m» mike gne pont clear.

Foreign aid is given to this country
not merz2ly to help this  country.
Fore'gn aid, in the first in:tinve,
helps tha couniry which is giving the
aid to us and =n this point 1 would
quote g persaoa no les; than the lale
President Kennedy; about foreign aid
he siid, T am quoting: —

“Too often we advance the need
of fore'gn aid only in terms wf
our own ecolomic sel’-interest.
To b> sure, foreign aid is in our
economic so'f-interest. It provides
jobs for more thap half a million
worke:s located in every State, 1t
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finances a rising share of our ex-
ports and builds n2w and growing
export markets: it generates the
purchase of military and civilian
equipment by other governmonts
in this country. It makes pos=
sible the stationirg of 3.5 miliion
allied troops along thz Commu-
nist periphery a' a price one-teath
that of maintaining a comparable
number of  American sol-
diers . . "

Having made thig point clear that
foreign aid is not vnly in the inlerests
of the country receiving it but it is
also equally in the interests of the
country giving aid, I would protecd
to say that we must at least have two
safeguards. The first safeguard that
1 would suggest is this; most of these
loans which we receive are tied loans
that means that jf Americg gives a
loan to us, we have to utilise that
loan only in America; in other words
what we get from America js not
dollars wr gold but goods of that value
then, we must make it a coadition for
the repaymen: of these loans and for
the payment of interest thereon that,
just as the loans are received in k'nd,
likewise, the repayment of the loans
uad the payment »f in erest must also
be accepted by those countries in
kind. 1 think that if the hon. Finince
Minister presses this point, there is
every chance—partizularly in view of
their profession that they are doiag
this to help the developing countries—
of hig succeed.ng; the real way 12
help the developing countries which
do not want tg repudiite their inter-
na icnal finaacial obligations would
b2 to accept the repayment of the
loan and the payment of interest in
kind.

Shri Kamalnayan Bajaj:
got goods to pay?

Shr; Bhagwat Jha Aszad: Whe'her
they will accept it or not, my hon.
friends would not even suggest il?

Have we

Shri Morarka: My second sugges-
tion ig this. We may be obliged to
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buy from America goods agiinst restrictions on products of inter=

American loans or from Germany est to developing countries.”

goods against German loans, waich

ere liej loass. But the minimum

safeguard which we must provide is
that we must reques: them naot to
charge ug a price higher than that
ruling in the world market for that
particular commodity. Today, when
we are buying goods form Amer.ca we
pay on an average 30 to 40 per cont
more for every commeodity than
the world competitive prices. I do
not know whether this poiat has been
advanced, but if it has not peen ad-
vanced so far, I would beg of the
Finance Minisler to canvasg it before
al] these creditor  countries, credit
institutions, Aid Club and so on.

Shri Warior (Trichur): Then, they
would not help.
Shri Morarka: If they insist on

buying those goods from their coun-
tries then we should tell them to
please allow us to pay the most com-
petitive price for them gs prevailing
in the world market and they should
not dictate their home price. 1If they
d> not accept it, then we must at least
tell them that in that cage we would
repiy our loans in kind, and the
prices of thos: goods will also be
determined by the price-leve] pre-
vailing in this country. 1! we have o
buy the good; ‘ram them at the price-
level prevailing in thier country, thea
they must be prepired to accept re-
pavm>nt in kind at (he price pr2-
wvailing or rul'r? in this country. 1
hope that if this is done, the rigours
of the foreign aid wou'd bz diminish=
ed t a great extent. T think tha it is
not quite diffizult in view of what the
delegate of the USA giid before the
GATT Conference recently.

This was what he said.

uTndusirialis~d countries should
not expect full reciprocity from
develoning countrins in tariff nego-
tiations and should give special
attention in such negotialions to
reducing tariff; and quantitative

If they really have some solicitude for
the developing countries and if they
are prepared to make some conces=
sions, ] am sure that with a little pre~

ssure and able arguments, the hon
Finance Minister would be able to
convince them that there is ample

justification for them to concede to
these two demands which I have men=
tioned.

Foreign aid, if it creales complacenzy
and lethargy in 3 country can bz a
very dangeroug thing, as was the case
in China during the Chiaig-Kii=
shek's regime. If on the other hand
fore'gn aid is uscd judiciously as  a
supplement to pravide the necessary
lubricant, then it can turn out to be
an assured source of success as was
the case in Germany, Japan, Isra-l
and Spain. I therefcre submit to the
hon. Finince Minister that he should
give his due a tention t» this point.

I would now like to say somzthing
about the excise duties. My first
point is that the Finaice M'nister
while imposing addit'onal excise duti-
es of about Ri. 50 croreg this year,
said that the price of sugar would not
rige more than 8—9P, per Kilogram,
the price of ordinary cigirettes would
not rise more than one to two pais?
per packet ani in other things a'so
the price rise would be incons-quen=
tial. May be in theory he i3 right,
may b>» ‘he mathemaitica] calculations
lead to those conclusions.  DBut what
happ-n: in aciual prictice? In the
situat’on whieh obtiirs todiy, what-
ever miy be the reascn or excuse. the
mom-nt there is an excuse aviilable
to the market, the price is increised,
and increased by leaps and bounds.

I would bz interesting to note that
in 1951-52, the tota] reveaue from ex-

cise duty was Rs. 67.°4 crores. For
the budget year, it is guing to be
Rs. 1,011.97 crores. This incidence
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of more than Rs. 1000 crores every
year is falling on whom? Who pays
this amount? The consumer and po-
body clse. Yet we hope, we want and
we wish tg reduce the price level and
control prices, which is the dire need
of the hour, Yet, we do not hesitate
to increase ‘he excise dutieg which is
a direct incentive to, a direct reason
for a further increase in the price
level

Therefore, T would beg of the hon.
Minister to reconsider the entire siru-
cture of these excise du ies and ration-
alise them. I feel this iz necessary.
I will give you an interesting instan-
ce, of sugar. Sugar is sold jn  this
<country—I am talking of the control
price—at Rs. 132 per bag. Now an ex-
«<ise duty increase o° another Rs. 10
hes been pu on a bag. So the price
wou'd be Rs. 142, In a very poor
«country l'ke India the consum:r has
to pay Rs. 142; yet we export sugar
to the richeit country in the world,
USA and get less than Rs. 30 5 bag.
As agaiast our paying here Rs. 142,
We are earning less than Rs. 30 a bag.
And what happens? We have 1o
‘heavily subsidise these export. We
subsidise it. What do we import in
excha~g:? Staple fibre and art silk!
1 ask: Is this th» idea, of spending
the tax money of g poor nation for
impor ing art silk and staple fibre?
‘Are thoze commeodities of such high
prioritv? Czn we not do without
them? Then why such a large am"unt
is spent on these particular items? 1
caniot unders and.

T would now like to gay a few
words about persona)l tixation. 'The
hon Finance Minister this year has
increvs~q the ex-mnticp limt  {rom

Rs. 3020 to Rs. 3,500, 1 am all for il;
I coigratula ¢ him on doing it. But
it w2s not long ago that this limit
was reduced from  Rs, 4,200 o
Rs. 3000, As that time, when a
demand was made in this House, al-

most a unanimous demand to
Increase  the exemption  limit,
this i3 what the hon. Minister wh»
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was in charge of Finance then sai®
I am quoting:

“T can understand of those, that
there should be economy, there
should not be waste and all thuy
but there is no progress without
beavy burdens being carried. 1%
is no good any hon. Member tell-
ing me: ‘Oh you must raise the
exemption limit of income-tax’.
I am not ag-ecable, not at all
agreeable. I think it is right thad
exemplion limit should be low,
and if peop'e do not like it, well,
I am sorry, but I cannot se.l my
conscien.e. When I do believe in
a thing, I should put it forward
before the House. It is for this
House to accept. It is a right
thing if the exemption limit is
low; in other countries which
are much richer than India, the
exemption limit is lower."”

Who said this? A person no less
than the late, ‘amented Pandit
Jawaharlal Nehru who was tempo-
rari'y holding charge of finance at
that time. As I gaid, I am not against
it but why this inconsistency, why
this instability in the fiscal system
even in the matter of basic taxation?

One year you have the expenditure
tax, another year you abolish it. the
third year bring it again, and in the
fourth vear abo'ish it again. I do not
know what would happen when g
suc: essor to the present Finance Min-
ister comes,

Bhri M. R, Krishna (Peddapalli):
Will there be one?

Shri War-lor: Wait till the next
Finance Minister comes.

Shri Morarka: The point is that
stabi ity and consistency are no more
considered the necessary vyirtues of
our fiscal syrtem and therel.r2, whre
ther in the fie'd of levying of taxes
or even in the basic statute which
contro’s our taxes, frequen! changes
are made without any compulsion,
The same thing has happened this
year.
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[Mr. DepuTY-SPEAKER in the Chair.]

Last year the Finan:e Minister said
that he had simplifieq the tax struc-
ture, that he had merged the sur-
charge with income tax. This year
the Finance Minicter comes and says
that he is jmposing a general sur-
charge of 10 per cent on personal
income. Last yecar we abolished it
in the namez of simplici‘y, rationalisa-
tion, giving relief to the people, and
this year, when the revenue needs
of the State are comparatively less,
when there is no immediate danger,
when the Tashkent agreement has
been signed, when the plan needs are
less, when the size of the plan is
curtailed, even then more revenue is
needed, ond again we are faced with
the same problem.

Bhri R. 5. Pandey (Gunn): God
save the advisors of the Finance
Ministry!

Bhri Morarka: 1 am not blaming

the Finance Minister because he took
charge of the ministry very recently,
he perhaps did not have enough time
to study this comp i-nted tax struc-
ture, but what about 1fle sagacity and
the skill of e civi! service? At least,
they could have guide:d him, they
could have told him the basic facts,
and appraiscd him of the commit-
ments made by the previous Finance
Minister, but I am sorry that these
tax proposals and the revenue mea-
sures are not regarded as something
sacrosanct, no. are they wel] thought
out. Ag a matter of fact, they very
oflen become the subject of whims
and fancies of individuals.

In conclusion, I would only say a
word about revenues transferred to
the States, because the Finance Min-
ister has depicted a very dismal plc-
ture of helplessness so far as financial
discipline in the States is concerned.
He says that many States have over-
drawn from the Reserve Bank with-
out authority, and that it is a matter
ot worry and anxiety to him.

Kashmir): Yours equally,
ShA Moerarka: 1 am gquoting him.

“We propose to devote urgent
attention to the problem in con-
sultation with the Planning Com-
mission and the State Govern-
ments to ensure that the present
unsatisfactory situation in regard
to financial management by gome
States does not continue.”

The same thing was told to us by
his predecessor last year also,

An hon. Member:
ency!

This is consist-

Shri Morarka: What bappened? Why
did they not take any steps, why did
they not inculcate some dlscipline in
them? It is said that the power of
the purse is the biggest power, and
the Finance Minister has the power
of the purse. If you look gt the
figures, you would be convinced of
what I am saying. During the en-
tire period of five years of the First
Plan, the total amount of resources
transferred from the Centrg to the
States was about Rs. 1,400 crores.

During the Second Plan, the amount
rose was Hs. 2,800 crores. But in
the present budget year, in one year
alone, the amount is going to be more
than Rs. 1.420 erores. QOur help and
tranafer of resources from the Centre
to the States huve increased five
times as compared (o the First Plan
and yet the gstates do not care for
the financial discipline. They resort
to unauthorised borrowings; they de
not even consult the Finance Minis-
ter for drawing this amount. I think
that a time comes when persuasion
does not work; you have to take to
other methods; if the hon. Finance
Minjster is not strict, one of these
days it may lend us in greater diffi-
culty.

Having said all this, I would only
request him that when he replies to
this debate or at the time when he
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considcrs the Finance Bill, he will
give due consideration to soma of
the budget proposals which he has
pres:nlej to this House and that he
wouli givz an inkling of his mind
on su h an important and vital issue
as devaiualion.

Shri Nath Pal (Rajrpur): Mr,
Depdt/-Spziker, I should like to
tesin by congratulating the hon,

Finance Minister upon his {rank aa-
mission ol faiure; I wish it were
possib e for m: to offer my congratu=-
laticns upon his achievements..... .

An hon. Member: B2 generous.

Shrj Nath Pal: T wi’l be provided
you give me a chanie. But in fair-
ness top tha presan: incumbent of Lhis
vary onerous portfolio which has szen
s0 many heads roll off, I should like to
say that he has brought integrity and
hcnesty to his task. But it was not
a particularly enviable heritzge that
he got. 1 think he did not come to
a seqt of power; he actually was
perchel on the edge of a precipice.
The condiiion of the Indian economy
whea he became the Finance Minister
reminded one of a patlent in a very
gdvan:ced stage of rickets and anae-
mia. The Finance Minister has been
fair enough to take the House into
confiden e ani with very rare courage
and frankness told us how bad the
economy is. I am going to quote his
words. But even wilh his admission
and boldness, does the country, does
the House get a true picture of how
bad our economy today is? 1 am not
one of those who look at the budget
in terms of the annua' effort to pro-
vide expenditure for the government.
It is an instrument which has to be
used in a country whi-h is dedicated
to planning to bring about the larger
gocio-economiz poals with which 1 do

not think there is much  disagree-
ment in this country, It is in the
larger p:rspective that the budget

wi!l have ty be judged not in the
limited sense as the Federation of
Indian chambers of commerce and
Industry does in terms of taxation
and of raising the revonue for the
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year concerned, What is its long-
term effe t? How does it fit in with
our long-term perspeciive? The Fin-
ance Minister here siys in a mastere
piece of understatement;

“In the event, many of thess
expeclations have been belied
during the current year which has
been one of great strain all round.
Adverse weither cend!tions hava
resulted in a substantial fall in
agricultural output. There has
been a continued pressure on
price; and export earnings in
certain sectors have suffered. The
expansicn of industrial czpacity

has enabled greater industrial
production in some  seciors,
but as against this ‘he shori-

age of forelgn exchange for the
import of components and raw
materials has restraincd pr-duc-
tion in many other flelds. Hos'i-
lities with Pakistan and the
pause in foreign aid from some,
countries which followed added
to the disturbance of the economy.
The cffects of all these factors
have been felt more in the second
hall of the year than in the first.
Thus, while industrial production
was higher than last y~ar by 7:3
per cent in April-September,
1065, the in-reace in the second
half of the year is expected to be
hardly 5 per cent.”

Here is a chronicle of failure In
every single field. Wherever we
cast our eyes hopefully, we do not
see any sign of hope. I do not hold
the Minister responsible for it; it is
the inevitable result of the poli-ies of
the past few years. I know his
defence, and I am now going to meet
some of the defences. Let us sce how
bad is the economy.

Mr. Daputy-Speaker, India is be-
coming the first in many flelds, but
this is not likely to make this House
take pride. Rz=cently, it has been
discoverej that our ra‘e of growth is
the lowest in Asia. Another scholar,
who is an expert in the fleld, points
out to us that the consumplion per
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liead in India is th2 lowest; the per
capita produ tivity is the lowest in
India. A better idea will be got by
making comparisons with one coun'ry
which is so closz to us. It was carved
out of India; it has not proclaimed
gocialism on its banner; it has not yet
com: to p'an her economy and d=ve-
lopment. What has been its achieve-
ment? A-d ‘han let us make com=-
parison about India, with some
modern nations.

We are very prond of qur Rs, 22,500
crores which is our national gross
products. How m2agre. how sha k-
ingly poor it lonrks when we ccmpa-e
it with same countries in the wor'd?
I do not want to go on giving too
many statistics: but comparison noae-
theless brcome necessary. This year,
the Uni'ed Siates' national gross pro-
duct has crossed T00 billion dollars

which is a staggering, astronomi-
cal flgure, compared wilth our
puny national gross product of
R3 22500 «crores as against

Rs. 3.55000 crores of the Americans.
But it is the biggest and the ri-hest
nation. Take Soviet Union which
started with great disabilities. I knew
what the Planning Commission and
tome of the pandits will tell us—the
availability of wvaster resources parti-
cu'arly in land. Today, she stands
et 285 billion dollars. Litt:e Canada,
whose popu'ation—where does it
stand in compar-ison to India—is hard-
ly 15 million ta 17 million, has a
national gross product higher than
India’s. Italy, whose population is
less than that of Maharashtra and
Bihar, has a gross national income of
Rs. 25,000 crores. Japan, whih is
just as big as the United Provinces,
Uttar Pradesh, has an annua' income
of Rs. 35000 crores. France, sma'ler
than our major State, has Rs., 43.000
crores, Britain, Rs. 45.000 rrores;
truncated Germany which wa= defeat-
ed, has an annual gross product of
Rs. 50,000 crores. But I know the
patent rep'y that would come: that
these countrics had an  industrial
basis; good enough.

T shall now turn to Pakistan, and
what do we find here? What is
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Pakistan’s achievement during the
past few years in comparison? The

gross national product in India bet-
ween 1952—54 and 1961—"3 accord=-
ing to the Unitel Na'iona's Economie
Su-ver of Asia—this is the litest
available publi-ation on the subject—
1964—is given there. I would like
Shri Sachindra Chauihuri—and his
other distinguished scholar co leagues
ts look intp this. Pakis'an brals us
in the ezonomic field. This is the
worst indictmant of the failure of our
effort; not that I am happy about
saying it, but it mn2-essiales a re=
examination in a bold manier what
may be going wrong, ins'ead of com-
in» out with hackneyed explanations.
Pakistan and India—a comparison
between the two should be an eve-
opener {o all of us. Eciween these
relevant yeirs, the gross nalional
product of India grew by 33 per
cent; Pakistan, 44 per cent. Agricul-
tu-e in India grew at an annual rate
of twa par cant. Pakistan, 29 per
cent. Manufacturing in India, 3.4 per
cent; Pakistan, 49 per cent: ani the
non-agricu'tural sector, India. 4.4 per
cent; Pakistan, 6.2 per cent. In every
single aspact in every single rel:vant
aspest of significant segment of the
economy. Pakistan beat us and goes
shead of us,

Here is something which we will
have to refer to and not hrush it
aside by saving that American aid to
Pakistan per capi‘a wis doub'e of
what India raceiv>d: that we knew;
that wa we-e prepared for; that we
assumsd, when we started our Plan
efforts. It is too late in the day to
come and say that. I know the plane
ners were reluctant to accopt this,
and now we must thrust it down our
throa's this wunpleasant truth that
here ig a country whicrh was carved
out as a part of India and which I
concede, had certain initial advant-
ag~s. In that she inherited agricul=
tural land which was better than
what we gnt. Nonetheless. during the
past 8 or 10 vyears, we find she has
made a prog-ess in the e onomic fleld
which shou'd make us sit up and
think whether we are going in the

. right direction,
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One of our major failures has been
inflation and failure {o stabilise the
srice line, The patent argument of
the Planning Commission and the
Finance Minister has been that prices
invariably go up in countries which
sre undertaking organised develop-
ment, that development anq a certain
degree of inflation are inseparable.
Is it really {rue? Some current
studies tell us something very differ=-
ent. 1 again quote from UN Econo-
mic Survey for Asia as a whole, They
have come to this conclusion which
fs directly a challenge to the patent
plea which every Finance Minister of
India and the Plannifif TUommission
have been offering to us. They say:

“Inflation hag TBeen~ relatively
highest where growth in output
has been the lowest”

This is very interesting. The plea
of the Government of India has been,
what can we do? We are a country
which is making progress towards
development and it is inevitable that
prices go up. But what are the con-
sequences? When the question was
raigsed here the other day and when
the Minister in the Ministry of Fin-
ance wag taking shelter in evasive
replies about the threat of devalua-
tion, the Minister of Planning boldly
told us that we are not going to
devalue the rupee. The House felt
reassured and the country also was
happy. But is it the truth? This is
a bold intention and I am absolutely
sure the hon. Minister meant every
word of it. 'What g the truth of it?
There iy an unaccepted, -inproclaimed
devaluation of the rupee. It came
last yeur in the form of surcharge on
imports and export incentives. An
elementary knowledge of economic
will swe that this is devaluation by
the backdoor. What is the use of
our saying, we are not going to
devalue the rupee? Actually the world
has devalued it. We only turn gqur
back towards it. It is not enough to
say that we are not going to devalue.
Can we do something to bring back
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the rupee's exchange ratio back to
what it was? Today we find in any
market outside India, you buy 160
Indian rupees fTor 100 Pakistanl
rupees. Will government try to
rectify this? I know when we used
to go abroad, we used to get for 88
Indian rupees 121 Pakistani rupees.
Today the scale is like this that for
160 Indian rupees you will get 100
Pakistani rupees. Even in relation to
the Pakistani currency, the ‘Indian
rupee stands devalued. On the world
market and world exchanges, the
rupee stands jow, because of our basic
failure with regard to inflation and
holding of the prices.

1 would like 10 qiofe some flgures.
Once again, I want to give credit to
him; I sympathise with his predica-
ments agnd the difficult position he
inherited. But I do not think by
mere sympathy, we will get any-
where, unless we try to go deeper.
There are difflculties about imports,
I know. But I hope there is no em-
bargo on imports of ideas. But gome-
how, there is a kind of Intellectual.

An hom. Member: Stagnation.

Shri Nath Pal: No. intellectual
constipation on the part of those who
are charged with the responsibllities
I think no foreign exchange is in-
volved in importing new Ideas.
May I read for them how some other
countries are courageously examining
their hypotheses; having the courage
to bring to bear a fresh mind and re-
examine them? If we are serioug and
sincere about our tasks and challen-
ges, continuously we must re-exa-
mine. Maybe what looked irrefuta-
ble and unchallengeable ten years
back is no longer so, because the
world is changing. Some of the
hypotheses may be wrong. "One 1s
regarding the patent theory of infla-
tion being inevitable in a country
which is p'edged to jevelopment,

I have time and again pointed out
to them that countries which do not
talk so loudly and so often of their
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welfare and their socialism have
succeeded in hoiding the price-line
with regard to the basic commodities
of life. In Egypt, beiween 1952 to
1954 the price of bread 1emained
where it was. In Egypt the food-
graing index remained where it was
for nine years. Here, Shri Sachindra
Chaudhuri was good enough to accept
before the House that the wholesale
prices rose by 9 per cent in 1963-64
and B.7 per cent in 1964-65. The price
index rose by 16.2 per cent between
April 1964 and January 1965. Subse-
quently there was a fall up to March
1965. Then what happened? There
was & further increase during the
current year, although at a somewhat
lower rate, and “z.ween April 1965
and 15th January 1966 the wholesale
price index rose by 12.3 per cent. The
level of wholesale price index on 15th
January 1966 wws 5.8 per cent higher
than a year ago.

Mr. Deputy-Speaker, this tells ug a
very gad story. This cold statistics,
which may alarm the House and those
who are concerned, means gomething
very different {0 the housewives and
men whose sealuries and wages remain
fixed. Its connotation, its meaning, its
significance, its implication for these
vast masses of the people, many of
whom have no jobs, many of whom
have half jobs and some of whom
have jobs which are nominal jobs,
whose meagre earnings are not suffi-
cient to make both ends meet, is diffi-
erent. WHhEn the prices go up, the
value of their rupee falls, its pur-
chase value goes down. It means
lesser quantity of rice, wheat, jowar,
gur, sugar and other things. The re-
sult is, there is hunger, anger, then
riots, then firing and then panic every-
where. This is what this price spiral
means. il does not end with this cold
statistics which the House heard
here. It means the kind of tragedy
weo are hearing about everyday. I

am not happy about the out-
bursts of wiolence in many parts
of the country. But wc cannot

tirn our eves away from the croco-
dile b2causz we do not like it. We
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have to meet it. There it is. It does
not cease to exist because we refuse
to look at it. The same is the case
wiih inflation in this country. ‘iius
is the meaning of the failure to sta-
bilise the price line. It is not only
econgunic, but in thig country it is poli-
tical, it is socal, its Risturbance wil
be wvery grave than iz genetally cal
culated, We find it in the streets ot
Caleutta. I am nof dohe who will ever
take to violence, but it will not be
enough for us to takt this mora] pos-
ture that violence is bad, because this
triggering off is done not only by the
so-called irresponsible elements but
this triggering is implicit in the very
conditions we are creating in  this
country. This supinely complacent
attitude with regard to spiralling of
prices has got to be combated, chal-
lenged and defcated in this House
I it is pot defeated, the result is
what we see in the streets of Calcutta,
Kerala und elsewhere, and who knows
where it wil] stop. They take our cri-
ticism for gran‘cd. They are used to
it. I hope Shri Sachindra Chaudhuri,
with that fine mind which he has, will
take it in a different light, in the light
in which it is being offered.

543a

I was pleading with him, in this con-
text, about the necessity of re-exn-
mining some of our hypothesss, some
of our patent slogans. I wanted to
read how other countries faced simi-
lar problems. In this context, I have
this example of what is today hap-
pening in Yugoslavia and it ghould be
of some interest to the House. [ am
quoting from the London Times dated
10th of this month. Mr. Deputy-
Speaker, how are they facing, re-exa-
mining, re-assessing, re-evaluating
things? Tt is mid here:

“Complex problems are being
discussed frankly end openly. Sen-
jor representatives of the regime
do not hesitale to question or in-
deed to criticise the fundamental
basis of all Communist economics
—priority be given to heavy in-
dustry at the expense of agricul-
ture—the attitude of private busi-
ness to small business—the system
‘of planning which pay little atten-
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tion to market requirements and
investment policy which brought
the country to ihe verge of econo-

miz chaos.

I am not suggesting that we discard
our basic goals or basic objectives;
gteadfa.t ¥ we must adhere 1o them.
There is no way for India except
throuzh a piunned economy. That is
my view, But, then, why is this faise
bogia raised in this country every-
time the Government runs against any
eriticism to which it has no reply,
trying to take shelter by raising the
false bogie of private enterprisz, public
enterp:'ise_ socialist economy and capi=
talist economy? ‘These have become
ar haic description and evaluation of
ezonomy. Now, what is it that Lhe
Bavist Union wants to do to its own
economy? Ilere again I would like
to quote from the 20ih February pro-
clamation of the Soviet Union:

“Russia today sannounced a
sweeping new plan for drastically
raising the living stundards of the
Soviet people, to give them more
pay, more televisions, more com-
modities, mare ref-igerators, more
cars and more food."

This is what the Soviet Union today
I3 trying to do. And in America we
find that the President of the United
Etates is ta king in terms of the Great
Soziety. With a department to do war
ogainst unemployment, poverty and
neglect, a department to create equal
opportunities, Here, what is happen-
ing in this country? From welfars we
were to march to Socialism. What is
the position? Far from making pro-
gress from welfare to Socialism we
are about to sav farewell to welfare,
because ewverywhere there is retreat,
retreat all along the line. And then
the false bogie has been raised akout
gocialist e~onomy and capitalist ~ro-
nomy. Let us b2 honest and discard
shibboleths and labels. Basically, the
difference will be between a modern
ecnomy and a backward economy, the
difference between an cfficient econo=-
my and an inefficient economy, 'Thke
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difference betwecn a capitalist econcmy
and a socialist economy can be, not
with regard to goals, targets and cbe
jectives but not with regand to func-
tioning. The difference is basically
bztween an ¢fficient economy and an
ineflizient economy, a stognant sluggish
eronomy and a puoyant and “orward-
looking economy. The same kind of
tardy, out-dated -lebate is however
intrceluced in this country. You are
denounced that you are a champion of
public enterprise or private enterprise,
In this country there is no public
enterprise; there is only bureaucratic
enterprise. In this counry there is
no private entarpris2; there is oniy
bania enterprise. In saying this, I am
not being carrizg by my prejudice . ..

Shri K. C. Sharma (Sa:rdhana);
Bania enterprize?

Shri Nath Pal: No. it is not a term
of disrespect. If anybody is taking
umbrage at my description, I would
like to quote what Sh-i G. D. Biiia
said. At a meeting of the Chambers
of Commerce this is what he had w
say about private enterprise,

Shrl K. C. Sharma: May 1 i .form
my hen. friend that the AllahaSad
High Court has term~d it as a dcla.
matory term and punished the inan
who used that word?

Shri Nath Pal: T om very happy
that I am away from the writ of the
Allahabad High Court,

Shrl Kamalnayan Bajaj: Bania is a
very complimentary term and I am
very proud of being a bania,

Shrl K. C, Sharma:
like to be abused.

Some people

Shrl J. B. Kripalanl: Gandhlji used
to call himself a bania,

Shri Nath Pai: Shri Birla said:
“An Indian industrialist is a

good businessman, a commercial
man., We are yet to be induslria=
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powers to the managerial
talent . . "

1 was saying that the false bogiz: Is
again raised in this country about (he
publiz sector and the private scctor,
You a-e just progressive or Lackward,
according to your loyaly to these
sectors. What India needs today is an
efficient national sector.

The performance of the public sec-
tor is criticised not by enemies bu: by
people who are its adherents. Wz all
believe that it has to play a pronelling,
countervailing role and that it has
ta be the pace-setter in this country.
Ha; it played that role? We ar» told
by Shri Sachindra Chaudhuri thay its
cantribution will be about Rs. &5
crores o 86 crores. All right. It
sounds good. But is it really goud eco-
nomics? Let us consider jt. 1 want
it to be efficient, I want it to piav the
role which we expect it to play, But
is it playing that role? Whea we
muke this criticism we are doing it so
that in the light of that criticisin you
take such rectificatoy measurey wiizn
erz badly needed today lo set matlers
right in the public sector,

In the first plaze, is thelr contribu-
tion as substantia] ag it is ciuimed?
Really spzaking, these figures do not
show their real contribution. Why?
Be ausz the public enterprises do nol
pay the mark:t rate of int2rest. Four
per cent is the maximum which ey
pay whereas the market rate of in-
terest is @ per cent. If you calculate
at the rate of 9 par cent vou wil! jind
that their contribution is nil. Why
should it be happening s0? Why? The
reason is very simple.

Today the public sector i# run by
whom? In spite of what the Es'imales
Committee repeatedly told (e 2o'm-
try, this Government and this Parlia-
ment as to who sheuld b2 the mnaneg-
ers and who should be the people
who should b~ called upon iy hzad
our public sector enterprisas, what i3
happening? Those recommendaticns
of the Estimates Committee a-e kept
in a pigconhole—recommendations, I
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think, prepared by some young scho=
lars, like Professor Faranjpc cf the
Indian Institute of Public Adniinistra-
tion, about the flight of techxival pc.-
sonnel from public enlerprises. No
step is being taken.

There was the Ghai Commiltee
which recomm:nded .hat it iz tae
retired civil s:rvant to whom the
coun‘ry will have to look to head
thess enterprises. 1 am not against
the retired civil s:rvant, bu. row here
in him is a built-in d:fzat for the
public enterprises. Here arc men
who have ng stake in the fulure
because their eare.r is behind thewn,
he'e are men who have no Leiel, no
fuith in the very concept of publie
enterprise and here are men who are
technologically illiterate. Thesc thiee
combinations come together—men who
have no faith, men who have no qual=
fications and men who have no stake—
and these are the men who are to run
our public enterprises! Exceptiag a
few examples for which we must give
credit and wf which we must be legiti-
mately proud—Hindustan Machine
Tools, Hindustan Antibiotics and for
that malter  Air-India and 5 few
others—what js happening Ia regard
to ‘he huge investm:nt? And is it
any wonder?

You just now heard criticism from
a momber of your party. I svmipa-
thise with your predicamen’; put are
we doing all that we can dn? 'This is
not the first Budget thal has been pre-
sented to Parliament this year. This
is the fourth budget within 343 drys
that we are called upon to pnasy 11
this House, There was the sma'l bud-
get of 17th February, 1965, then the
normal budget of last year, then the
August budget and then there j= this
budget. Four budgets in a year we
a~e called upon to pass. Thap; speaka
for many a thing. I know thu! s sym-
pathetic note must be struck, that ona
builget wa: necessitaited by the un=
foreseen conflict with our reipghbour
and in the light of that it bevsme ine
evitable, But that does mol t-'1 the
whole story. That showed bad bud-
geting at every stage, I do not ses
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that at any stage talent is being shown,
imagination is being shown, daring is
being shown. I do hope that the infla-
tionary pressures which this year's
Budpget is bound to release could have
been checked, ought to have been
checked and can still be checked. 1
&m not concerned with minor conces-
sions here and there, but the wider
policies,

1 know, one will be running short
for time, but I will be trying to divide
my speech like his into two parts. 1
have criticized the failures of the eco-
nomy, but I will be making some con-
structive proposals that he con ser-
iously take to heart. Much has been
said sbout Government's failure to
eut down non-developmental expendi-
ture. Is this, as some peoply say,
hackneyed criticism and should ‘we
expect a hackneyed reply to this? Is
this criticism as hackneyed as it lonks?
I em afraid, not. In the first place
his worthy predecessor promised Par-
liament that he was going to try to
reduce non-developmental expenditure
by as much as Rs. 150 crores. Tha:
was the assurance given to Parliament
last year in June.

Some hom. Members: Yes.
8hri Nath Pai: I am

are agreeing with me,
that when it comes to

glad that they
but do not do
voting.

Shri Bhagwat Jha Aszad: We have
agreed many times.

8hri Nath Pal: Thank you very
much. It reminds me, Mr. Deputy-
Speaker, applauding with the Opposi-
tion and wvoting with the Treasury
Benches will have to be changed: this
will have to be slightly modified.

On the other hand, it is clear that
non-developmental outlays have been
allowed to grow in 1966-67 and the
increase in this field is nearly Rs. 136
crores, There wag g promise to cul
down expenditure by so mmany crores
of rupees and instead we fiod here that

MARCH 14, 1988

Budget (Gen. Dis. 5436

actually there has been an increase in
non-developmental expenditure.

17 hrs.

1 do not want to imposa professcrial
lectures. Shri Sachin Chaudhuri is
open to conviclion; he like: honest cri.
ticism. May I tell him the meaning
of this kind of failure and other a:ses-
ments? I will be reading a little nm
exactly outdated but a man who be-
gan with broad sympafhies simi'ar to
Shri Bhagwat Jha Azad's and other
well known champions of democralic

socialism in this country. This is
what Prof. Colin Clark says. I would
like him to ponder over this. He says

“Publie expendi'ure does not be-
come productive merely by being
described as investment, It can
be misdirected and wasted . . .
There is not only the direct waste
of projects designed on insuflicient
intcrmation, or inspired by political
calculation and manoeuvre, there
is also the indirect waste follow-
ing from taxation, rising prices,
government controls and other
measures intended 1o stimulate in-
vestment all of which damage the
rest of the economy by distorting
production, impairing incentives to
work or save, angd erecting a costly
apparatus of officialdom.”

How every word applies to what is
happening in this country? Here is &
further conclusion te which I would
like hig attention to be drown:

“Non-development expenditure
in India has increased nearly fore-
fold between 1955-56 and 1984-66
and now accounts for more ‘han
50 per cent of the total govern-
ment expenditure. In fact except
during the three year period, 1956-
59, defence and development ex-
penditure has been less than the
expenditure on administration and
under non-development  cate-
gories."”

These are very serious matters which
cannot just be poch-poohed. Just
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becauss, in spite of the applause we
gel, the agreement we get, the de-
mands will be voted, that will nor be
jus}iﬂcation. that will not be an indi-
cation that these are correct policies.
But we need money. And how 13 it
to come?

In the first place, it is my respon-
2ibility to point out—I have 1talked
ubout the wrong policies today—ic
gome gignificant facts. Dr. Lokanathan,
in the Annual Issue of the Capital
points out that the per capitg income
in the rural sector of India remains
the .owest in the world. He has esti-
mated that the per household income
today in the good year 1966, as on
‘4th March, remains 68 per household.
.1ere, we sce first the failure of 4he
broad policy and then we see the
failure of the wider objective which
we have. D- Lokanathan concedes
that there is a slight reversal uf the
trand in this but, broadly, he says,
whethar in the rural sector or in the
u ban seclor, it remuins the spectacle
that we remain the lowest on the rung
¢f progress when compared with other
countries.

I would now like f6 make sugges-
tions. In the first place, is the Finance
Minister satsfled that we are collect-
ing all that can be co’lected unde: the
present system of our taxation? I
would like to read out to him seme
Amures of collections made. How is it
custeinary to say that there are loop-
holes? Are these loopholes? They
pecm to be huge tunnels through which
anybody can pass. They are as big
as main doo s, main gates, through
which anvbody can pass, Thov gre
net loopholes in th: taxalion system of
tha country, In the first place, a ool
Government knows how to lux imagi-
natively and having taxed imaginai-
vely, how to collect it vigorous y.
Daes it happen? Now, Iet us lock at
{ho flpures. Some spckesmen on theis
sgide say. how, when we escape one
tax, we pay the sccond tax; when we
escape the second tax. we pay the
third tax and so on. But the whole
system i3 such that even If you im-
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pose 20 more ineffi-lent taxes, incom-
petently and cor.uptly collected, thes:
people will not be giving the nation,
the Government, the country, what is
due from them. Here is the list tuk-
en from the tax collection system. Let
ug take the estate duty for 1935-56.
What was it? It was Rs. 181 jakha
Was only this much really due in the
whole of the country? Do we believe
that that was really due if honestly it
was paid and honestly it was coliect-
ed? Then, it goes to Rs. 211 lakhs in
1958-67. Year by year, we can iake
these figures. What does it stand in
1966-67? I am taking the figures from
the Explanatory Mrmoranda which
the hon. Minister has made available
to us. Here, we find that in 1966-87,
the estate duty collected in this vast
country of ours is Rs. 7.25 crores.
Is that really a convincing figure? Can
he really plac: his hand on his hcart

and say, ‘this was due and «¢very
penny, every naya paisa, has been
collected"?

Now let us see the taxes. Let us

take the wealth tax. It beging with
the same story: about Hs. 704 lakhs,
Rs. 7 crores, und it goes on now, afier
all these years, to Rs. 13 crores. Take
the expenditure tax which is now abo=
lish=d. Abcut that comes a very im-
partant queostion. Five changes heve
taken place in the same duty. 1
thought we had a long term perspece
tive; I thought that, when we were
already planning fo: 1975, 1980 and
1985, all these measures were fitled
in that grand pattern of development.
Doeg it fit in there? Mr. T. T. Krish-
namachari introduces it; his successor
abolishes it; Mr. Krishnamachari vomes
apain and re-introduces it; he pgoes,
thz tax goes, It is like equity in old
Eng=nd. They sav that equity wnd
to unpredl table that it va'ied wih
thz lenath of th= shoe eof the Lord
Chancello~. Is th= tax system to
changs with the inzumbant of the
offica? Are we going to accepl that
position? Who knows, what are the
stars of Mr. Sachindra Chauchuri? If
he goes away—since he is a good man,
I would like him to be there and f1o
succeed; I say this very sincerelv and
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no. perfusctorily—what will happen
next? What will happan  when the
next man comes? I do not know since
1 do not consult any astrologer. DBut
I am more concerned with Lhe stars of
the country. What do they forchbede
for us? Leave aside the individual
fotune. It these policies are w go
on fluctualing in this manner, I would
like to ask ...

Mr. Deputy-Speaker: The hon. mem-
ber should try to conclude now.

Shri Nath Pai: I would requirc some
time.

Mr. Deputy-Speaker: Ile has al-
ready taken 35 minutes,

Bhri Nath Pai: T will require ten
more minutes, Shall I continue?

Mr. Deputy-Speaker: FHe may lake
five more minutes.

Shri Nath Pal: Five minutes will be
ve:y, very little.

1 cannct sze.

An hon. Membe:: Ligzht is on you.

Shri Nath Pai: I do not know who
has done this favour. I cannot sec
You, Mr, Deputy-Spzaker, I cannot
s22 my notas, This reminds me huw
good intentions can lead to a bad
result.

Now it is all right. Thank you.

Shrl Kamalnayan Bajaj: Can a Mem.
ber of th: House communicate with
anybody in tha gallery? He Thas
thanked somebody outside the House.

at aw§: § fgdt F figmay
miT g 0

Thercfore, whatever taxation s
there, T would like to sce it collected
vigorously.
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T would like to make another sug-
pestion. I have said wbout cortiul
business. Mr. D.puty-Spraker, thove
is a d.ffzrence, which th: Finarce
Minister should know, between reins
and chains., The best horse necds Lo
be reined in for the benefit of the
rider and the horse. But are we to
chain il? What results will it lead
to? Between controls and fetlers,
there is lot of difference, I am g.ad to
note that the P.ime Minister yesteiday
said that unnecessary conirols would
be abolished. Now controls are not
wanted or unwanted per se. Control
becomes necessary at a certain stage,
but a wise policy goes gn exsmining
them from {ime to time and disza-d:ng
those which become superfuous., Con-
trols have an inherent tendency to-
wards proliferation and multiplicat:an.
Today we find that controls have be-
come very numerous. Nobody kuows
how many thore are and the result
of these controls is a dangerous one.
Behind these controls is an invisible
Goverament which is not responsible
to anybody; a new government comes
behind the facade of Parliament, bea
hind you, which wperate through small
minds and small hand; at the back
door. The authority of Parliament
becomes erod:d; the authority of Par-
liament bzcomes paly a momenclature.
Even the autharity the s:ruliny, of the
committees becomeg meaningless when
controlg become sp multiplied as th2y
are in this country todiy. An invisi-
ble government operatiag thraugh the
contro's ¢ymes into exist>nzo corroding
the foundaticn of the Government
wh'ch is rasponsible to Parliament. I
would. therefore, lika that a mare seri-
ous lozk be taken at the whole svstem
of our coatrols. I would l'ke tp know:
shall we go ‘rom one thing to anither?
Does he real'y think of that? I want
to make a suggestion. Taxation in
the countrv which is pledped to deve-
lopment will tend to be a little heavy,
But is it being equtably distributed?
I am afraid that in spite of th best
in‘ention of th: Finance Mi-ister. as
I said in the earlier part of mv spoech,
the burden will be passed on b indus-
trv to the consumer. It is of the very
nature of the things. Then, we
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shall get into & vizioug circle of prices
chasing wages and wuges chasing
prices and then very oflen industriz!
unrest. But what about lapping some
other sources? I have suggested that
th2 contribution of ‘he public eites-
priszs should be bettered. I am sug=
gesting that the collection of the taxes
can be better. I now want to suggesh
some other source.

We have invested a vast fortune in
the agricultural seclor. But it is caly
27 per cent of the agriculturists the
bigger agriculturists and the nuddie
agrirulturists, who have de-iveg all
the benefit from all this vast contribu-
tion to the devclopment of agricul ure,
Why do we not do something mure
imaginative and revolutionary? 1
would suggest that let Governmeat
thow an imaginative stroke and abo-
lish all langd revenue, and instead have
the courage to introduce an agricul-
tural income-tax. There are vast
agriculiural fortunes which a-e being
made not only by the enterprise of
the man concerned but because of
what the community, the country and
th2 society as a whole has contricuted
ond invested in agriculture, but they
do not pay a penny. The-e are same
perfun-tory efforts in some Stateg with
regard to agricultural incomz and
supartax. Bul basizally this iz a fleld
which needs to be looked into. T do
not know if the Finance Minister will
come forwad with a consolidared
sysiem whereby th2 total amount cf
revenue today collected from the
small farmears and the sma’l pea:ants,
which is broadly Rs. 100 crores cou'd
be abolished anc in its place we can
introduce—I hope Sh'i Ranea will
agree with me—a system of agricul-
tural in-ome-tax and a progressive
income-tax at that.

Shri Ranga (Chitloor): And let them
abolish the ceilings ulso.

Shrl Nath Pal: We are very chort
of aid. We know the difficultirs about
{t. 1 would like to draw the atten-
tion of the Finance Minister o ane
thing. 1 was reading &n arl'cle in
the Atlantic Monthly and there the
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author eays that whut India n-eds is
not som2 stringe, but India needs
somo ropes. The wo-ld has begun to
talk like that. And what 15 our pos-
ture? We get angry and say: 1 vou
are going to criticise us, we are going
to be self-reliant. What should be a
pledge, and what should be u solemin
dedication is uttered like a threat 1o
the rest of the world, as if the detler-
mination to be self-reliant is to be
utterrd like a threat and not 3 pledge
cr a dedication in the interests of our
own respunsibilities. This is what hs
Bays:

5443

“Ts India at th: moment a lard
in which nothing succeeds and
nothing fails? Is it that a’l the
world is secretly contemptuous of
India"s lack of power, physical or
moral gng that everyone respects
only her landmass and population
—numbers?”

Sir, this is what we are roduced to.
We are talking of our growing prus-
tige but these are the assessments
that the people are beginning to make.

There is another article in the cur-
rent issue of Foregn Affirs where
the question is posed ‘Has Indian un
economic future?’. This question is
posed of India which came triumphant
and victorious in a very dangerous
conflict in which she did not fight
Pakistan aione; that is 8 wrong assess-
ment that the battle was confronted
on the western front, but we were
surrounded on ail the fronts; on the
north Wwas China, on the east was
Pakisian and on the south was Indo-
nsin. That was the “nplementation
of the Marshal Yi theoryv of encircie-
ment and annihilation. But by d=di-
cation, by dctermination. by a sense
of purpose and unily, this nation tri-
umphed and this nation will prevail
and triumph over all kinds of odds,
It iz this nation that iz heing ridi-
culed totay and mobbad, Where lics
the muladv? The malady lies in a
very weak cconomy, in an economy
which is inanimate, in an economy
which is almost decadent. 1 do not
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say that it iz collapsing; I do not want
to say those words, but 1 think that
with vision and with determination
we can retrieve the steps.

I would like to quote one gentence
wl Pandit Jawsharlal Nehru's in the
‘Discovery of Indiz. He asks:

“Had we had our day? Are we
ju:t carrying on after the manner
of the aged, quiescent, devitaliscd,
uncreative, desiring  peace and
sleep above all else?”

This is the picture the world js begin-
ning to get of a count:y which yester-
duy appeared to be the symbol ol
triumph. The {riumph will not last
ps. Other storms are gathering, inter-
nal and external storms. China,
def2at*d in Indonesia, ia Ghana, in
At ica, will logk fir fresh victories,
.and India will be the temptation.
Along with this continua]l danger
from China, there are internal storms
gathering. We have seen symptoms,
ominous ones, in Bengal: we have seen
them in Kerala. Now we are getting
news of disturbances in Punjab; today
something bad has happened in the
.capital itself. Ewverywhere danger
signals are baginning to appear.

You will find that fhe root rause is
our economic malaise. 14 will require
a new kind of vision and a new kind
of determination. Will the Finance
Minister come forth with this kind of
determination. eschewing hal{ mea-
su es? Half mecasures will not suc-
ceed because the chal.enge is too big.

Mr. Deputy-Speaker: Shrimati
Jyotsna Chanda.

ot w fagry wgdn (fael<):
oE LERE, W6 L 28T gl I
EAEER AR A R
QIFE FArwmIT I

Siari Braj Behari Mehrotrg then left
the House.
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Shrinmmati Jyotsna Chamda (Cachar):
I thank the hon. Finance Minister fur
hig presentation of the Budget tw
1966-67. At the same time, 1 wouid
lika to make u few observalions on
vur conomic condition. The present
economic condition of the country has
become considerably worse during the
last 18 years. Thouph the fipu.es of
Per capitg income have increased and
more money has gone into circulaticn,
the money market is very tight. Th.re
is u dea th of capital for productive
investments, Shortage of food pro-
duction has necesgitaled loans from
abroad as our foreign exchange pesi-
tion is very low,

The Budget has been a deficit one
arnd tha hon. Minister has a.tempted
to partly meet the deficit by rasing
the inte--state sales tax as well us
imposing fresh excise dulies and by
raising existing rates on some gther
commodities, of which the ones on
sugar and khandsari will hit the com-
mon man. With the additional rail-
way surcharge o 3 per cent and one
per cent increuse in sales tax, and by
raising the excise duties on some
essentia] commodities, the average
consumer has been affected.  These
rises are bound t{o help the inflation-
ary tendency.

I personally feel that these Increases
could be avoided by effecting proper
realisation gf reT.5S: from custouns
and excise at the existing rateg of
dutizs. I hava noti.ed in the last
report of the Public Accounis Com=
mittz2  that the provisions of the
Government rules have not been uni-
formly applied in realising revenuo
angd failures he e and there in ime-
pos.t.on and realisalion of duties have
resul.ed in loss of income. I humbly
request Government to adopt suitabe
measures for proper implementation
of customs and excise rules. In this
way, realisution ¢f revenue will cer-
tainly improve.
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Coming to the point of exemption
limit of income-tax it has been raised
to Rs. 3,500 for a married person wilth
more than one child. [ think the
figure ought to have been raised to
Rs. 4,000, The reason for thig is that
with the present high cost of living,
the minimum expenditure incurred
by a family of five in an urban area
is about Rs. 4,000,

The hon. Finance Minister has pro-
posed relief in corporate tax for pro-
viding a suitable climate for growth
of capital for the ultimale purpose of
investment. In this context, I feel
that the Chinese invasion of 1962 and
the subsequent Pakistanj aggression of
last ycar have made investors shy in
utilising the money in productive
investments. Now, most of the 1nvest-
ments are made either 1n available
trading commodities under essential
goods or in land and jwellery and also
in construction of buildings., Inaian
capital is traditionally shy and the
investors prefer to, lock their accu-
mulated surplus, withrut investing 1n
Governinent securities, shareg or in
banks. Moreover, there is plenty of
unaccounted money which is also not
coming for productive investment.
Only the relicf in corporate tax will
not help; measures will have to be
taken to utilise all gurplus money for
productive investments.

I feel that industries should be
allowed to grow without restrictions
and permission {rom the Government.
The Government should only control
the price level and the welfare of
labour and other employees of suen
industries. The argumeni that multi-
plication of industries of the same
nature is bound to happen without
Government control should not stand
in the way as I believe that a private
investor is shrewd enough 1o under-
stand the profit motive in starling a
new industry.

Industries should be allowed to
grow according to suitability of region

and based on avallability of raw
materials and labour, The permit
system in industries retards such
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growth and industries are sometimes
sel up In such ureas where the cost
of production becomes higher angd for
that agawn artificial indirect protec-
tion becomes necessary.

This reminds me that the Govern-
nicnl nave given joans o the private
scelor for aevelopment of industries
from varioug depariments of the Gov-
crnment, gnd also from tinance cor=-
porations, This has probably worked
in the investors' mind and he thinks
that while there 1s scope of getting
loans from Government, why should
he invest further. 1 am not very suze
whelher the Government have enguur-
ed into the quesuon whether these
loans have been properiy utilised by
the loaneeg for developmeni purposes
of industries.

In the budget there is also expecta-
tion of foreign capital for investment,
but 1 am told that the foreign inves-
turs either in the field of collabora-
twn or jn ibhe field of direct invest-
mient do not like the procedure adopt-
ed hese in regard to sanctiong and
permussions, They also feel that their
invesiments cannot be made secure
without suitable amendments of the
Companies Act. Anyway, we have tu
pass our difficult period and for that
matter, the production factor is the
moest important.

Firstly, the question of food produc-
tion is the most important, but unfor-
tunately for us, we are faced with &
grave crisis. For increasing the out-
turn of food, {crtiliser is important,
put 1 am sorry to say that we have
not got even 40 per cent of our mini-
inum requirements. Surplus, oil gas
in Agsam have not been exploited
tully for the manufacture of fertili-
sers, The proposed Namrup plant
whnich is not yet commissioned, will
not be suflicient, So, I request the
Government 1o consider a second unit
10 be built up as quickly as possible.

And for more production of paddy,
the Government should give an impe-
tus and the necessary agricultural
credit to the cultivators in paddy
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growing areus. Though two or three
C.0ps are grown in  Lhe District of
Cucaur, only wovue crop is gruown in
Olucr distriess of Assam.  Probably
it 1s the sume in other States also
wheie paddy is grown.

With regard to industrial produc=
tion, | caunut go into detaiis, buy I
would point out that production in
the pubile seclor requires much more
vigilance, ag the cost of production
such as thut of pig iron is higher than
that of the private sector. This pigh
cost of p.oduction should be brought
down to compelitive levels, Regard-
ing export promotion for earning fore-
ign exenange, sull  there is enough
scupe.  For instance, ginger grown in
the hills of Assam and also some
medicinal herbs have export market
bul as there 1s no scope to get ginger
dwuydrated, this item is not properly
utilised and the medicinal herbs have
no. been exporied anywhere. Tour-
ism is also not properly functioning.
As mutual exchange of foreign travel
to meet friends is not properly en-
couraged and intending travellers, 1
wm told, find it difficult with existing
“* furm which requires either amend-
ment or abolition, The budget is also
4 deacit une, Perhaps the aspects of
cileeling eeonomy 1n expenditure has
not been considered by the hon. Minis-
ter. More money is required in com-
parison to last year.  Multiplication
of posts without assignment of proper
duties and responsibjlities should be
avoided. I like to submit that there
is scope for curtailment of expendi-
ture in the ‘external affairs’ head on
account of embassies, high commus-
sions and consulates abroad. More-
over purchase missions are sent
ubroad which entail extra expenditure
but their work can be entrusied to
high commissions, embassiev, etc.
There aic many pther means by which
econumy in  expediture in various
Government  depariments  ¢an  be
afTected provided there js a realisa-
tion that we are faced with a serious
economic difficulty, Before I conclude
I have 1o bring to the notice of the
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Government that a thorough assess-
ment of the achievements of the three
plans has to be made, Failures and
ouussiuis have W be rectlifiecd wlong
wilh the fourth plan. For example,
Guvernment will have to ascerwain
Whether the Damodar Valley project
had met the requiremenyt of the culti-
vator with regard to irrigation water
and whether construction of further
dams are neccessary to make the pro-
ject & success. Similarly, assessment
of the working of Oil India Limited is
alsy necessary. [ have scen in the
news paper recently that a huge num-
ber of unemployed will have to be
absorbed in employment in the
Fourth Plan. This shows that some-
thing wrong has happened somewhere
in the execution of the Third Plan.
This abnormal backlog of unemploy-
ment hag to be carried over tg the
Fourth Plan, It is most essential
that a scrutiny and assessment of the
utilisation and achievement of the
three plans should he made in earnest,

Shri Maruthiah (Melur):  Mr.
Deputy-Speaker, Sir, I rise to support
the buget proposals of 1066-67 and in
doing so I thank you for the chance
you gave me to speak in the discus-
sions on the general budget. Since
we got independence, we have to the
best of our ability completed three
five year plans bringing relief to all
sections of our society and we are
just to begin our fourth plan, Unfor-
tunately, at thig time we have to face
too many problems. Moreover, but for
the attack on our borders and the con-
sequent heavy expenditure on  our
defence, India would have emerged
as the leader of developing countries
of Asia. But thanks mainly to the
Tashkent declaration, we were able
1o tackle successfully one of these
difficult problems. We also hope to
solve the other problems in course of
time.

The most important problem we
face today is food to our increasing
population. Despite government's in-
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tensive efforts every year to increase
agricultura) Producliug, we  conlinue
W import woea. and rice at the cost
OL precious forilgn  exchange, This
we cannot atlord 1g do for long, We
should try to increase our food pro-
duction through ecultivation of crops

suited 1o concerned sull.  In  other
words, for example, soil meant  lor
wheat should not be used for Sugar

cane cuitivation. Even last year with
a bumper production of 88 million
tons, we had lg import food. This
year's sharp fall in production  was
caused by monsoon lailure gnd we
had to import food from abroaa.
Hence maussive umpor. of foodgrains
has thus become g pressing national
hecessity.

I would like to add that the success
of our vnlire econumy depends mastly
vn sell-sutliciency «n foud, The key to
our agricultural production lics in the
hands of our tarmers. Unlesg the far-
mers get profitable returng for their
hard labour and money they spend on
the land, they will not take keen in-
terest in producing more. Therefore,
incenuve prices should be given to
the agriculture produce and fertili-
sers should be supplied at nominal
rates at the time of cultivation.

I would like to bring to the notice
of the Centre and Slate Governments
that they should sincerely implement
the land ceiling Acts. They should
enact suitable tenancy legislation in
Sta'es g0 as to create an atmosphere
in the minds of the {vnant, tg feel
that the land he cultivates ig hig own.
Then only the tenan's will take inter-
est to produce more in  agriculture.
Agricultural labourerg should be given
more wages.

Let me now come to my own con-
stituency where landless poor agri-
cultural labourers and Harijans cons-
titute a majority. I plead that avail-
ble Government poramboke lands and
forest waste lands should be allotted
to those landless poor and Harijans by
government and gll facilities given to
them for cultivation. More pumpsgts
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should be made available to them on
tasy credit. Moasurcs should also be
laken to establish agro-indlustrics to
keep the rural labour prolitubly en-
guged during off scasons. These mea-
sures would go a long way in re=
maoving poverty from our villages.

5450

1 would like 1 take this opportu-
nity to request the Railway Minister
to take sleps for the coastruction of
a new railway linc from Dindigul to
Karaikudi, This new line, if estab'ish-
vd, would considzrably develop the
area in all fron s. Retiring rgoms are
to be constructed in Dindigul railway
junetion in Madrag State:

In view of the shortage of electricity
in Madras State, the Tuticorin Ther-
mal Plant should be taken up for
construction during the fourth plan.
Sirumalai plantaing are famous for
its taste in South India. These were
exported to the United Kingdom in
pre-Indepedence days, It wag a very
good foreign exchange earner during
that time. I would like to  suggest
that plenty of wastelands available
for cultivation In Sirumalai hills be
assigned to landless poor Harijans for
developing the plantation in that area
for export.

I will now deal with certain aspects
of pur economic planning. Side by side
with our big developmental projects,
we should also undertake a great
number of small industries and also
agro-industries to improve the econ-
mic weal'h of our couniry. Such in-
dustries should be set up in villages
and the villagers trained in proper
manner. This would keep the farmers
busy during off-seasons and  other
landless poor, employed. This step
would also remove the unemployment
and underemployment in rural areas
considerably.

Now I come to the question of edu-
cation. Tt ig really disappointing to
not the type of educalion we have in
cur s¢hools and colleges. The mwodern
education we give to our students
helps to get only white-collar jobs.
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No doctor or engineer is prepared to
go and serve in villages, Every doc-
tor or engineer, after graduation,
should be asked to serve in our vil-
lages compulsorily for a period of six
to seven years. Agricultural educa-
tion should be made compulsory and,
in some cases, free throughout the
rural India. What is essentially need-
ed js that education should be indus-
try-oriented. 1 would request the
Government to please take note of
this.

In the year 1968, we are going to
celebrate the birth-centenary of
Mahatma Gandhi. Mahatma Gandhi,
ag we all know, worked for the up-
liftment of Hrijans and removal of
untouchability, I would like to point
out here that even after 18 years of
freedom and al] sorts of social legis-
lation. Untouchability still remains in
this country. For example, in rural
areas in this country, there are muny
places where the womenfolk of dif-
ferent castes do not gather together
to draw water from the well. This is
a very gorry picture. In our approa-
ch to remove untouchability and to
usher in socialism, we should try to
achieve that end where, for example,
womanfolk, forgetting their caste dif-
ferences, ghould unite together near
a wel] to draw water.

It is time Government took strong
measures to root out this evil and the
Harijans given a square deal, The
Government should launch immedia-
tely a massive programe of social
reformg in all villages to improve the
economic conditiong of the peasants.
The fine priciples of democratic socia-
lism should be propagated in all the
corners of India. The successful com-
pletion of this big programme should
b_e made to coincide with the celebra-
tion of Gandhiji's birth Centenary in
1969. And, that would be the proper
way in which we could fulfi] the great
leader’s life ambition of a gasteless
welfare society,
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T would like to point out here that
Gandhiii had once said that unless
our villages and  villagers progress
economically and socially, India would
not prosper. In order to carry out
Gandhiji's wish, our late Prime
Ministers, Nehruii and Shastrijl
undertonk wvarious development nlans.
I now request that Government should
take preater interost to @ive

more
economic and social benefits to our
villagers. Only on thix  basis, we

have resolved. under the chairman-
ship of Shri Kamaraj in the Bhuba-
neshwar Congresg Session, that demo-
eratic socialism should ecome into
being. Therefore, T request that better
living condiliong should be provided

to our poor labourers. We ecannot
afford for long tn have 5  society
where wealthy are very few and

poor are many. We ought to find a
way out of this vast disparity. We
ought to provide evervone a place to
work and live. Then only the dis-
paritv between wealthv and poor and
between the different ranks of sicety
will disappear and the institution of

demberatic socialism  will emeree.
Government should let the public
know that all  strikeg and anti-

national activities now going om iIn
our countrv are due to political in-
fluences. &overnment should take

emergent measures to curb all such
anti-national activities.

St Thvae oifemr  (#w) -
JuTeTH WEYAW, AF W13 AR, WAy H
T I T@T AT § | 9EET a9
17 &4, 1965 &Y T@T 741, FqU
TIT 28 FLAY, 1965 WY, A ToE
19 =re, 1965 w1 AT Jay IO
28 FTILY, 1966 FY TAT TT | XW
THTT 7T aT<E AEY F ST qorT AT
w2 #E wreT Y ar feft Y 3w &
fore AdY & ame wCF 79 20 & fag o
w9 FAF wY 777 77T B, A enfe
W T 1 7 A Frdw Y Frefw
Feqrt £ 5T 7 o # Frefry deam’
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1 1 srifEt A a1 I o6 g
TE F I R F T9=1 ¥ wrf favame
THAT & | €7 ST A9ET H 380 FOF
T & T W qny ay 1w e AR
¥ qg At FOET ot ¥ v oar
T AT gH oA o wYE w A
RE I 1 gardy N g affa g §
a o wrw ger A R gt
g WY gw Fred §, a A wgd WY §
fFad & w1t 50, i wae ¥
sfad ad  Z#q gy wrw A< A
F 1T TEF, AT a1, Fgi 9% qg a9
T &, 7z &1 faor war ot Pl
FoT @1 @, 73 FA7 w4 | e feA
ST wet WY faw A@ AT 7 v
W T TARA TG ww L, U AT
t, &7 A1 o S wew A w7 oA
g & Wk g qg fadew s
aTgaT g fr wow daE) & i & A
WY & 9T 47 3T TTeAEl F 9" w®;v
T fF ag 97 Ao wwar s A
w1t ®t a3 g foady v 3w
FeaTEA 7 | Wi agy w10 & fF gmra
JEATEA &L AT &7 AGT AT 9T @ )
AT g4 @TE & TS AY AT W ¢
T AT AW §1 T, TG &R AT Y B3
TRT & T TS § A A A
Y Wt ary | gAfa W £ gIm
w1 T A1ty ag Y g ot | WR &
wTea $5 & o aga ol & aw
FT @ § 90 7 9% gl da f
1§ ot TT7 FroaET A 95 w0
ag gaTa gwim § fF aw & ama Wy
T & @T FT FIET 504 H Av
gaTt qed =g faindt gf 4 see &
g Wg ET & g ag vewr faiw
w7 & 1| AT &® e § A Far
€T ary faty #43 § o adfe ¥
L a1 39 98 F &7 IEH fa0w wA
¥ fag sare § ¥ § 1 7% 7 T
wawy fir & & AT /7 & ST S T
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& T & awl ¥ smmEe A A6l
gz 9T fadT s@E 3 @ o
| FT FTTATAT GSMAT agd T § |
gL AT AdY O @ & ST &
X # ww e ¥ Girde fear § 9w
% gwda w0 §

&0 & art § fam a1 7 @ A
Bz @1 dtw, W &3 &1 wed &
FTORE d% § Wt o feft da
# o, e 9y fr 3t g TRl A
wegr fr ot fogré s v@ ¥ aga
e a0 aErwL o fear &1 36 wOIE
Ty wwfAal & 6T 22 s0F AT
qEEAA £ ¥ T a7 F9THL 58 FOC
Ty wrer fear & 1 QamTEw 7 oY
40 F0F oy wareT faw § 1w @Y
T reday ¥ gad wiaw ¥ ag fafewa
gTOT & | S e qERl & W
arfemr & 7 ot 99 ¥ qar wwar & 5
AAA AR FCAARY | FTFUH
100 F03 %1 fg FTF g0 & e
TAT TR WX AA AT A=A FT IA
sTORTEI # T FET 47 @ qE ¥
ECiME ICT|

¥ wror g ST w1 fgmmadt
F 1 aF a wr § A el
sa ¥ 37 g wGiTs 9T 1000 F¥
q1 800 FUT T F FTLAA &St
foolt e ¥ fo qowg = & 1 W
2 wO® F1 faoft wTe@ET W1 T
Fra 7t g 1 € wa fahy 1 gEne
fradf g dadi ¥ 70 vwEe &
weafagt 9T smar & §W & 75 A%
AT | A GAAT FT 9347 § IHH AT
T M FTCEEL @ F 7@ TS ST
fecderdl 1 2 a8 ! frgem aow
ar gad A & = Fagra wrdy § fw
T # T 13 ¥ 15 Sfavw: aw @
% & et 1 A & s dFFr @
gt vy @y wfa e s wr e
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I grem ¥ fire frol weafal & dae
a1é qra i e o v A B
wafar srad 50 @it T &w
iH g mar &, T} & ar
R8T 00 gW AT A1 a7 AT @ oW
ATHTL FTCREL T, FTEOT AR TS &Y,
T A AT § g weer Adt fAsw
W@ I WY o & e §
e ¥ wg fagr mam ¢ fF 197C aw
YT FET W | AF aF dFV T
T w7 AT ENfENNE F1 FEHC
wHAR e & ¥ 8 &
AT FTCEET ¥ areT @ A a1 9w
¥ 5z @ nf fomy g ol ww W
feopoft 3 3T 1 &4 1970 a® 1
W1 FTCETT U127 29 TEA | 98 FEr
#Tam gt i 6 71 7 af F FTo@E AW
@ & W g 5 3 AW a% W arer
T GA ! FTAr T EIAT § I FORTAL
¥ sm ¢ AN (FE WK
war€ gt g7 &t dw o A
ORI & Fanieit f wn agiv e
¥ oY, ag frw w=Te ¥ a7 foraay wamg
¥ T wrE ™A ¥ faad ar
10 a¥ aF 3 wWreT €1 3 @ ! A
¥EX #1 mawe g § fF wmwd
Freg e e Arfet o7y ag Wt
waraT I8 ¢ fF s F1, " S
T 87§t GO wICGE] & FIET
ST § S 9T IR g1, TR Jg
&1 9T a8 Y & Ay fw g A% &l
T A
koAt ¥ § X wer fF ae
&1 q7 # @A awe g 0§ s
faer &1+l oar fee o @ af s
&1 T9aT a9 AT § 1 O a% aURTT
wgft & & T AW A, e
St syraTiY § ar e AT § 9 Y aw
T &7 gerar & aeg & w9 & gra
g forls o amgen g 5 araror @t

MARCH 14, 1966

Budget (Gen. Dis.) 5486

e AT & forg faes), B o wv §,
f wwar 9% qrw ww § 79 o ag W
T § &< Y Ot § 57 ¥ faw
A AGEFL I gAgELAF WL
12 WEM 9% a8 T & ey ar s
arede & arey faeet 3<g ¥ gy gAY
gaT g o & 1 5, 10 7R @
T T ¥ @ ST AF AT A E
I FrER WIE gATO AT EeEriw
wwfaal &1 § | 3A% 14 90¢ HUT
TYAT § | ATET gAaTy # ag fawmae
2 & v g guafam & fag gaw znf
9T FTAT A X § qeg W e wf
SEAT W, IFA NFTA AATAT 18T
W FH oY & 1 9T IAF 0 W gl
7T &f AfFT 6-8 WA TF A F
arz oft 3°F w1 v &8 fra o
oY I9% g7 E 100, 200 T 500 ¥
T, 47T AMILTE ¥ @S & 1 | Og
qaT w4l ATyh IVTRE dRadAT a1 W@
aF oY fr 800, 900 Fi¥ § Twar
fipmr 3 & ? m% q0w "I FEAY
gfemich s gnfreg & & Ot
FiarT & foey § oo & a@ F
arget § 5 ag &l gdiat St
ary wrat w & faeft & AT
srafadt &1 wdY faemr oAt w0
angreor mradt w3 & famt dr AT
g1 oar =1 $fifaa 2 ar G @
9% IAEI 1 @, 2 AT A9
Fram F fam arfag swmm ox o
qifgn a1 ag ff =4 faemn @ A
ag 717 E1FT W ¥ ST I TEE 79F
w7 § fmw dm Joregr &1 oy
gre; WTer 2w faefia Samei «7 & 918
7z @z 4% &1, W@ wiede 4% &
@TES TV AT &1, w8 oY Jedn
&1, stg nao e o Hro §11 FTHIT
T g A g fr oo T
A § O SO At § 99 FT gW
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TqaT WEE 29 &, &Il a1 A A
IR WA T ¥ ATHT o AIFT
w1 Sreaww @ 1 few 10, 20
T 50 ®TAI ¥ W FT TeNEA w3
o @ AE AT g

gm? fegis & a1¥ & serar mn fie
500 ¥ T4 FT WG T T §
T SART &7 ggl W1 weEIT &7 AY
e & arfgm ag AEY & W d
o T TR FEIT FWr FE ¢
fam1 §AfeT & a7 wei f gt Gaawe
§ gw vifen 33 & U T ar dw A
Tt 9 # wrf vifer gfew & =
St wvETEE §3E 9m F Sreswe ¥
Mg TR ot T WE | &
7% g DamiE =gni wigd § 9w
St § | S FEw Mg T AT
a9 § wal® ggi 90 47 50 T W
ST miedT et & 1 9ey deETE
T gw T & Ww F NN 9T ag
S & G3edE a¥ o arfrm A€ 2
wdrT @z 71 v & ¥ g 9 w0y
T 7 UYL IH @F 92 a4 g |
af) giee el A0 A aul ¥ gardr |
w1 Gy T off g2 wF @ieT § ),
Saw wq W1 agy oW ¥ i,
$rz T W7 sTEfm wife s
¥ & & 7w owoft ofr g F At
¥ wgn oft & 1 @ g w7 off wrd
wifaey 7% & fo oo gw TawwE &
A § TnT 3ET N A AT ST
mafedt 31 S I A T oy @@l
o & 9Ty GREE W § g G
#1 7 o2 fomwr fr gw Geaate aqn
53 § A9 gg Sfaw ag amar g |
gAY 9T T F FHT AT E 1 I Al
% ag 77 94T § | IEA FB O B
gt fait § oo a7 i w
T AfE g G et A1 1 Hre
o gL W 9 TAOTF AW § AR
foeT w41 9 § I wmm #
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st wrr A d9 wea 7 gEiee
% wiq & grer ag wor wew fr i @
&% Gramew TTET 18 5 T AT 45 9%
& § UTF WO A AT 0F Il wad
dzk dr 38 wadT ¥ 78 fewfor & 6
18 4% faet tamqe F1 i ¥ GaETES
% frae & feat oo 1 wwfan & fadew
wwm fr ag @ foe & mw &
3% faw Wl ®1 e 7T w7 i fae
¥ ZaT wifgm | 9W ¥ 4 3% €90 8T
T T T ST G AT 125 AT
T §7 Gaare g W & wW ¥ Y
@t WY

oF T Y & fedqume & At
grfrmE I A hram g fe
oy F7 fedmuns A & aw &7 57§
warE #@ § 1 whifE gq e faeEm
WITE FAT 9T § oAt g daag
T 7Ef T & 9GH WIS OF &40F ¥
gw ¥ @it fedques &1 717 foan & ag
A AT gAT | 23 TR A A ¥
wrwr ¥ T wd i safs wfawee
TT 1370 6 W19 9F 5 WA 31 T
gt % & § | g ¥ awaw fedw
tfém & W A & fgaw & w1
Y sy =gl ¥ w9 & W 9W A7
60 g §dfea TR & fom w1 i
w1 forer oTeT @ 1 g7 w1 @ fE ami ¥
St W i oot fed Wwy A g i v
T Tt ATfE WIET § SEET 60 TIHE
fifeq AT H AT 2§ 1 g WO
Torrik Fgftor e fr O
TF1X & fedanuT w351 7007 7 W
w¢ fomt ol awe & 1| TwE T ot
9 10 T ¥ Y ¥W owmm &)
# frdew wo wgan § e @ Awerer
e Uwdw = o¢ fawme s ¥
W F1 g7 7% Ty, forw & gt
Ny w7 AT Jgewdr {5 Wy f—g
Wi ®Y ¥ T & Wy & oo
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qTET @ gL Y@, 9e W agr fed
qx & fawr At wEYaw 7 fr 9 SR
B2 ¢v g1 f23, 90y OF w0 Awm
dmanmfemfFamean g akfs
e aae

W TH AT § 0% QwdT g ang
Wit § | TF WIGH! UF T B T
oy & fag mam | gFTRR ¥ I9 T QY
¥ qearg 2 4Y | I wTEAT 7 w7 fE
gq of w & qfdfsm o, & v &t
58 vt & difed | gEmRIC R Iw A
wrgr AT, W % fear /1T ag wwEt
qeft it a7 a@r w1 Afer =
IM A A qEATE F A, q1 qg O
¥ fagar

T a1 e et mERT A FT
IR AT WIE U T & fi 9
B 91 &9 g1 fad i arefrw 707
Y w1 CF q d9 & faar o owmer
feafe o2 3 fF 7 @1 ¥ wfei
W 7 foroft safay samer zow B @& |
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o TR FEW ST W, A el
T g, o%q, & ¥ wEneft agw
qfeww W1, wifE Frafaai s A
g1 AT |

I, = AT W wEdw
wife WY & & weT < ag arfaw %7
faar § fr 249 %5 oA ® a9
Y wrEradt v vt €, wifE v
AT SATET IR & | I ag qrfaA v
foar § f& wurar 9 ww & s
aTReAT gt T, G arg ad &
gafag & faer w1 ¥ frdea wem fr
ot & T AW A AFTE E, FHA I
= TR T

g1 9T g9 F1 50, 55 WY HA
A 4 qedt § A Ag AT IR 7§,
o fr ady it gm sl 2 1290
a1 % fgaa & 97 & 1 S AT
U1y 3w g i OF wTqEr gee wie
HIE 27 arem W 1800 T TIaT &,
qg i o SR #1 OF T § AT fret
& W gt agi ¥ T ¥ faet
aF) g R qg A, T W g
Lol i

g7 aga st S A A E
w2 WA ¢ % g9 aga A s
@i, WfFT g EET SO
{1 WY & | &% A9 gW U
T o LY § A% FT oW oA §,
weafdl O FT A A § | 5@ W
# #1 S T qET AR =T oA
a7

¥ frdwa 5 faor /6t g
H-TAH FC T a0 gY &Nl § ot
£ 1 % 97 #) favaw foamn § fr
@ ¥ fafran 1 & o # awer =
@, afew 58 7 §9 W Y gh



8461  General

Shri Kamalnayan Bajaj: Mr. De-
puty-Speaker, Sir, I would be speak-
ing mostly on the fiscal measures, but
I migh: say that our serivus problems
are law and order, the food situation
and the scarcity in tie money market
which has arrested or has rather re-
tarded our growth of economic and
industrial development, As far as the
law and order is concerned, we are
deeply distressed and we feel the
agony. Our people are  being
exhorted to indulge in arson, loot and
lawlessness. We are very sorry thai,
however reluctant, we have to take
measures to keep the law and order
in different places wherever it has
become unavoidable. But the firm-
ness of the Governnent whatever it
should have been, is not apparent
and because of that reason, there
seemg to be a feeling that the Gov-
ernment would only listen if they
create more disorder, if they burn
property and indulge in loot and ar-
son. This kind of misapprehension is
going on and it has been systemati-
cally spread by some political par-
ties and the country is held to
ransom. T hope the Government will
firmly handle these unlawful ele-
ments in our countr;’ so that we may
be saved from disa:ters.

Regarding food, I would like to
take some other opportunity to go
into the details. But I would only
gay that we do not have the adminis-
trative machinery to cope with the
zonal systems and we must also
restore the normal channel of trade
and communications in food because
without that there is increasing cor-
ruption and the amount of food which
is available in the country jg not
coming to the extent it ghould have
been normally in the market. In
gpite of the fact that 10 million tons
of food are promisecl and are coming
to this country, we are not able to
improve the price line. It has gone
down in some places but, on the whole
the psychology is of scarcity, and I do
not think the Government has sue-
ceeded considerably in improving the
psychology In that respect.
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Here, in many speeches, the Mem-
bers have accuged or rather they have
f2lt gpolegetic. My friend, Mr, Tan-
tia, also said that he does not like

monopoly. 1 would also say that
monopoly is not good if it ig bad
monopoly. But in g controlled and

planaed economy, a certain  amount
of protection is unavoidable, If the
bad effects of the monopoly are com=
pletely checked, then what is the
harm if there is @ monopoly. The
Government has absolute powers tu
check them. You can license the
industry, you can restrict the pro-
duction, you can fix the prices and all
that and then the bad effects of the
monopoly are not there. If the bad
effects of the monopoly are not there,
even the Monopolies Commission has
said that certain groups which are
tended to be the monopoly groups
have assisted the growth of industrial
development in the country. Why
should we not take the advantage of
such groups? Is there only a politi-
cal bogey against it? We should see
to the development of the country
and if we can achieve the develop-
ment of the country wihout having
any harm of the monopolies, 1 think,
we ghould encourage them by licens-
ing. by controlling and by certain
amount of other restrictions.

Dr. M. 8. Aney (Nagpur):
should be equal distribution,

There

Shri Kamalnayan Bajaj: The Gov-
ernment can put restrictions on the
distribution and so on. ‘That ig the
distribution machinery. ‘That is en-
tirely different. But why blame the
system which is able tp produce more
when you need more goods In our
country? That is what I am asking.
I am not in favour of monopoly
otherwise, But jn a planned economy,
a certain amount of it is unavoidable.

The Monopolies Commission  has
done, on the whole, g very good job.
They have given g list of about T0
people; they have given the number
according to the capita] investment
that the group has made. My only
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objection is that they should not have
given the emphasis so much on what
15 the amount that has been invested
by the group and what has been the
total sales. The emphasis should
have been given in relation to what is
the total amount of funds they are
utilising, how much profit they are
making, how much goods they are
producing and what is the price that
they are keeping. Unless you make
efficiency as the target in giving the
ranking, I feel that inefficiency will
gain importance. That is what is
done by giving that list. A general
foeling ig there already that if I can
invest Rs. 15 lakhg and if the result
i negligible comparatively, then we
nave the fund or we can borrow 1t
end invest it and we can get it out
of the depreciation and so on
Otherwise, people would be more
discriminating. With the least
amount of fund, there should be

maximum  amount of production
and profit. That emphasis should
have been there.

18 hrs.

1 do not think that anybody, ir-
respective of which he be-
longs to, will have any objection to
whatever the Finance Minister has
set for himself every year. He
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has said that it should be more pro-
duction oriented, it should be more
export-oriented, there should be
more savings and so on. We have no
quarrel with him on that, But what-
ever he has done, whatever he has
tried to achieve, he has not achieved
the task that he has set for himself.
For that reason he has not succeeded
in whatever tha: he has professed or
in the task that he hag set for himself.

So far as the expenditure tax is
concerned, I would like to regard it
ag an irksome tax. If you want to
keep it for political reasons, by all
means you may keep it, but what are
the administrative expenses involv-
ed? Is it worthwhile to keep it? I
would personally welcome abolition
of this tax. But if you want to
keep it for political reasons—because
some people want it —I have no ob-
jection; you can keep it.

Mr. Deputy-Speaker: The hon
Member may continue tomorrow.

1802 hra.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, March
15, 1888/Phalguna 24, 1887 (Saka).



